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LOK SABHA DEBATES

LOK SABHA

Thursday, March 4, 2010/Phalguna 13, 1931 (Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. Deputy SpeakeR in the Chain
[Translation]

SHRI SHAILENDRA KUMAR (Kaushambi): Hon.
Deputy Speaker, Sir, this is a very serious matter...
(Interrruptions)

MR. DEPUTY SPEAKER: Question hour, please raise
it during the zero hour.

...(Interruptions)

MR. DEPUTY SPEAKER: Please raise it during the
zero hour.

...(Interruptions)

MR. DEPUTY SPEAKER: Let the question hour
continue.

...(Interruptions)

MR. DEPUTY SPEAKER: Let the question hour
continue. You please raise it during the zero hour.

...(Interruptions)
MR. DEPUTY SPEAKER: Nothing will go on record.
...(Interruptions)*

MR. DEPUTY SPEAKER: Whatever is the issue
please raise it during the zero hour. Let the question
hour continue.

...(Interruptions)

MR. DEPUTY SPEAKER: Let the question hour
continue. Please raise this issue during the zero hour.

...(Interruptions)

MR. DEPUTY SPEAKER: Please raise this issue
during the zero hour.

...(Interruptions)
MR. DEPUTY SPEAKER: Nothing will go on record.
...(Interruptions)*
11.02 hrs.
ORAL ANSWERS TO QUESTIONS

[Translation]

MR. DEPUTY SPEAKER: Question No. 101—Shri
Arjun Munda—not present.

...(Interruptions)

MR. DEPUTY SPEAKER: Question No. 102—Shri
Vishwa Mohan Kumar.

Ongoing Rail Line Projects

+
*102. SHRI VISHWA MOHAN KUMAR:
SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of RAILWAYS be pleased to state:

{(a) whether a large number of Railway projects are
languishing for want of adequate resources;

(b) if so, the details thereof;

(c) the details of the ongoing rail line projects in
various States, State-wise;

(d) the funds allocated for these projects during each
of the last three years;

(e) the progress made so far on these projects; and

(f) the steps taken/being taken by the Railways for
the completion of these projects expeditiously?

[English]

THE MINISTER OF RAILWAYS (KUMARI MAMTA
BANERJEE): (a) to (f) A Statement is land on the Table
of the House.

*Not recorded.

*Not recorded.
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Statement

{(a) to (c) As on 1.4.09, Railways had 306 works in
progress under New Line, Gauge Conversion, Doublings
and Railway Electrification plan head requiring about Rs.
81,000 cr for completion. The state wise details of these
ongoing projects are given in enclosed Annexure. Due
to limited availability of resources, projects take long
time for completion.

(d) Amounts totaling Rs. 5853.93 cr., Rs. 8088.7 cr.
and Rs. 9140.55 cr. were provided for the year 2006-
07, 2007-08 and 2008-09 respectively for New Line,
Gauge Conversion, doubling and Railway Electrification
projects.

(e) These projects are in various stages of progress
depending upon the availability of resources. 763 km. of

MARCH 4, 2010
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new line, 3194 km. of gauge conversion, 1175 km. of
doublings and 1660 route km. of Railway Electrification
were completed during the last three years.

(f) To expedite completion of projects, a number ot
initiatives have been taken to generate additional
resources through non-budgetary routes like Public-Private
Partnership (PPP), funding by State Governments and
other beneficiaries. As regards the PPP model,
meaningful dialogue has already been held with the
Indian Industry who have been requested to come
forward for participation and investing in Railway projects.
Besides, to reduce delays on account of land availability,
security issues and forestry clearances, etc. Meeting with
State Officials are being held form time to time. Contract
conditions have been modified to bring in more efficiency
in contract management and field units have been
empowered further.

Annexure

State-wise details of the on going new line, gauge conversion, doubling and Rly.
Electrification projects is given below

State New Line Gauge Doubling Rly.
Conversion Electrification

1 2 3 4 5
Andhra Pradesh 14 2 6 1
Assam and NE States 10 5 1 1
Bihar 33 5 12 2
Chhattisgarh 1 - 9 -
Delhi - - 4 2
Gujarat 2 9 4 -
Haryana 2 1 6 4
Himachal Pradesh 3 - 1 -
Jammu and Kahmir 1 - 1 1
Jharkhand 7 1 6 -
Karnataka 10 4 9 2
Kerala 2 2 8 1
Madhya Pradesh 5 3 4 2
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1 2 3 4 5

Maharastra 4 3 4 -

Orissa 5 1 12 -

Punjab 5 - 2 1

Rajasthan 4 8 3 1

Tamil Nadu 7 8 7 3

Uttar Pradesh 8 7 17 7

Uttarakhand 2 2 - -

West Bengal 6 4 20 1

N.B. Projects falling in more than one State have been shown against each State.

[Translation]

SHRI VISHWA MOHAN KUMAR: Sir, | would like to
submit, through you, that a number of schemes in Bengal
and Uttar Pradesh have been implemented as per the
detail given in the reply here. | hail from the North-
Eastern region of Supaul parliamentary Constituency in
Bihar where the foundation stone for rail overbridge over
Kosi River had been laid by the then Prime Minister in
the NDA Government, hon. Atal Behari Vajpayee but it
has not been built till date. It was targeted to be
completed in the year 2010. ...(Interruptions) and gauge
conversion of the line passing through Supaul was to
be done. ...(Interruptions)

MR. DEPUTY SPEAKER: You ask the question.
...(Interruptions)

SHRI VISHWA MOHAN KUMAR: Sir, | want to know
by when the railway overbridge is likely to be built and
the time by which the work of gaugc conversion from
Supaul to Forbisganj is likely to be completed?
...(Interruptions)

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI E. AHAMEDY): There are a number of
ongoing projects about which | have already in my written
reply. 306 projects are under various stages of
implementation including the gauge conversion. Of

course, we will definitely be taking all the steps to
complete them at the earliest. But the most important
constraint that the Railways is facing is the resource.
...(Interruptions)

11.03 hrs.

At this stage Shri Sailendera Kumar and some
other hon. Members come and stood on the
floor near the table.

...(Interruptions)
[Translation]

SHRI VISHWA MOHAN KUMAR: Sir, the Minister
has not given a relevant reply. | was asking specially
about the rail overbridge on the Kosi River but the
Minister diverted the question and was not able to give
the required information. | would like to ask the Minister
the time by which the rail overbridge is likely to be
completed and made operational? ...(Interruptions)

MR. DEPUTY SPEAKER: Please raise this during
the zero hour.

...(Interruptions)

MR. DEPUTY SPEAKER: Mr. Minister, please
continue your reply.

...(Interruptions)
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[English]

SHRI E. AHAMED: Most of the projects are being
completed. If the hon. Member wants to know the details
of a particular project, he may ask for it in writing and | will
give him reply. As | have already said, all the projects are
under various stages of implementation depending on the
availability of resources. Resource is the only constraint.
However, the projects that have been allocated the
resources, will be completed. If there is any particular
project that he would like to know, let him write to me, | will
give him reply.

SHRI N.S.V. CHITTAN: Mr. Deputy Speaker, Sir, from
the statement furnished by the hon. Minister of Railways it
is noted that 306 works are in progress and the Ministry
needs Rs.81,000 crore for the completion of such works.
At the same time, for the year 2008-2009, a meager sum
of Rs. 9,140.55 crore was provided. Sir, south Tamil Nadu-
where there is no perennial river- is economically backward
for years together and is body in need of railway
infrastructure. ...(Interruptions) From the days of Britishers,
there is only one railway link between Chennai and Tuticorin
and Chennai and Tirunelveli and hence doubling is most
needed. ...(Interruptions)

Sir, to get more funds for our projects, will the
government take steps to lease out the vacant lands
belonging to the Railways all over the country to private
people as well as PSUs and get sufficient funds to
complete the remaining projects? ...(Interruptions)

SHRI E. AHMED: Sir, | have already mentioned that
many of these projects are at various stages of
implementation. ...(Interruptions) In Tamil Nadu also we
have taken some of the projects for implementation. |
have already mentioned that due to lack of availability
of resources we could not proceed further. But Railways
are taking various steps to implement all these projects
and regarding new projects we are truing to have in the
PPP mode. We are trying to have a joint venture. We
are also trying to mobilize funds through market
borrowing. ...(Interruptions) On the projects mentioned
by the hon. Member, we will certainly look into them
and we will do what is needed to be done.
...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER: You please sit down. Let
the question hour continue. Raise this matter during the
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zero hour. We will listen to you during the zero hours.
...(Interruptions)
11.08 hrs.

At this stage, Shri Shailendra Kumar and some other
hon. Members went back to their seats.

...(Interruptions)
[English]

SHRIMATI MANEKA GANDHI: Thank you Mr. Deputy
Speaker, Sir, for giving me an opportunity.
...(Interruptions) | have brought this matter for the ‘n’th
time that Pilibhit railway line has been sanctioned for so
many years; each time | am told that there are no funds
and deadlines are given. ...(Interruptions) When will the
line be converted from ‘choti’ line? Every year your
announce 500 new projects. But the old projects never
get done. ...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER: You please sit down.
Please sit down. Let the house run. Say whatever you
want to during the zero hour.

...(Interruptions)
[English]

SHRIMATI MANEKA GANDHI: This assurance was
given in Parliament. Why are these assurances not
fulfilled?

SHRI E. AHAMED: Sir, there are number of such
issues in the Railways. Hon. Member is very much
concerned naturally about her area. | will assure you
that Railways will look into all such things and if she
has any more suggestion, that may also be forwarded
to me and | will look into it. ...(Interruptions)

[Translation]

MR. DEPUTY SPEAKER: Piease raise this issue
during zero hour. Let the question hour continue.
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[English]

SHRI P. KARUNAKARAN: Sir, from the answer given
by the hon. Minister it is seen that two lines are included
in the list of Kerala. | congratulate the Government. At
the same time, there are number of lines where the
surveys are over. | would like to point out one among
them that the hon. Minister of Railways herself has given
the reply that for the Kanignad-Panathur railway line the
survey is completed and the report is submitted to the
Railway Board. In the reply it is stated that the total
cost come to about Rs. 332 crore and the length is 41
kilometres and the report is positive; that is 2.02 In her
reply it is stated that it may be considered when the
Budget comes. It is really unfortunate that even though
the report is positive and rate of return is also positive
that is not included for further studies.

May | know, through you, form the hon. Minister
whether this line would be included at the time of reply
of the Government because it is positive as for as the
Railway Board’s report itself is concerned?

KUMARI MAMATA BANERJEE: Sir, | appreciate the
concern of the Minister, but at the same time, | will
appeal to this House.

SHRI E. AHAMED: He is a Member.

KUMARI MAMATA BANERJEE: | am sorry, it is ‘the
Member. The Members are sometimes Ministers also.
...(Interruptions) At some point of time, they will also be
the Ministers. ...(Interruptions)

Sir, | appreciate the concern of the hon. Member.
We are interested that projects should be completed at
an early date and we are also interested for the socially
desirable projects. But please appreciate our throw-
forwarding these projects. The pending projects are
pending and the amount of about Rs. 80,000 crore is
required. Whatever the Railways are doing this time, it
is only within the gross budgetary support, and all the
projects which are socially desirable projects are pending
for long. After the survey is over, some projects are
found to be viable and some projects are found to be
non-viable. But some projects are being rejected by the
Planning commission also. That is why, this time we
picked up about 114 railway projects which are socially
desirable projects. We have decided and announced in
the Budget Speech that let these projects go for updating
surveys. After that, we will send them to the Planning
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commission. So, let me decide about these 114 projects
which will have updated surveys. Then, they will be sent
to the Planning Commission for their recommendations.

There are some systems. | only want to apprise the
hon. Member of it. First, the project is cleared by the
Railway Expanded Board where the representatives of
Finance Ministry and Planning commission are also
members. Then, it goes to the Cabinet. The Cabinet
clears the project. There are some systems. We will
follow it up whenever the opportunity comes.

| will request that we need special support for that.
The Finance Minister is also here. rupees 6,000 crore
of Service Tax has been levied on the Railways. so, it
is very difficult to do all these things, but | think, he will
withdraw it. Last time also, he had withdrawn the Service
Tax and this time also, he will withdraw it. Otherwise, It
will be very difficult to go for new lines.

This time we have decided to go for 1,000 route
kilometers to be completed. This is the first time that it
has happened. Please trust it. We will take up the
projects one by one and decide the things.

[Translation]
Closure of Handloom Units

+
*103. SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI P.T. THOMAS:

Will the Minister of TEXTILES be pleased to state:

(a) whether a large number of handloom units are
on the verge of closure in the country;

(b) if so, the State-wise details thereof and the
reasons therefor;

(c) whether the Government has assessed the
negative impact of recession in handloom sector; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES (SHR! DAYANIDHI
MARAN): (a) to (d) A statement is laid on the Table of
the House.

Statement

(a) and (b) No Madam. There are 25.24 lakh
handloom units as per the statistics available in our
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country. As per reports received from State Government,
most of the units are functional except few units in States
like Orissa and Kerala, 68 number of handloom co-
operative societies are non functional in Kerala, and 733
co-operative societies are non functional in the State of
Orissa.

(c) and (d) Textiles exports including handlooms
declined by 5.45% during 2008-09 on account of global
recession. However, from last quarter, report of
resurgence in textile exports, is reported on month to
month basis.

SYED SHAHNAWAZ HUSSAIN: Mr. Deputy Speaker,
Sir, this is a very important question reply to which
should have been given in detail.

Sir, today weavers are another community, which is
in the worst condition after farmers. Bapu brought a
drastic change through handloom. Though a number of
schemes are being implemented for weavers in the
country, today, the condition of the weavers is the worst.
The Government has taken step in the direction of
waiving loans of farmers but a large number of weavers’
have been committing suicide over the years. When |
was Minister during the NDA Government, we had
launched the Artisan credit card on the lines of Kisan
credit card. Even then, weavers are not being provided
loans. | myseif belong to silk city of Bhagalpur.

Mr. Deputy Speaker, Sir, the silk you are wearing is
Bhagalpuri silk. The leader of opposition is also weaving
Bhagalpur silk saree.

MR. DEPUTY SPEAKER: Silk is produced in our
area, cotton and fabric are manufactured in your area.

SHRI SYED SHAHNAWAZ HUSSAIN: | hail from
that area and | myself have felt their pain. Nath Nagar,
Champa Nagar and Mirzafari are such areas where there
are weavers in large number...(Interruptions)

MR. DEPUTY SPEAKER: Please ask the question.

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, | am
coming to the point since it is important to understand
this issue. He said in his reply that these units are
getting closed. The number of units has been reduced
by 5.45 per cent due to recession. Nothing has been
done in this budget for the weavers. Through you, Sir,
would like to know from the hon. Minister whether any
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scheme has been formulated for the weavers who are
facing problems due to closure of handloom industries.

[English]

SHRI DAYANIDHI MARAN: Sir, | agree with the
hon. Member that the handloom sector is very dear and
near to this Government, and we have taken all steps
to ensure that the handloom weavers are protected. But
most of our schemes are being implemented through
the State Government. We have various schemes like
the Integrated Handloom Development Scheme where
we try to give margin money of nearly Rs. 6,000 per
handloom weaver so that they are able to rotate that
money and develop the business.

As reported in my answer, certain States have not
been able to do well, and we are working continuously
with the States. It is quite sad to state that only five or
six State Cooperatives have become very profitable at
this moment. Basically, the Central Government is
dependent on the State Governments Because the State
Government has to give the proposals to the Central
Government, and the Central Government has been
providing assistance to them whenever they demand it.
It is very very difficult for the central Government to
provide any assistance in case where the State
Governments do not request the Central Government.
But there are various schemes, and we will try to make
sure that no stone is left unturned to ensure that the
weavers are protected.

[Translation]

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Deputy
Speaker, Sir, hon. Minister himself has admitted, that's
why this issue is being considered as serious.

Through you, sir, my other supplementary question
is whether any scheme for waiving loans of the weavers
is proposed when you and the Government have
admitted that the weaver community is facing economic
crisis. | would like to add that the farmers at least have
lands, but weavers have nothing except handloom, not
even clothes to cover themselves. He weaves cloth for
the world, but he does not have cloth to cover himself.
He does not have even land to raise loan by mortgaging
it.

Mr. Deputy Speaker, Sir, | would like to know from
the Government whether the Government proposes to
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waive the loan of the weavers and whether the
Government proposes to implement health insurances
scheme meant for the weavers.

[English]

SHRI DAYANIDHI MARAN: Sir, as the hon. Member
has asked, already there is a proposal from my Ministry
to the Ministry of Finance requesting for the waiver of
loans. It is in the active consideration of the Ministry of
Finance. | am sure that this time they will definitely take
a positive call on this issue. As | have said that | am
sure that the Government is very considerate to the
problems of the weavers and the cooperative societies,
and | am sure that a good response will come. We are
waiting for it.

As far as the insurance scheme is concerned, it is
one of the most popular schemes in the handloom sector.
Last year, 17 lakh weavers were benefited from the
insurance schemes, and this year, more than 18 lakh
weavers are benefited from the insurance scheme. We
are observing that the number of weavers who are
benefited through this are continuously increasing from
year to year.

[Translation]

SHRI SYED SHAHNAWAZ HUSSAIN: Please
implement it immediately.

[English]

SHRI P.T. THOMAS: Thank you, Mr. Deputy
Speaker, Sir. The handloom industry is one of the major
sectors in India providing employment opportunities
among people, particularly, the weaker sections in rural
India. Kerala is famous for its handloom goods. The
glory of handloom goods of Balaramapuram in
trivandrum, Chittor, Thathamangolam and
Chennamangalam in Ernakulam, kannur and kasargod
is very famous. Today, the industry is facing a very
difficult situation. The glorious period of this industry from
ancient days is gradually coming down to dust.

On 16 May 2006, our hon. Prime Minister had given
an assurance at the time of Handloom EXPO held in
Delhi that the Government will consider a financial
package for the betterment of the handloom industry.
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MR. DEPUTY SPEAKER: Please ask your Question.

SHRI P.T. THOMAS: The Government has entrusted
the NABARD officials to sort out the entire problem for
this purpose and come out with a package. Is the
Government considering giving a financial package to
help the handloom industry, especially, in Kerala and all
over India?

Secondly, will the Government give a financial
package like the Tirupur package that has been
announced recently in the Budget? This is my simple
question to the hon. Minister.

SHR! DAYANIDHI MARAN: Sir, as | said earlier and
I would like to once again repeat it, that Government is
taking all steps to ensure that the handloom sector and
the weavers are protected. In fact, it is this Government,
which, for the first time celebrated ‘Handloom Week’ from
December 21-27 last year and had handloom sales,
through marketing efforts, throughout the country. In fact,
in that one week, we were able to realize that marketing
efforts do help the handloom sector. We were able to
have a sales turnover of more than Rs. 25 crores.

As | said earlier, the State Governments have to do
their part. | am sure the hon. Member is anxious to see
that his State gets the benefits from the Central
Government schemes. Under the Deen Dayal Hathkargha
Protsahan Yojana (DDHPY), which was implemented
under the Tenth Five-Year Plan, only five States came
forward to benefit from the scheme. Those States which
came forward have to follow a rigorous method according
to which, the Central Government said, than they have
to thin down and make sure that the cooperatives were
profitable and close shop which are not functioning.
Under this, APCO of Andhra Pradesh, U.P. Handloom
Corporation, Co-optex of Tamil Nadu; Karnataka
Handloom Development Corporation; and Orissa State
Apex (Boyanika) are the five State Agencies which came
forward.

| fell sad to say that Kerala from where the hon.
Member comes has not come forward to take the benefit
under the scheme. Until and unless his State comes
forward, we are not in a position to help them. | am
sure the hon. Member will insist upon his State
Government to take active interest, so far as the
handioom weavers are concerned.
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SHRI P. KARUNAKARAN: What about the issue of
special package which we are raising before the hon.
Prime Minister for the past two years?

MR. DEPUTY SPEAKER: Please sit down.
SHRI DAYANIDHI MARAN: Can | answer that?

MR. DEPUTY SPEAKER: There is no need to do
that.

[Translation]

SHRI SHARAD YADAV: Mr. Deputy Speaker, Sir, |
think that weaving gives employment to the largest part
of population after farming in the country. It was on this
ground that the Indian freedom struggle was fought. |
would like to ask the hon. Minister what happened to
the subsidy which had been given on thread.

SHRI REWATI RAMAN SINGH: It has been
discontinued.

SHRI SHARAD YADAV: This is what | am asking
from the hon. Minister, he should reply.

The second thing is that the export of the country
depends on weaving occupation. All other products of
our country have been copied abroad and hence these
products do not sell. Everything, be it vehicles, cars
have been manufactured with borrowed technology. Our
people could not even repair Fiat and Ambassador.
Everything is brought here irom the outside world, but
the only thing that sells in the skill and handwork of the
artisans of India. Fabric is the commodity that is exported
most irom the country.

MR. DEPUTY SPEAKER: Please be brief.

SHRI SHARAD YADAV; Mr. Deputy Speaker, Sir, |
am asking a brief question only. This is brief If you say,
I will sit. | am talking to you only. If you say, | will sit.

MR. DEPUTY SPEAKER: No, No, | am not asking
you to sit, | am just asking you to be brief.

SHRI SHARAD YADAV: Mr. Deputy Speaker, | am
asking a straightway question. Now, the issue of child
labour is in air. | was textile Minister. | know the carpets
manufactured in India are not being brought in the world
32 market because some people have spread
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misconception that these are made by children. The
Indian art of handloom can be learnt at young age only,
it cannot be learnt at a later age, it is a manual skill.
It is an art which is learnt at young age, when one is
grown up once, he cannot learn. It is like music, which
is learnt at a young age. One can be perfect at this
manual skill only, if one learns it at a young age.
Similarly, the work of weaving cloth, if not learnt at young
age, cannot be done. The art of weaving carpets is also
taught at young age. The art of pottery and carpentry
are also taught at young age.

MR. DEPUTY SPEAKER: Please ask the question.

SHRI SHARAD YADAV: Mr. Deputy Speaker, Sir, |
would like to submit that the child labour involved in
export should be seen from a different angle and you
have to categorise child labour and also make it clear
as to what really constitutes child labour. The child, who
is working in a hotel or at a wrong place, should be
treated as child labour. These two parameters are before
you. You can very well understand how much this factor
has affected handloom export and the carpet industry
world over. | want to ask you what is the status of the
subsidy, which was being provided by you earlier and
whether it is proposed to provide the subsidy again.

[English]

SHRI DAYANIDHI MARAN: Sir, the hon. Member
has asked a question relating to Labour Ministry. | will
definitely forward the question to the Labour Ministry.
There was also a complaint on child labour in certain
garment units. But they have been dropped. | am sure, .
India is very clear on that. We do not promote or
advocate child labour. The Government of India has
ensured that the child labour is banned. But, if the hon.
Member has something to say, | am sure the Labour
Minister will answer it. it is legal for him ...(Interruptions)

[Translation]

SHRI DARA SINGH CHAUHAN: Please tell us about
subsidy. ...(Interruptions)

[English]

Shri Dayanidhi Maran: Let me complete it.
...(Interruptions)



17 Oral Answers

[Translation]

SHRI SHARAD YADAV: Sir, give me one minute,
please. ...(Interruptions)

MR. DEPUTY SPEAKER: Let him reply.
...(Interruptions)

SHRI SHARAD YADAV: Mr. Deputy Speaker, Sir, |
have submitted that many people are active here and
they are getting funded from abroad so far as child
labour is concerned. They are destroying the country as
ours is a country of artisans. You will have to categorise
child labour in two ways. You have conferred Bharat
Ratna on Bismillah Khan and Sitar maestro Ravi
Shankar. Both acquired their respective skills at the very
early age of 3 to 5 years. Similarly, it is a manual skill
work. ...(Interruptions) Whether your Government
proposed to categorise this kind of child labour?
...{(Interruptions) Jay Prakash ji, please keep quite. This
is not your concern only whether the Government will
categories it or not, this categorisation would take place
or not? Whether they would categorise child labour or
not? What step would be taken int he interest of the
artisans? ...(Interruptions)

[English]

SHRI DAYANIDHI MARAN: Sir, As far as handloom
is concerned, we have a scheme called Mill Gate Price
Scheme where the hank yarn is delivered at the mill
gate prices to the cooperative societies so that the
handloom weavers can benefit. I, once again, will have
to request the hon. Member to have abundant caution
because child labour is very tricky issue. | am not the
Minister to handle it. You have good sentiments, but
please be careful in advocating this. We have to act
and behave in a matured and more responsible manner.

Moreover, the handloom sector is under a lot of
threat because basically most of these people are feeling
this way and they are trying to go to other jobs. Yes,
| agree with the hon. Member that this art and craft
comes from the early stages and this craft is very
important in the nimble hands. But, as the society is
improving, as education is coming to the society, our
country is growing. There is a transition of people
migrating from traditional sectors to more modern sectors.
This is a part of any developing society of any developing
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country. As such, there are enough schemes in the
handloom sector to give more incentives to the handloom
sector.

MR. DEPUTY SPEAKER: What about the subsidy?
MR. DEPUTY SPEAKER: What about the subsidy?

SHRI DAYANIDHI MARAN: Yes, Sir. We have a
scheme called the Mill Gate Price Scheme where the
yarn is given to the cooperative societies at the mill
gate price.

[Translation]

SHRI TUFANI SAROJ; Mr. Deputy Speaker, Sir, |
wouid like to thank you for the opportunity you have
given to me to ask a question on such an important
issue. Hon. Members have raised questions regarding
handloom industry on a number of occasions. A concern
was expressed on the pathetic condition of this industry,
but instead of any improvement, subsidy on imported
silk was discontinued. The facility of providing silk on
controlled price was also discontinued. Lakhs of people
in Varanasi, Mau, Bhadohi and Azamgarh districts of
Uttar Pradesh are associated with handloom industry,
as there are no industries and factories in Purvanchal.
So a large number of people are engaged in this
industry. The economic cortdition of weavers as well
this industry is so poor that they are not able to earn
their bread and butter nor are they able to pay their
electricity bills, as a result, their electricity connections
have been cut.

Mr. Deputy Speaker, through you, | would like to
know from the hon. Minister whether the manner in which
loans of the farmers have been waived, similarly payment
of the electricity bills of weavers would also be waived
and subsidy on imported silk would be provided.

[English]

SHRI DAYANIDHI MARAN: Sir, silk industry is a
growing component in our handloom sector. Mostly, silk
is now being produced in Karnataka, Tamil Nadu and
the North Eastern region. We have a shortfall of silk.
We have allowed import of silk but we are giving
adequate protection to ensure that our domestic silk
industry is not destroyed by the other exporting countries.
The Government is actively considering a proposal
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whereby the Ministry of Textiles can be a canalizing
agency to import silk and sell it to the silk weavers. It
is under process.

[Translation]

SHRI TUFANI SAROJ: Their electricity bills should
be waived as they cannot afford food in present situation.
...{Interruptions)

[English]

SHRI DAYANIDHI MARAN: Sir, that is a very good
idea and | would request the hon. Member to ask his
State Government. | am sure the State Government will
be able to implement it much faster than the Central
Government.

[Transliation]

SHRI RAJNATH SINGH: Mr. Deputy Speaker, Sir,
as far as handloom industries are concerned, | think,
hon. Minister knows that handloom industry is a
traditional industry and these are major industries after
agriculture which is labour intensive. Handloom is also a
labour intensive industry. But today, it is in a very pitiable
condition and hon. Minister is aware of it. Apart from
several states, the places Ghaziabad Parliamentary
constituency which | represent as a MP and Varanasi
where | was born, | know, 40-50 percent of handloom
industries are closed. | would like to know whether hon.
Minister is aware of the fact that the designs conceived
and produced by those small industries and weavers
and designs are copied by large textile industries.
Whether there is any provision to protect these handloom
designs? | would also like to know whether handloom
industry is given any tax exemption or subsidy by the
Government?. ...(Interruptions)

SHRI JAGDAMBIKA PAL: Everything has been
connected into powerloom, handloom is no longer there.
...{Interruptions)

SHRI RAJNATH SINGH: You do not know.
...(Interruptions)

MR. DEPUTY SPEAKER: Please, keep quiet.

SHRI RAJNATH SINGH: Whether it is yarn or dye,
if anybody, proposed to buy small handloom industry,
he does not get even a single pie as subsidy. As far as
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yarn is concerned, Chinese yarn is being imported. Our
handloom industry have badly affected due to import of
Chinese yarn. Whether the Government proposed to take
or taking any step to stop the import?

[English]

SHRI DAYANIDHI MARAN: Sir, | once again say
that this sector needs our constant attention and the
Government of India is aware of it. In fact, Varanasi is
a very important area for handloom sector especially for
silk weavers. There are lot of issues there. In fact, we
are developing a mega cluster in Varanasi to ensure
that weavers’ interests are protected. These mega
clusters also include common dyeing facilities and also
common infrastructure societies which will be built and
which can be shared by the weavers.

As | said earlier, yarn is an important issue there,
especially of silk yarn. The Government is actively
considering importing up to 9,000 MT of silk yarn for
canalizing for the use of domestic industry. At this
moment we are having a problem with the Chinese silk.
It is being soid in the black market. To curb the black
market and also to ensure that our weavers are able to
complete internationally we are taking all necessary
steps. For handloom products we have the handloom
mark. It is a part of the responsibilities of the Ministry
of Textiles to ensure differentiation of handloom textiles
from power loom textiles. The Ministry of Textiles on
behalf of the Government of India has been giving five
per cent marketing incentive on sale of handloom fabrics.

This is in addition to five per cent given by the
State Government. As | said, the best initiative that we
can take now is the marketing initiative and that is what
we have been doing because more and more marketing
initiatives we take, more products would he sold and
ultimately the weaver will be benefitted. We have taken
up the G registrations for most of our traditional textiles,
including Varanasi brocade. | can send the details to
the hon. Member.

As such, patenting is not yet come into this sector,
and if anyone comes with the patents, we will be happy
to assist. Moreover, we are also encouraging the
handioom sector by allowing to give free designs in the
website of the Ministry of Textiles and also designs by
the prize-winning students of NIFT are kept now on the
Internet. A lot of details about designs and other things
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concerning the handloom sector are given in the website.
Whoever wants them, they can freely downioad and use
for product development.

In regard to the marketing initiatives, in these
Clusters — hon. Members might ask as to what are the
advantages of these Clusters — we have private
marketing people and also private designers who came
into this sector. We realise that small changes are able
to bring good export benefits for this sector. We see
that in most of these sarees that are exported, they cut
off the pallu because foreign buyers do not want the
pallu. Small change is brought in by increasing the check
patterns in the sarees which have become good
tablemats and curtains in the European countries. There
is a huge market. There are good designers who are
working closely with the Clusters. | am sure that the
hon. Member's interest on Varanasi is taken care of
and we ensure that we will do all the best for the
Varanasi weavers.

...{Interruptions)
[Translation]

CHAUDHARY LAL SINGH; Mr. Deputy Speaker, Sir,
| would like to ask a question. ...(Interruptions)

MR. DEPUTY SPEAKER: You please sit down. We
have discussed it for long.

...{Interruptions)

MR. DEPUTY SPEAKER: No word of any Member
will go on record.

...(Interruptions)*
[English]

MR. DEPUTY SPEAKER: Q. 104—Shri Om Prakash
Yadav—not present.

Shri Jai Prakash Agarwal
...{Interruptions)
[Translation]

MR. DEPUTY SPEAKER: Only what Shri Jai
Prakash Agarwal says will go on record.

....(Interruptions)”
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MR. DEPUTY SPEAKER: Agarwal ji, please ask your
question.

SHRI JAI PRAKASH AGARWAL: Mr. Deputy
Speaker, Sir, you may not hear me. ...(Interruptions) First,
you ask them to sit down. ...(Interruptions)

MR. DEPUTY SPEAKER: You all please keep quiet
and sit down. A very long discussion has already been
held on this question.

...(Interruptions)

SHRI JAI PRAKASH AGARWAL: Mr. Deputy
Speaker, Sir, first, you restore peace in the House.
...(Interruptions) | cannot speak in such a situation.
...(Interruptions) What is this?. ...(Interruptions)

MR. DEPUTY SPEAKER: You all let the question
hour go on.

MR. DEPUTY SPEAKER: The question hour was
going on very well. You people please speak later on.

..-(Interruptions)
MR. DEPUTY SPEAKER: You all please sit down.
...(Interruptions)

MR. DEPUTY SPEAKER: A lot of discussion has
been held on this subject and the hon’ble Minister too
has given a very good suggestion in this regard.

...(Interruptions)
MR. DEPUTY SPEAKER: You ail piease sit down.
...{Interruptions)

MR. DEPUTY SPEAKER: You please go to your
seat.

...(Interruptions)

SHRI JAI PRAKASH AGARWAL: Mr. Deputy
Speaker, Sir, these people are not going to sit down.
...(Interruptions) this is not fair. ...(Interruptions) | cannot
ask my question in this situation. ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY: Mr. Deputy
Speaker, Sir, please allow a half-an-hour discussion on
this. ...(Interruptions)

MR. DEPUTY SPEAKER: | will allow half-an-hour
discussion on this if you give me written notice in this
regard.

...(Interruptions)
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MR. DEPUTY SPEAKER: You all please sit down.
...(Interruptions)

MR. DEPUTY SPEAKER: | have promised half-an-
hour discussion on this. The same will be held if you
give me written notice in this regard.

...(Interruptions)

MR. DEPUTY SPEAKER: | have told about it, and
therefore, you please sit down.

...(Interruptions)

MR. DEPUTY SPEAKER: You may take part in half-
an-hour discussion on this.

...(Interruptions)

SHR! JAI PRAKASH AGARWAL: This is a very
important issue. ...(Interruptions)

SHRI MOHAN JENA: Mr. Deputy Speaker, Sir, |
would like to put forth my point about handloom.
...(Interruptions)

MR. DEPUTY SPEAKER: Nothing of what he says
will go on record.

...(Interruptions)*
Demand and Supply of LPG

+
*104. SHRI JAIl PRAKASH AGARWAL:
SHRI OM PRAKASH YADAV:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) the total annual production of Liquefied Petroleum
Gas (LPG) in the country;

(b) whether the Government has made any
assessment of the annual consumption of LPG in the
country;

(c) if so, the estimated requirement of cooking gas
for commercial and domestic use in the country during
the current year,

(d) whether the quantum of cooking gas produced
from indigenous sources is insufficient meet the
requirement and the shortfall is met through imports;

(e) if so, the quantum of cooking gas supplied from
the indigenous sources and through imports separately
during the last three years and the current year; and

(fy the amount of subsidy given per cylinder by the
Government on both imported and indigenous gas?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) to (f) A statement is
laid on the Table of the House.

Statement

(a) to (e) The total LPG production in the country
was 9,335 Thousand Metric Tonne (TMT) in 2008-09.
As per the revised estimates prepared in consultation
with the Industry, demand for LPG is expected to be
around 12,984 TMT for the year 2009-10. Out of this,
the share of domestic LPG is 87,4% and non-domestic
12.6%. Since the domestic production of LPG is
inadequate to meet the demand, shortfall in availability
from domestic sources is met through imports. The
figures of LPG production, consumption and imports
during the last three yeas and for April-December 2009
for the current year are as under:

(Quantity in ‘000 MT)

2006-07 2007-08 2008-09 2009-10 (April-
December)
(Provisional)
Production 8454 9335 7607
Consumption 10849 12165 12344 9576
Imports 2278 2360 1807

*Not recorded.



25 Oral Answers

{f) Consumer has to pay the applicable price on
Domestic LPG per cylinder irrespective of whether the
LPG is imported or indigenously produced. The
Government is providing a fiscal subsidy of Rs.22.58
per Domestic LPG cylinder under the ‘PDS Kerosene
and Domestic LPG Subsidy Scheme, 2002'. Besides,
during the period April-December 2009, the Public Sector
Oil Marketing Companies have incurred an average
wider-recovery of Rs.144.33 per cylinder of Domestic
LPG, which too gets partially compensated under the
Burden Sharing Mechanism.

SHRI JAI PRAKASH AGARWAL: Sir, the production
& supply of the LPG-both are important issues that are
concerned with the general public and this is not a work
that could be completed with a day’s policy. From the
reply just given by the hon’ble Minister, we may observe
that every year the growth in production is very less
and the demand thereof is growing day-by-day. Almost
one thing of the total LPG production is imported and
there is no decrease in demand thereof. Therefore, |
would like to know it from the hon'ble Minister whether
he has any long-term policy by which the demand thereof
could be met at the earliest.

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! JITIN
PRASADA): Sir, the horn’ble Member has said that no
growth has been registered in the LPG sector. It is totally
wrong. It is not true at all. There were 3.8 crore LPG
connections in the year 1999 and in the year 2010, this
number has increased to almost 11.50 crore. Besides,
care has been taken to meet the shortage wherever it
exists and the efforts are on to increase the indigenous
production. There would be more growth in the LPG
sector with the coming up of the refineries at Bina,
Paradip and Bathinda. Moreover, efforts are also on to
provide almost 80 per cent LPG connections in the urban
areas. Schemes have also been launched and
implemented in rural areas also and very soon, such
schemes would be implemented from 14th March in your
constituencies. ...(Interruptions)

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, people
are not getting LPG. ...(Interruptions) This Government
is not providing LPG to the people. ...(Interruptions)

YOGI ADITYA NATH: Sir, people are not getting LPG.
Presently, the entire country is suffering. ...(Interruptions)
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MR. DEPUTY SPEAKER: Yogi ji, you please sit
down.

...{Interruptions)

SHRI JAIPRAKASH AGARWAL: Sir, whatever the
hon’ble Minister has just said is true, but, as per your
own figures, | would like to tell that its production has
not increased to desired level. The hon’ble Minister has
made a mention of the urban areas. | would like to
know as to what the alternative for the LPG is in big
cities and what policy you have devised especially for
the poor dominated areas in big cities such as my
parliamentary constituency-North East Delhi.
...(Interruptions)

MR. DEPUTY SPEAKER: You people, please keep
quit.

...(Interruptions)

SHRI JITIN PRASADA: Sir, the hon’ble Member has
raised a very good question. LPG is available in less
quantity. Also, it has to be imported and it is our desire
that LPG should be made available in rural areas and
therefore, we have made efforts to provide piped natural
gas i.e. CNG & PNG, in the cities. Piped natural gas is
being provided in Delhi and Mumbai and certain cities
of Gujarat. As per my assessment, piped natural has is
being provided in almost 1.50 lac households in Delhi.
...{Interruptions)

YOGI ADITYA NATH: Mr. Deputy Speaker, Sir,
during the regime of the “ NDA Government, LPG
connections were provided free of cost. Every consumer
was getting LPG very easily. After the NDA regime, there
is huge shortage of LPG across the country. During the
festive seasons, people keep standing in queues for days
to get LPG. They are not getting LPG. This Government
has created this artificial scarcity. Through this,
Government is encouraging the black marketers and
hoarders. | would like to know it from the hon’ble Minister
as to what steps the Government is taking to remove
this artificial scarcity. What steps are being taken by the
Government to ensure smooth availability of LPG to the
consumers?

SHR! JITIN PRASADA: Mr. Deputy Speaker, Sir, so
far as the regimes of the NDA & UPA Government are
concerns, during the tenure of NDA Government from
the year 1998 to 2004 at the centre, LPG prices recorded
an increase of nearly 80 per cent.. ... (Interruptions)
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MR. DEPUTY SPEAKER: Let the Minister give the
reply first.

YOGI ADITIYA NATH: This was not my question. |
had asked about the shortage of the LPG.
...(Interruptions)

MR. DEPUTY SPEAKER: The hon’ble Minister is
giving reply. You first listen to the reply carefully.

SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH:
What type of reply is he giving and what should we
listen to?

SHRI JITIN PRASADA: During the previous regime
of UP A Government, the prices of crude oil had gone
up to 100 to 150 dollars per barrel. That time also, it
was the intention of the UPA government to save the
Aam Admi from sufferings and stabilize the prices of
petroleum products. We are making efforts to ensure
supply of LPG in such areas facing its deficiency by
importing it. ...(Interruptions)

MR. DEPUTY SPEAKER: It is not going on record.
...(Interruptions)*
[English]

SHRI KALIKESH NARAYAN SINGH DEO: Mr.
Deputy Speaker, Sir, the Government has stated in its
answer that it is giving a subsidy of Rs. 22.58 per
Domestic LPG cylinder as well as there has been a
loss to the oil companies of Rs. 144.33 per cylinder.
However, in reality these subsidies have no meaning in
‘C’ and ‘D’ tier cities because people pay a black
premium of almost Rs. 400 and Rs. 500 per cylinder.
The hon. Minister has stated in his answer that he is
trying to increase the production of LPG in the country.
Can he please specify as to which refineries are coming
up and they are at what stage and how much the
production will increase when these refineries come up?
Can he also tell us as to why the imports of LPG are
going down? In reality there should be an increase in
the imports of LPG to substantiate the shortage. Why
that is not happening? There is a reduction in imports
from 2008 to 2009.

SHRI JITIN PRASADA: As far as the hon. Member’s
query is concerned, imports are going down but at the
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same time indigenous production is being increased.
So, that is compensating for the decline in imports. On
the other hand three refineries are under construction;
Bhatinda, Bina and Paradip. As far as the status of
these refineries goes, the Bina refinery will be up for
commissioning between July and September this year
and the other two would take some time. Next year one
other refinery will come up for commissioning and that
will ease the situation as far as production of LPG and
catering to the demands of the LPG consumers is
concerned.

SHRI SUDIP BANDYOPADHYAY (Kolkata Uttar):
already there has been a rise in prices of petrol and
diesel. Each political party has given its observation with
regard to this price rise and accordingly the Government
will ultimately announce its final opinion on the floor of
the House. There is a proposal to increase price so far
as LPG connections are concerned. | would like to know
whether there has been any recommendation to increase
the price of LPG Cylinder by Rs. 100 per cylinder. Is
the Government going to take any such decision which
may cause tremendous difficulties to the poorest' of the
poor and the farmers of the country?

SHRI JITIN PRASADA: Whatever recommendations
the hon. Member is referring to, | would like to say that
various committees have been formed and they have
recommended various price hickes in various products
of petroleum. At the moment | would like to inform the
House that per cylinder the Government bears under-
recovery and has subsidized the product to the extent
of Rs. 280 per cylinder. It is the endeavour of this
Government not to burden the common man and trying
to cushion the prices and absorb as much as possible
through the Government funding, through the upstream
companies and through the oil marketing companies.
Various proposals have come but no decision has been
taken for the hike in LPG production as of now.

Jan Aushadhi Outlets

+
*105 SHRI JAGDAMBIKA PAL:
SHRI MADHU GOUD YASKHI:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the number of Jan Aushadhi outlets opened in
the country so far, state-wise;



29 Oral Answers

(b) the criteria laid down for setting up of such
outlets;

(c) whether the expensive medicines including cancer
curing medicines is proposed to be sold through these
outlets;

(d) if so, the details thereof;

(e) whethery any annual target has been envisaged
for opening of new Jan Aushadhi outlets in the county;
and

(f) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHIR SRIKANT JENA):
(a) to (f) A statement is laid on the Table of the House.

Statement

(a) At present, 39 jan Aushadhi Outlest have been
opened in the States of punjab, Haryana, Delhi and
Rajasthan as follows:

State No.
Punjab 20
Haryana 4
NCT of Delhi 3
Rajasthan 8
Uttarakhand 2
Chandigarh 1
Andhra Pradesh 1
Total 39

(b) Jan Aushadhi Outlets have been opened by
Pharma Central Public Sector Undertakings with the co-
operation of State Governments in District Hospitals
identified by the States. These Outlets are managed by
State Government or Non-Government Organisations
(NGOs) nominated by State Governments.

{(c) and (d) Efforts are on to increase the basket of
medicines being supplied to Jan Aushadhi Outlets.
However, expensive cancer curing medicines are not
supplied to jan Aushadhi stores.
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(e) and (f) The opening of Jan Aushadhi Outlest
depends on the facilities that may be offered by the
States in district Hospitals etc.

[Translation]

SHRI JAGDAMBIKA PAL: Mr. Deputy Speaker, Sir,
through my question, | had expected it from the hon’ble
Minister that he would tell me as to how many outlets
have been set up to ensure availability of low-priced
medicines for the poor and ordinary patients in the district
hospitals of various states across the country. The
hon’ble Minister has made it clear in his reply that 39
outlasts have so far been set up in seven states.
Through you, | would like to know the state-wise number
of proposals received by him from the states like Uttar
Pradesh or from those other than Punjab,” Harayana,
NCT of Delhi, Rajasthan, Uttaranchal, Chandigarh,
Andhra Pradesh that have been mentioned by him, in
connection with providing genuine medicines at cheaper
rates in the district hospitals of respective districts. Since
spurious medicines of drugs are also being sold at large
in the market today due to which poor people are facing
a lot of difficulties. Also, what decision has his Ministry
taken on these proposals?

SHRI SRIKANT JENA: Sir, the Jan Aushadhi store
he is talking of is a brand name, but generic medicines
are available there the price of which is half the price
of branded medicines. We are selling it at fifty per cent
of the actual price and at some places it is being sold
at one third of the actual prices. As regards setting up
of such stores across the country, it depends upon the
concerned state Government. We set up these stores at
the site, which the concerned State Government allots
us at the district headquarters. Punjab and Rajasthan
are among such states. Haryana and Delhi had also
allowed to set up such outlets in the premises of their
government hospitals under which Punjab stands at No.-
| position. Thereafter, we propose to set up 26 such
outlets in Rajasthan. There is a provision of prescription
of generic medicines in it. Unless the doctor prescribes
generic medicines, the patient would not be able to
purchase that. The Government doctors of Rajasthan”
and Punjab have been issued directions that.

[English]

you have to prescribe only generic medicines so that
the poor patients can get access to the generic medicines
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through these Jan Aushadi Outlets. | would request the
hon. Member if he could convince the Uttar Pradesh
Government to fall in line with the Rajasthan Government
and Punjab Government, we would be very glad to open
outlets in every district headquarter government hospitals
as soon as possible.

SHRI JAGDAMBIKA PAL: Hon. Minister has said
that if | could personally convince the State Government,
then he is ready to open so many outlets in Uttar
Pradesh. But | wouid like to say that if the Government
of India is not able to convince the Staje Government of
Uttar Pradesh, how can | convince them?

[Translation]

The hon'ble Minister has said that generic medicines
are being sold at half or one-third of the prices of same
medicines available in the market. For this, | would like
to express my thanks to him. | had asked whether certain
proposals pertaining to these types of low-priced
medicines have been received from some state
governments.

You said that the Jan Aushadhi outlets would only
be set up with the co-operation of the state governments.
Is the Union Government likely to formulate any action
plan by which the Jan Aushadhi outlets could be set up
district wise through the NGOs or other means, in case
the state governments are not co-operating the Union
Government in setting up of such outlets?

[English]

SHRI SRIKANT JENA: Sir, the hon. Member is very
keen about opening of new stores in the State of Uttar
Pradesh. We have laready written letters, one to the
Chief secretary and the other to the Health Minister of
Uttar Pradesh. we are yet to get a response. we are
trying our best and our officers also are vistiting different
States. In the State of Assam, very soon, we are opening
four to five stores. In the State of Orissa also we would
be opening another ten stores. But the point is that for
each store the Government of India provides a sum of
Rs. 2.5 lakh as a grant to run the store immediately
and subsequently. there is aslo profitability and it is not
just a gift to the patients. | will Just cite one example
which will conyince the hon. Member. Analgesic
Paracaetamol syrup 500 mg, whose Janauadhi price is
Rs. 2.12, it is available in the market at Rs. 14/-. It has
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the same salt and same composition but just because
of the brand name the price is double or treble.
Therefore, | would like to request the hon. Members
that they should try their best in their respective
constituencies to find some space within the Government
hospitals where such stores can be opened. At the initial
stage we are opening the stores mostly in the district
Government hospitals. Wherever the State Governments
are coming forward we are opening the stores and our
target is to cover all the 626 districts in the country. we
are planning to open 626 stores immediately provided
the State Governments give us the co-operation and
also the space inside the district hospital premises.

SHRI MADHU GOUD YASKHI : Sir, general study
shows that below poverty line people are getting into a
debt trap due to their medical expenses. It is a great
initiative by the government of India to start these
janasoudhi stores across the county. | would like to
compliment the government of India for this.

Sir, the Telangana region, particularly the districts
from where | come, namely Nizamabad and Karimnagar,
there are over five lakh women who are working as bidi
workers and they are suffering from diseases like TB
and cancer. | would like to know from hon. Minister if
he would consider having life saving drugs for diseases
like TB and cancer supplied through these stores. Has
the WTO comprised the ability of India to produce generic
drugs?

Sir, the hon. Minister has explained that it is the
endeavour of the Government of open such outlets
across the country. The government has an excellent
medical intensive programme, namely Rajiv Arogyashri
but many of these medicines are not covered under this
programme and so the poor people are compelled to
but such drugs from outside. the district authorities in
the State can assure of some space within Government
hospital and in that case would the government consider
opening such outlets in the districts of Karimnagar and
Nazimabad.

SHR! SRIKANT JENA: We have opened two stores
in the State of Andhra Pradesh. We are planning to
open in every district. If the State Governments are giving
us space inside the district Government hospitals, then
we will surely try and open the stores as soon as
possible.



33 Written Answers

Secondly, about making available the drugs for
diseases like cancer and TB | would like to submit that
we are in touch with those companies who are
manufacturing these drugs if they could supply us the
drugs to be given through these stores at reasonable
and concessional prices. We are in discussion with them.
If that is possible, then we can also supply these generic
medicienes through these Janasoudhi stores.

In every backward region there is an insurance
scheme for Rs. 30,000. But the medicine cost is nearly
80 per cent of the total patients. If these generic
medicines are made available, then they will be getting
an insurance benefit amounting to Rs. 60,000. | would
like to emphasise on this point and this has been done
by the governments of Rajasthan and punjab. they have
categorically asked their doctors to prescribe only generic
medicines. If that is possible, then the patients will be
motivated and they will go for genetric drugs. The efficacy
and the content of the drug is the same but only because
of the brand name the cost is 300 times more than the
medicine cost.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Export of Processed Food Items

*101. SHRI ARJUN MUNDA: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) the total number of food processing units
functioning in the country, State-wise including Jharkhand;

(b) whether any assistance is provided to the food
processing units so that they are able to compete in the
international market;

(c) if so, the details of the financial assistance
provided and utilized by them during the last three years;
and

(d) the quantum of export of processed food
undertaken by the processing units alongwith the foreign
exchange earned therefrom during the last three years
and the current year?
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THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) Food
Processing Industries are set up both in organized and
unorganized sectors and as such data on the number of
food processing units in the country is not centrally
maintained by the Ministry. However, as per
competitiveness report on “Enhancing Competitiveness
of Indian Manufacturing Industry, March 2009” published
by National Manufacturing Competitiveness Council,
Government of India, the total number of registered food
processing units in the country is 25367. A statement
showing State-wise number of registered food processing
units in the country, including Jharkhand is enclosed.

(b) and (c) In order to improve the competitiveness
of the Indian food processing industries, nationally as
well as internationally, the Government has formulated
and is implementing several Plan Schemes to provide
financial assistance for the Establishment and
Modernization of Food Processing Units, Development
of Infrastructure, establishing Food Testing Labs,
Implementation of Quality Systems such as Hazard
Analysis Critical Control Points (HACCP), Promotion of
Research and Development, Capacity Building and
Human Resources Development. The Government has
taken several fiscal incentive measures such as tax
reduction, waiver/reduction of excise duty, reduction of
custom duty on. specific food items with a view to
encourage the growth of Food Processing Industries and
make them more competitive. The Ministry has also taken
steps to focus on putting in place new institutions and
strengthening up of existing institutional mechanisms for
human resources development in the food processing
sector as well as towards undertaking developmental
activities in areas such as grapes, meat and poultry
processing. The initiatives of the Ministry includes
Establishment of a National Institute of Food Technology,
Entrepreneurship and Management (NIFTEM), Setting up
of Indian Grape Processing Board, Setting up of National
Meat and Poultry Processing Board, Strengthening of
Indian Institute of Crop Processing Technology (lICPT)
and Strengthening of State Nodal Agencies (SNA).

Besides, the Agricultural and Processed Food
Products Export Development Authority (APEDA) is also
implementing various schemes for promotion of export
of agricultural and processed food products with a view
to maximize foreign exchange earning through increased
export of agro products, to provide better income to the
farmers and to create employment opportunities in rural
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areas by encouraging value added export of farm Details of financial assistance provided under the
produce. ’ schemes of the Ministry of Food Processing Industries
during last three years is given as under:

(Rs. in crores)

SlI.No. Name of the Scheme Year-wise Financial Assistance Released
2006-07 2007-08 2008-09  2009-10 (till date)
1. Scheme for Infrastructure Development 13.21 14.79 48.28 56.65
2. Technology Upgradation/Establishment/ 82.19 119.36 96.87 74.69
Modernization of Food Processing
Industries
3. Quality Assurance, Codex Standards 13.99 15.12 17.37 16.40

and Research & Development and
Promotional Activities

4, Human Resource Development 5.96 4.21 5.96 8.75
5. Strengthening of Institutions 30.05 26.51 52.71 80.67
Total  145.40 179.99 221.19 237.16

(d) As per the information maintained by Agricultural
& Processed Food Products Exports Development
Authority (APEDA), statement of quantity of processed
food exported and foreign exchange earned therefrom 3. Maharashtra 2,238
during the last three years and current year are as under:

4, Uttar Pradesh 1,719
Sl Year Quantity Value .
No. (in MT)  (in Rs. lakhs) 5. Punjab 1,628
1. 2006-07 10856706 2103166 6. Kamataka 1,390
2. 2007-08 17404725 3138834 7. Gujarat 1807
. West Bengal ' 1,147
3. 2008-09 14101966 3580562 8 est benga
9. Kerala 1,059
4, 2009-10 5686372 1630971
(April-Sept.) 10. Assam 897
Statement 11.  Haryana 564
Si.No. Name of the Number of registered 12.  Chhattisgarh 561
State Food Processing
Units 13. Orissa 535
1 2 3 14.  Madhya Pradesh 517
1. Andhra Pradesh 6,402 15.  Rajasthan 506

2. Tamil Nadu 3,736 16. Uttranchal 274
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1 2 3
17.  Bihar 191
18.  Jharkhand 108
19.  Delhi 103
20. Himachal Pradesh 97
21. Jammu & Kashmir 93
22. Goa 80
23.  Puducherry 55
24, Tripura 50
25. Daman & Diu 28
26. Chandigarh 27
27. Nagaland 16
28. Meghalaya 13
29. Manipur 12
30. Dadar & Nagar Haveli 10
31.  Andaman & Nicobar Islands 4

Totai 25,367
[English]

Cargo Loading by Railways

*106. SHR! ANAND PRAKASH PARANJPE: Will the
Minister of RAILWAYS be pleased to state:

(a) the targets fixed by the Railways for cargo
loading alongwith the achievements during the last three
years;

(b) whether the demand for bulk cargo transportation
like coal and iron ore has increased during the above
period; and

(c) if so, the projection for the future in terms of
demand, capacity and viability?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE): (a) The details of the freight loading targets
and loading achieved by Indian Railways during the last
three years is as follows:

Year Freight loading Freight loading

target in achieved in

million tonnes miliion tonnes
2006-07 726 727.75
2007-08 785 793.89
2008-09 848.64 833.39

(b) Yes, Sir. Demand for bulk cargo movement has
been consistently increasing during above period. In the
period 2006-07 to 2008-09, all commodities showed an
increased loading except for Foodgrains and Raw
Materials to Steel Plants. This excludes Iron ore. Loading
of Iron ore and loading of commodities in the group

“Balance Other Goods” showed a decline only in the

period Oct 2008-January, 2009 due to effects of
economic slowdown.

(c) Projected freight loading for bulk cargo by the
end of the Eleventh Plan is 1020 million tonnes (MT).
By the year 2020, total originating freight traffic on Indian
Railways is expected to be at a level of 1850MT to
2165MT, depending on the economic growth. It is
expected that loading of coal would be at a level of
700MT and Iron ore would be at a level of 225 MT by
the year 2020. Development of capacity i.e. appropriate
infrastructure to meet projected traffic demand is an
ongoing process. Works in key growths areas have been
sanctioned and are going on. Freight services would be
taken to a higher trajectory by segregation of freight
and passenger corridors with the construction of
Dedicated Freight Corridors bolstered with increased
production/acquisition of better designed and higher
capacity rolling stock thus meeting future requirements.

Special Courts for Protection of Investors

*107 SHRI BAIJAYANT PANDA:
SHRI NITYANANDA PRADHAN:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government proposes to set up
special courts for taking up the class-action suit cases
for the protection of the interests of the investors;

(b) if so, the details thereof;
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(c) the details of cases which fall in this category;
and

(d) the manner in which it is expected to help the
interests of the investors?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) No, Sir. There is no proposal for
setting up special courts for taking up the class-action
suits.

(b) to (d) Do not arise
Cash Subsidy to Oil PSUs.

*108 SHRI M. SREENIVASULU REDDY:
SHRI SHARAD YADAV:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government proposes to provide
cash subsidy to the oil Public Sector Undertakings
(PSUs) to compensate their losses for selling fuel at
below market prices;

(b) if so, the details thereof; and

(c) the extent to which the projected iosses of these
oil PSUs are likely to offset by the proposed cash
subsidy?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) to (c) During the year
2009-10 (April-December 2009), the public sector Oil
Marketing Companies (OMCs) namely 10CL, BPCL and
HPCL have incurred under-recoveries of Rs. 29,353 crore
on the sale of Patrol, Diesel, PDS Kerosene and
Domestic LPG. The product-wise details are as follows:

Under-recoveries on Sensitive Products

(Rs. crore)
Product April-December 2009
1 2
Petrol 3,299

Desel 5,065
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1 2

Total 8,364
PDS Kerosene 12,560
Domestic LPG 8,429
Total 20,989
Grand Total 29,353

The under-recoveries on Patrol and Diesel have been
met by the upstream oil PSUs namely ONGC, OIL and
GAIL. These upstream PSUs have contributed Rs. 8,364
crore through price discounts on crude oil and products
to the OMCs.

For the under-recoveries on PDS Kerosene and
Domestic LPG, Ministry of Petroleum and Natural Gas
had approached the Ministry of Finance for assistance
of Rs. 20,989 crore. The Ministry of Finance has
confirmed a cash assistance of Rs. 12,000 crore as the
share of the Government towards the under-recoveries.

The total under-recovery burden for the year 2009-
10 is projected to be Rs. 45,401 crore. While the under-
recoveries of Petrol and Diesel will be compensated by
the upstream oil PSUs, for the full compensation of
under-recoveries on PDS Kerosene and Domestic LPG,
the Ministry of Petroleum and Natural Gas is in constant
touch with the Ministry of Finance.

[Translation]
Welfare of Minorities

*109. SHRI PAKAURI LAL: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) the details of the schemes/programmes under
implementation for the upliftment of minorities;

{b) the amount released for the purpose during the
current financial year, scheme-wise

(c) whether adequate publicity and awareness
campaign has been launched for these schemes; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) The Ministry of Minority Affairs
implements the following schemes for the upliftment of
minorities:

(i) Pre-matric scholarship scheme.

(i) Post-matric scholarship scheme.

(i} Free coaching and allied scheme.

(iv) Merit-cum-means scholarship scheme.
(v) Multi-sectoral Development Programme.

(vi) Equity contribution to National Minorities
Development and Finance Corporation
{(NMDFC)

(vi) Release of corpus fund to Maulana Azad
Education Foundation (MAEF)

(viiii) Maulana Azad National Fellowship for
minority students,

(ix) Scheme for leadership development of
minority women,

(x) Computerization of records of state Wakf
Boards.

(b) The scheme-wise amount released during 2009-

10, up to 31.12.2009, is given below:

(i) Pre-matric scholarship scheme-Rs. 128.94
crore

(i) Post-matric scholarship scheme-Rs. 99.42
crore

(iii) Free coaching and allied scheme-Rs. 7.17
crore

(iv) Merit-cum-means schalarship scheme-
Rs.84.65 crore

(v) Multi-sectoral Development Programme- Rs.
513.36 crore

(vi) Equity Contribution to National Minorities
Development and Finance Corporation-Rs.125
crore

(vii) Release of corpus fund to Maulana Azad
Education Foundation - Rs. 115 crore
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Following three new schemes were launched during
2009-10:

(i) Maulana Azad National Fellowship for
minority students Rs. 15 crore outlay in
2009-10.

(i) Scheme for Leadership Development of
Minority Women Rs. 8 crore outlay in 2009-
10.

(i) Computerization of Records of State Wakf
Boards-Rs. 10 crore outlay in 2009-10.

(c) Yes, Madam.

(d) The Government has placed the details of the
schemes, including progress o implementation, on the
web-site of the Ministry of Minority Affair
(www.minorityaffairs.gov.in) for information. Schemes are
also advertised periodically throug advertisements in
newspapers, television and radio. During financial year
2009-10, upt 31.12.2009, print advertisements were
published all over the country in 147 English, 447 Hindi
261 Urdu and 303 vernacular languages newspapers.
Audio-visual campaign is carried out throug Ail India
Radio and Doordarshan (Prasar Bharti). The schemes
of this Ministry are also advertise through pamphlets
and brochures.

[English]
Augmentation of Capacity of Oil Refineries

*110. SHRI SONAWANE PRATAP NARAYAN
RAOQ:
SHRI PRADEEP MANJHI:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government proposes to expand
the capacity of various refineries particularly Holdia and
Panipat refineries;

(b) if so, the details in this regard, refinery-wise;

(c) the expenditure likely to be incurred on such
expansion work, refinery-wise;

(d) whether the Government has fixed any targets
for completion of such expansion; and
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(e) if so, the steps taken by the Government to
expedite the compietion of the projects?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR! MURLI DEORA): (a) to (c) During the Xith
Five Year Plan, the Public Sector oil companies (including
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their joint ventures) have proposed to expand their
refining capacity from the existing 109.586 MMTPA to
153.832 MMTPA as per details given in the enclosed
statement. This includes the Haldia and Panipat refineries
of Indian Oil Corporation Limited. The details regarding
Haldia and Panipat refineries are as under:

Sk.No. Refinery Existing capacity Expansion in capacity Approximate anticipated
(MMTPA)* planned (MMTPA)* expenditure (Rs. in Crore)

1. Haldia 6.00 1.50 2869

2. Panipat 12.00 3.00 1008

*Million Metric Tonne Per Annum

(d) and (e) The concerned Public Sector oil
companies have fixed the target dates for completion of
the expansion projects which are March, 2010 for Haldia
Refinery expansion and August, 2010 for Panipat

Refinery expansion. The Government has been reviewing
the progress of the projects periodically with appropriate
intervention, whenever necessary, to expedite the
projects.

Statement

Refinery-wise Capacity Addition in Xith Plan

SINo.  Name of the Company Capacity as Expansion in Total Capacity Anticipated
on 1.3.10 Xlth Plan After expansion expenditure on
(MMTPA) (MMTPA) (MMTPA) expansion
{Rs. in Crore)
1 2 3 4 5 6
Public Sector (including their Joint Ventures)
1. Indian Qil Corporation Limited, Noonamat, 1.00 1.00
Guwahati
2. Indian Oil Corporation Limited, Begusarai, 6.00 6.00
Barauni
3. Indian Oil Corporation Limited, Koyali, 13.70 13.70 -
Vadodara
4. Indian Qil Corporation Limited, Haldia 6.00 1.50 7.50 2869.00
5. Indian Qil Corporation Limited, Mathura 8.00 8.00
6. Indian Qil Corporation Limited, Digboi 0.65 0.65
7. Indian Oil Corporation Limited, Panipat 12.00 3.00 15.00 1008.00
8. Indian Qil Corporation Limited, Bangaigaon 235 2.35
9. Indian Qil Corporation Limited, Paradeep 15.00 15.00

29,777.00
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1 2 3 4 5 6

10. Hindustan Petroleum Corporation Limited, 550 240 7.90 295.46
Chembur, Mumbai

11, Hindustan Petroleum Corporation Limited, 750 250 10.00 280.00
Visakhapatnam

12, HPCL-Mittal Energy Ltd., Bathinad- 9.00 9.00 18919.00
(a joint venture)

13. Bharat Petroleum corporation Limited, 12.00 . 12.00 -
Chembur, Mumbai

14. Bharat Petroleum corporation Limited, 9.50 9.50
Eranakulam, Kochi

15. Bharat Oman Refineries'Limited, 6.00 6.00 11,397.00
Bina (a joint venture)

16. Chennai Petroleum Corporation Limited, 9.50 1.60 11.10 500.41
Manali, Chennai

17. Chennai Petroleum Corporation Limited, 1.00 - 1.00
Nagapattinam

18. Namaligarh Refinery Limited, Numaligarh 3.00 3.00

19. Mangalore Refinery and Petrochemicals Ltd., 11.82 3.18 15.00 12,412.00
Mangalore

20. Oil and Natural Gas Corporation Limited, 0.066 0.066 0.132 43.85
Tatipaka
Total 109.586 44.246 153.832 77501.72

*111. DR. MANDA JAGANNATH:

CHAUDHARY LAL SINGH:

Declaration of Assets and Liabilities by Judges

Will the minister of LAW AND JUSTICE be pleased
to state:

(a) whether all the High Courts are following the

May, 1997 resolution of the Supreme Court on the
voluntary declaration of assets and liabilities by the

Judges;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the reaction of the Government thereto?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (d) The following Resolution
was adopted in the Full Court Meeting of the Supreme

Court of India on May 7, 1997:

“RESOLVED FURTHER THAT every Judge
should make a declaration of all his/her assets
in the form of real estate or investments (held
by him/her own name of in the name of his/
her spouse or any person dependent him/her)
within a reasonable time of assuming office and
in the case of sitting Judges within a reasonable
time of adoption of this Resolution and
thereafter whenever any acquisition of a
substantial nature is made, it shall be disclosed
within a reasonable time. The declaration so
made should be to the Chief Justice of the
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Court. The Chief Justice should make a similar
declaration for the purpose of the record. The
declaration made by the Judges or the Chief
Justice, as the case may be, shall be
confidential.”

Since the Judges are expected, a sper the above
Resolution, to declare their assets to the respective Chief
Justices, the relevant information is also to be maintained
by the Chief Justices. The Government has no role to
play in this “in-house” mechanism of the judiciary.

The Government is considering to give statutory
cover to the above “in-house” mechanism of the higher
judiciary.

[Translation]
Monitoring Committee for Vanishing Companies

*112. SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH:
SHRI BAIDYANATH PRASAD MAHATO:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether a Central Coordination and Monitoring
Committee has been constituted to investigate the issues
relating to the vanishing companies and their promoters
and to monitor the progress of action taken against
them;

(b) if so, the number of such companies and their
promoters against whom the action has been taken so
far; and

(c) the amount recovered from them ftill date?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) A Coordination and Monitoring
Committee (CMC), co- chaired by Secretary, Ministry of
Corporate Affairs and Chairman, Securities and Exchange
Board of India (SEBI) has been set up to look into
issues relating to companies that had come out with
public issues and vanished and to monitor the progress
of action taken against such vanishing companies and
their promoters. Specific criteria have been adopted by
CMC for identification of such vanishing companies.
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(b) and (c) Out of the companies that came out
with Initial Public Offer (IPO) during 1992 to 2005, a
total of 238 companies were identified as vanishing
companies. With the continuous efforts of the Ministry/
CMC, 117 companies have been traced back, resulting
in the number of vanishing companies being reduced to
121. Prosecutions have been filed against 112 vanishing
companies and their promoters/directors under various
provisions of the Companies Act, 1956 and First
information Reports (FIRs) have also been filed against
Promoters/ Directors of 112 vanishing companies under
Indian Penal Code (IPC). 35 directors were arrested and
later released on bail. The field offices are pursuing the
prosecution cases in the respective courts.

Fire at 10C Fuel Depot at Jaipur

*113. SHRI JAYWANT GANGARAM AWALE:
SHRI EXNATH MAHADEO GAIKWAD:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the seven member panel set up by the
Union Government to investigate the blaze at Indian Oil
Corporation fuel storage depot at Jaipur has submitted
its report to the Government;

(b) if so, the details thereof and the outcome of the
investigation; and

(c) the follow up action taken/being taken by the
Union Government in this regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) to (c) The inquiry
committee set up by this Ministry under the chairmanship
of Shri MB. Lal, Technical Member (Petroleum and
Natural Gas), Appeliate Tribunal for Electricity and Ex-
Chairman and Managing Director of Hindustan Petroleum

~ Corporation Limited (HPCL) to probe the incident of fire

at 10C oil depot in Jaipur has submitted its report on
29,1.2010. The report has been put in the public domain
and is available on the website of Oil Industry Safety
Directorate (OISD) “http://oisd.nic.in”. The Committee, in
its report, has determined the causes and critical factors
responsible for this incident and has recommended short
term as well as long term measures for preventing such
incidents. The report of the Committee is under
consideration of the Government.
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[English]
Multi Sectoral Development Programme

*114 SHRI NEERAJ SHEKHAR:
SHRI MOHAMMED E.T. BASHEER:

Will the Minister of MINORITY AFFAIRS be pleased
to state:

(a) the details of the proposals received, approved
and pending under the Multi Sectoral Development
Programme for the minorities in the current year, State-
wise;

(b) the details of the funds sanctioned for the
programmed in the current year, State-wise;

(c) the time by which the pending proposals will be
processed,;

(d) whether the Government has conducted any
review of implementation of the Programme so far; and
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(e) if so, the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (c) The details of proposals under
Multi-sectoral Development Programme (MsDP) for
minority concentration districts received from the State
Governments/UT administration and approved by the
Central Government, funds sanctioned and released in
2008-09 and 2009-10 State-wise, are given in the
enclosed statement. The proposals received from the
State Governments/UT administration are processed
expeditiously and no proposal is pending.

(d) and (e) The scheme of MsDP has a monitoring
mechanism for regular review at different levels in district,
State/UT and Centre. The programme is reviewed and
monitored periodically by an Oversight Committee at the
Centre along with representatives of the State
Governments/UT administration and this has improved
the pace of implementation of the programme.

Statement

State/UT wise details of proposals/district plans approved, projects approved with number of units, funds
sanctioned and released under Multi sectoral Development Programme

SINo. StateUT ~ No. of proposals/ Approved projects with Amoung sanctioned Amount released in
* District plans received number of units in (Rs. in lakh) (Rs. in lakh)
and approved brackets
200809 20010 Total 200809 200810 Total
1 2 3 4 5 6 7 8 9
1 Uttr 2 IAY houses (74307), AWC (8191), BN7.07 15546675 5166375 1244211 222808 764
Pradesh Helath sector (852), Drinking
Water (2346), ACRs (331), School
buildings (7) and [Tl buildings (3)
2. West 12 IAY Houses (20735), AWC (4440), 8655.17 19210.82 27865.99 432759 13502.31 17829.90
Bengal Health sector (309), Drinking
Water (4008), ACRs (2291), School
buildings (25), Teaching aids (40),
Laboratory equipment (15) and
Solar lanterns (5000)
3. Haryana 2 IAY houses (2000), AWC (71), 3613.57 243 385657 140123 45045 1851.68

Health sector (6), ACRs(128)
and School buildings (7)
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4

5.

10.

"

Assam

Manipur

Bihar

Meghalaya

Andaman and

Nicobar Islands

Jharkhand

Orissa

Kerala

Kranataka

Maharastra

Mizoram

1

6

1

IAY houses (65310), AWC (1305),
Heafth secter (79), Drinking Water
(4579), ACRs (1402) and Solar
lanterns/lights (9905)

IAY houses (5940), AWC (75),
Health sector (152), Drinking
Water (670), School buildings
(362), ITI Building (1) and
Integrated water shed
development programme
(6000 hectare)

IAY houses (12256), AWC (4014),
Health sector (145), Drinking
Water (1044), ACRs(641), School
buildings (134), Laboratory
equipment (19), Solar lantemns
(385) and Toilet and drinking
water supply scheme (279)

IAY houses (5000), Drinking
Water (1301) and ACRs(50)

AWC (35) and ITI buiding (1)

IAY houses (9215), AWC
(1205) and Health sector (122)

IAY houses (5740), AWC (151),
Health sector (15) and
ACRs (11)

Health sector (10}

IAY houses (1667), AWC (150),
Helath sector (15) and
ACRs (50)

IAY house (10157) and
AWC (596)

[AY houses (890), AWC (55),
Health sector (22), ACRs (23)
and School buildings (4)

7186.53

10304.66

2157.67

229.95

4587.78

563.18

0.00

0.00

2129163

4769.1

10902.33

0.00

995.38

4163.96

1506.75

153.00

1124.14

4454.21

821.13

30690.33

11966.63

21206.99

2157.67

1226.33

8751.74

2069.93

153.00

1124.14

4454.21

821.13

3011.78

1675.21

0.00

0.00

0.00

0.00

0.00

1517375

5717.38

8928.27

1078.84

109.14

4375.88

1034.98

76.50

0.00

222711

3974

194004

8729.16

10603.48

1078.84

109.14

4375.88

1034.98

76.50

580.18

2227.11

397.4
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15, Jammuand 1 AWC {40), Drinking Water (82) 0.00 118679 118679 000 5837 5337
Kashmir , and ACRs (34)

16 Uttarakhand 2 AWC (412) 000 123600 123600 000 62585 62585
Grand Total 8271441 8760480 17061920 2708457  TTi6444 10424901

Note: AWC - Angnwadi centre
IAY - Indira Awas Yojana
ACRs - Additional Class Rooms
ITI - industrial Training Institute

Public Interest Litigation

*115. PROF. RANJAN PRASAD YADAV: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) the number of public Interest Litigations (PILs)
filed in the country during the last year, High Coun-
wise;

(b} whether the Government is aware that there is
gross abuse of this instrument in the recent past;

(c) If so, the reaction of the Government thereto;
and

(d) the remedial steps proposed to be taken in this
regard?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (d) The data regarding the
number of Public Interest Litigations filed in the Courts
is not maintained by the Department of Justice as the
higher judiciary. No incident of gross abuse of the
instrument has come to the notice of the Government.

The Jurisdiction as to Public Interest Litegations has
ben exercised by the Courts within their jurisdiction which
has been conferred by the Constitution. The Courts have
been exercissing their jurisdiction and discretion in
selecting cases which should be heard by them in detail.
The Courts have also laid ceratin parameters to siever
worthy PlLs from Publicity/Private/Pise/Political Interest
Litigations. In Dr. B.K. Subbarao Vs K. Parasaran 1996
(7) JT 265, the Court cautioned “No litigant has a right
to unlimited drought on the Court time and public money
in order to get his affairs settled in the manner as he

wishes. Easy access to justice shouid not be misused
as a licence to file misconceived and frivolous petitions”.

Purchase of Aircraft

*116 SHRI M.B.RAJESH:
SHRI SANJAY NIRUPAM:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the National Aviation Company of India
Limited (NACIL) has purchased a large number of aircraft
in 2006 at a time when it was running at a loss and the
civil aviation industry was going through a period of
global recession;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The
erstwhile Air India Limited and Air India Charters Limited
had placed purchase orders with Boeing Airplane
Company for 50 aircraft and 18 aircraft respectively‘in
2005. The erstwhile Indian Airlines Limited has placed
purchase order with airbus Industrie for 43 aircraft in
2006. The deliveries of these aircraft commenced from
October, 2006 and till date 73 aircraft have been
delivered. The erstwhile Air India and erstwhile Indian
Airlines had posted profit of Rs.12.43 crores and
Rs.63.00 crores respectively during 2005-07. The
purchase of aircraft was based on market conditions
and the growth rate prevailing at that time. Recession
started impacting the airline industry from 2008 onwards.
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[Translation]
Fast Track and Village Courts

*117. DR. KIRODI LAL MEENA: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) the number of cases settled by the fast track
courts arid village courts during the last three years and
the number of cases pending as on date;

{(b) whether the Government proposes to set up more
courts and appoint additional Judges in the existing
courts in order to expedite settlement of the pending
cases;

(c) if so, the details thereof; and

(d) the other steps taken/proposed to be taken by
the Government to clear the pending cases in a time-
bound manner?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (c) As per the information
received from the State Governments/Registries of the
High Courts, 12,41,793 cases have been disposed off
by the Fast Track Courts during the last three years. As
per the latest reports received, 6,64,081 cases were
pending in the Fast Track Courts.

The Gram Nyayalayas Act, 2008 has been notified
and brought into force Hv.e.f. 02nd October, 2009 to
provide for the establishment of the Gram Nyayalayas
at the grass root level for the purpose of providing
speedy and inexpensive acpess to justice to the citizens
at their door steps. More than 5,000 Gram Nyayalayas
are expected to be set-up across the country. As the
States are in the process of setting up th& Gram
Nyayalayas, reports on disposal and pendency of cases
in Gram Nyayalayas have not been received.

(d) The following steps have been taken to facilitate
speedy disposal of cases in courts:

(1) The strength of Judges in Supreme Court
and the High Courts has been increased.

(2) Introduction of some legislative measures for
improvement in judicial procedure and for
expediting disposal of civil and criminal
cases in courts. The Criminal Procedure
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Code has been amended and the concept
of ‘Plea-Bargaining’ has been introduced.

(3) Alternative modes of disposal including
mediation, conciliation and arbitration have
been encouraged.

(4) Other measures like grouping of cases
involving common questions of law,
constitution of specialized benches, setting
up of special courts and organizing Lok
Adalats at regular intervals have also been
taken.

(5) Steps have also been taken for
modernization of the judicial infrastructure
through computerization of. courts.

(6) Capacity building of judges has been given
a priority through the National Judicial
Academy.

(7) Several reform measures for speeding up the
disposal of cases such as operations of shift
courts have been recommended by the 13th
Finance Commission.

[English]
Closed Textile Mills

*118 SHRI NRIPENDRA NATH ROY:
SHRI NISHIKANT DUBEY:

Will the Minister of TEXTILES be pleased to state:

(a) the names of the closed textile mills including
NTC mills in contry, State-wise/UT-wise;

(b) the reasons for the closure of these mills;

(c) the details of the assets and liabilities of each
of these closed mills;

(d) whether any proposal is pending with the
government regarding the sale and commercial use of
these mills;

(e) if so, the details thereof; and

(f) the time by which these proposals are likely to
be implemented?
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THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) The State-wise list of 408 Textiles units
(non Small scale Industries) in private sector, closed as
on 31.12.2009 is given in the enclosed statement-l. In
addition, the names of 77 mills of National Textile
Corporation (NTC) which have also been closed are
given in the enclosed statement-Il.

(b) The reasons for closure of private textile mills
are financial problem, labour problem and lock-out as
indicated in the enclosed statement-l. 77 unviable NTC
mils have been closed under Industrial Disputes (I.D.)
Act in accordance with the Revival Scheme approved
by the Board for Industrial and Financial Reconstruction
(BIFR).
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(c) Details of assets and liabilities of only closed
NTC mills are available with this Ministry and are given
in the enclosed statement - II.

(d) to (f) Do not arise in respect of closed private
textile mills. As regards NTC mills, sale of surplus land
is the main source of funding for the revival of viable
mills as per revival scheme approved by the BIFR. Sale
of such surplus land, depending upon requirement of
funds for revival plan, is done through transparent open
tender procedure and the sales proceeds are used for
modernization of mills and for giving benefits under
Modified Voluntary Retirement Scheme to the surplus
employees.

Statement |

SI.No. Name of mills and State

Reason fror ciosure

1 2

3

ANDHRA PRADESH
1. The Andhra Co-op. Spg. Mills Ltd.
2. The Chirla Co-operative Spinning Mills Ltd.

3. Karimnagar Coop. Spg. Mills Ltd.

4. Sathavahana Cotton Growers Coop. Spinning Mills Ltd.

5. The Nandyal Co-op. Spg. Mills Ltd.
6. The Hemalatha Textiles Ltd.

7. The Rayalaseema Mills Ltd.

8. Shree Ramchandra Spg. Mills

9.  Sri Veera Venkatalakshmi Textiles (P) Ltd.

10.  G.N. Products (P) Ltd. (Adoni Spg. and Wvg. Co.) Kotharia Ind Corpn.

11. Andhra Cotton Mills Ltd.

12.  Saicharan Cottons (P) Ltd. (Anusuya Spinners Ltd.)

13.  Shri Murlai Spinning Mills Ltd. (Venkatachalapathi Mills Ltd.)

14. Sarvaraya Textiles Ltd.

15.  Penguin Textiles Ltd.

16.  VSM Spinning Mills Pvt. Ltd. (Venkataraya Spg. Mills Pvt. Ltd.)

Financial Problem

Financial Problem

Financial Problem

Financial Problem

Financial Problem

Financial Problem

Financial Problem

Financial Problem

Financial Problem

Financial Problem

Financial Probiem

Financial Problem

Labour Problem

Labour Problem

Financial Problem

Financial Problem
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1 2 3

17. Leena Textiles Ltd. Labour Problem
18. Omkareshwara Spinning Mills (P) Ltd. (Quality Spg. and Weav. Pvt. Lid.) Financial Problem
19. Navya Spinning Milis Ltd. (EOU) Financial Problem
20. Sri Nagarathamma Textiles Ltd. Financial Problem
21. Kumars Cotex Ltd (EOU) Financial Problem
22. Srinivasa Spg. Mills Pvt. Ltd. Financial Problem
23. Shree Srinivasa Spg. Mills Pvt. Ltd. Financial Problem
24. Sudha Sewing Threads Ltd. Financial Problem
25. Sree Kalyana Shrinivasa Tex. Ltd. Financial Problem
26. Samrat Spinners Ltd. EUO (Sree Satyam Spg. and Wvg. Mills Ltd. ) Financial Problem
27.  Shri Maruthi Textiles Ltd. Labour Problem
28. Parkings Textiles (P) Ltd. Labour Problem
29. Feno Fiber Ltd. Financial Problem
30. S.L.S. Textiles Ltd. Financial Problem
31.  Sirilaxmi Fibres Ltd. Financial Problem
32. Dewan Bahadur Ramgopal Mills Ltd. Financial Problem
ASSAM

1. Assam Co-operative Spinning Mills Financial Problem
2. Assam Cotton Mills Ltd. Financial Problem
3. Assam Polytex Financial Problem
4. Sahid Kusal Kanwar Sutakal Ltd. Financial Problem
5. Assam Syntex Ltd. - No 2 Financial Problem
6. Assam Polyester Co-operative Society Ltd. Financial Problem

7. Assam State Textile Corporation Ltd.
BIHAR
1. Bhagalpur Co-op. Spg. Mills Ltd. Financial Problem

2. Pandaul Co-op. Spg. Mills Ltd. Financial Problem
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3. Siwan Co-op. Spg Mills Ltd. Financial Problem
4. Dumaraon Textiles Ltd. Financial Problem
GUJARAT

1.  Shreenath Spinners Ltd. Financial Problem
2.  Star of Gujarat Textiles Mills Ltd. Financial Problem
3. Hathising Mfg. Co. Ltd. Financial Problem
4. Neptune Spin. Fab. Ltd. Financial Problem
5. The Ahmedabad Kaiser-1-Hind Mills. Co. Ltd. Financial Problem
6. Ahmedabad Mfg. Calico Ptg. Co. Ltd. Financial Problem
7. Nav-Jyoti Investment and Dealers Lid. Financial Problem
8. Maheshwari Mills Ltd. Financial Problem
9. Continental Textiles Mills Ltd. Financial Problem
10. The Raipur Manufacturing Comany Ltd. Financial Problem
11.  Shri Ambica Mills Ltd. No. 1 Financial Problem
12.  Manjushri Textiles Financial Problem
13.  Manechchowak and Ahmedabad Mfg. Co. Ltd. Financial Problem
14. Monogram Mills Co. Ltd. Financial Problem
15. Ahmedabad Cotton Mills Financial Problem
16. New Swadeshi Mills Financial Problem
17.  Sarangpur Cotton Manufacturing Co. Financial Problem
18.  Silver Cotton Mills Financial Problem
19. Sahayog Textiles Financial Problem
20. Jagruti Synthetics Ltd. Financial Problem
21. Kamadgiri Synti. Ltd. Financial Problem
22.  The Mahendra Mills Ltd. Financial Problem
23. Aryaman Spinners (P) Ltd. Financial Problem
24. Arunoday Mills Ltd. Financial Problem
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25. Asarwa Mills (Unit of Bengal Tea and Fabrics Ltd.) Lock Out

26. Broach Textiles Mills Ltd. Financial Problem
27. Madhu Textiles Ahmedabad Ltd. Labour Problem
28. Niranjan Mills (A Divn. of Piramal Spg. and Wvg. Mills Ltd.) Financial Problem
29. Standard Industries Ltd. (Surat Cotton Unit) Financial Problem
30. Navsari Cotton and Silk Mills Ltd. Financial Problem
31.  Priyalaxmi Mills (Unit of G.S.T.C. Ltd.) Financial Problem
32. Kanti Cotton Mills (A Unit of G.S.T.C. Ltd.) Financial Problem
33. New Jehangir Vakil Mills (Unit of G.S.T.C. Ltd.) Financial Problem
34. Shree Shubhlaxmi Mills Financial Problem
HARYANA

1. B.R.D. Textiles Ltd. (Shri Baba Rupadas Spt. Mills (P) Ltd.) Financial Problem
2. Jai Laxmi Spinning Milis Financial Problem
3. K.K. Spinners Pvt. Ltd. Financial Problem
4. Matta Yarn Financial Problem
5. S.K. Cotex Pvt. Ltd. Financial Problem
6. Sheetal Spinning Mills (P) Ltd. Financial Problem
7. Moudgil Fibres Ltd. Financial Problem
8. Aggarsain spinners Ltd. Financial Problem
9. Radhik Spinning Mills Ltd. Financial Problem
10. Jind Textiles Ltd. Financial Problem
11.  Mittal Cot-Fab (P) Ltd. Financial Problem
12.  A.\V. Cottex Ltd. Financial Problem
13. Setia Spinning Mills Financial Problem
14. Garg Psinning Mills Financial Problem
15.  Sunheri Cotton Spinners (P) Ltd. Financial Problem

16.

Padam Cotton Yarns Ltd.

Financial Problem
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17.  Popular Spinners (P) Ltd. Financial Problem
18. Shri Ganesh Spinners Financial Problem
19.  Sahil Industries (P) Ltd. Financial Problem
20. S.R. Cottex (P) Ltd. Financial Problem
21. Celeste International Unit No. 2 Financial Problem
22. Mahalakshmi Cotspin Ltd. (Parshva Exports Ltd.) Financial Problem
23. Radhika Fibres India Ltd. Financial Problem
24. Laxmi Fibre (P) Ltd. Financial Problem
25. Shree Jagdamba Cotex Ltd. Financial Problem
26. K.C. Textiles Ltd. Financial Problem
27. Rama Fibres Ltd. Financial Problem
28. East India Syntex Ltd. Financial Problem
29. Gee Kay Textiles Ltd. Financial Problem
30. Varsha Spinning Mills Ltd. Financial Problem
31. Mahalakshmi Spinners Ltd. Financial Problem
32. Raj Fibres (P) Ltd. Financial Problem
33. Shree Shyam Cotspin Ltd. (Shree Shyam Textile Ltd.) Financial Problem
34. Celeste International Ltd. (Former Orde Textiles Ltd.) (EQU) Financial Problem
JAMMU AND KASHMIR

1. Hindustan electro Graphite Ltd. (Textile Div.) Financial Problem
KARNATAKA

1.  Sri Venkatesh Co-op Textile Mill Financial Problem

2.

The Bagalkot Coop. Spinning Mill Ltd.

The Co-operative Spinning Mills Ltd.

The Belgaum Co-operative Cotton Spinning Ltd.
Malaprabha Co-operative Cotton Spinning Mill Limited

Tungabhadra Farmers Co-op. spg. Mill Ltd.

Labour Problem

Financial

Financial

Financial

Problem

Problem

Problem

Labour Problem
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7. Rayots Textiles and Oils (P) Ltd. Lock Out

8. Sai Lakshmi Ind. Pvt. Ltd (EOU) Financial Problem
9. Lalji Manekji Ind. Ltd. Financial Problem
10. Chandra Spg. and Wvg. Mills Pvt. Ltd. Financial Problem
11.  Nandi Hasbi Textile Mills Ltd. Financial Problem
12.  Sree Siddheswara Textile Mills (P) Ltd. Financial Problem
13. Sree Jayalakshmi Textiles Financial Problem
14. Davangere Cotton Mills Labour Problem
15.  Chigateri Mills Financial Problem
16. Beclay Spg. and Wvg. Co. Ltd. Financial Problem
17.  Dodballapur Spinning Mills Pvt. Ltd. Financial Problem
18. Shankar Textile Mill Financial Problem
19.  Sridevi Textiles Pvt. Ltd. Labour Problem
20. Maladinni Yarn (P) Ltd. Lock Out

21. Mahadev Textile Mills Financial Problem
22. Binny Ltd. (Bangalore Woollen Cotton and Silk Mills) Financial Problem
23. T.R. Mills Pvt. Ltd. Financial Problem
24. Ramkumar Mills Pvt. Ltd. (Ramkumar Mills) Financial Problem
25. Gogte Textiles Ltd. EOU Financial Problem
KERALA

1. Balaji Modern Spinners Pvt. Ltd. Labour Problem
2. Bhanikudam Bhagawati Mills Ltd. Financial Problem
3. Sreela Spinners Ltd. Financial Problem
4.  Sri Asoka Textiles Ltd. Financial Problem
5. Vanajaa Textiles Ltd. Labour Problem
6. Madras Spinners Ltd. Labour Problem
7. Trivandrum Spinning Mills Ltd. Financial Problem
8.  Thiruvepathi Mills (P) Ltd. Financial Problem
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9. Kerala Spinners Limited Labour Problem
10. Thi Western India Cottons Ltd. Financial Problem
11.  Chakolas Spg. and Wev. Mills Ltd. Financial Problem

MADHYA PRADESH

1. Kowa Spinning Ltd. Financial Problem
2. Dhar Spinners (P) Ltd. Financial Problem
3. Maya Spinners Ltd. Unit No. lIK (EOU) Financial Problem
4. Nimar Textiles Ltd. Financial Problem
5. Bharat Commerce and Industries Ltd. Financial Problem
6. Hope Textiles Financial Problem
7. Hope Textiles Ltd. Financial Problem
8. Hind Syntex Ltd. Financial Problem
9. Binod Mills Co. Ltd. Financial Problem
10. Bimal Mills Financial Problem
11.  Gangwal Udyog Financial Problem
12. Hukumchand Mills Ltd. Financial Problem
13. Shree Sajjan Mills Ltd. (M.P. State Textile Corp. Ltd.} Financial Problem
MAHARASHTRA

1.  The Modern Mills Ltd. Financial Problem
2. The Dawn Mills Co. Ltd. Financial Problem
3. The Bombay Dyeing and Mfg. Co. Ltd. (Spring Mills) Financial Problem
4. Shreeniwas Cotton Mills Ltd. Financial Problem
5. The Simplex Mills Financial Problem
6. Western India Spg. and Mfg. Mills (UAP) Financial Problem
7.  Agashiv Shetkari Vinkari Sahkari Soot Girni Ltd. Financial Problem
8. Baramati Co-operative Spinning Mill Ltd. ' Financial Problem
9. Jawahar Shetkari Sahakari Roto Soot Girni Ltd. Financial Problem

10.  Shri Markandey Hatmag Vinkar Sah Soot Girani Niyamit Financial Problem
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11.  The Nagpur Vinkar Sahakari Sut Girni Maryadit Financial Problem
12.  Solapur Vinkar Sahakari Soot Girani Niyamit Financial Problem
13. Vishwa Bharati Spg and Wvg. Coop. socy. Ltd. Financial Problem
14. The Maharashtra Co-operative Spinning Mills Ltd. Financial Problem
15. The Nanded Sahakari Soot Girnimary Adit Financial Problem
16.  Shrirampur Taluka Kapus Utpadak Sahsoot Girni Maryadit Financial Problem
17. Jawahar Sahakari Kapus Utpadak Soot Girni Maryadit Financial Problem
18. Jalgaon Kapas Utpadak Sah Soot Girni Ltd. Labour Problem
19. Yeshwant Sahakari Soot Girani Niyamit Financial Problem
20. Yeshwant Sahakari Soot Girani Niyamkit Labour Problem
21. Prabhawati Sah Soot Girni Marayadit Financial Problem
22. Sanjay Gandhi Kapus Utpadak Financial Problem
23. Rajarambapu Co-op Spinning Mills Ltd. (EQU) Financial Problem
24. Ratnagiri Co-op Spinning Mills Ltd. (EOU) Financial Problem
25. Ambient Spintex Ltd. Financial Problem
26. Vijay Mills (Unit of M.S.T.C.) Financial Problem
27. Shree Balaji Spinning and Weaving Mills Financial Problem
28. Narsinggirji Mills Financial Problem
29. The Pratap Spg. Wvg. and Mfg. Co. Ltd. Financial Problem
30. Empress Mills (central India Spg. and Wvg. and Mfg. Co. Ltd.) Financial Problem
31. Pulgaon Cotton Mills Ltd. Financial Problem
32. Devagiri Textile Mills Ltd. Financial Problem
ORISSA

1.  Gopinath Weavers Co-op Spg. Mills Financial Problem
2. The Orissa Weavers Co-operative Spg. Mills Ltd. Financial Problem
3. Kalinga Weavers Co-operative Spinning Mills Ltd. Financial Problem
4, Financial Problem

Utkal Weavers Coop Spg. Mills Ltd.
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5. Jaganath Weavers Coop Spg. Mills

6. Shree Sarala Weavers Co-op Spinning Mills Ltd.
7. Akhandalmani Spinners and Exporters Ltd.

8. Baikuntha Cotton Mills Pvt. Ltd.

9. Orissa Spinning Mills Ltd.

10. Baripada Spinning Mills

11.  Lingnraj Textiles Pvt. Ltd.

12. Bhaskar Textile Mills

13.  Sonepur Spinning Mill

14.  Orissa Textile Mills Ltd.

PUNJAB

1. The Abohar Co-operative Cotton Mktg. and Spg. Mills Ltd.
2. The Mansa Co-operative Spinning Mills Ltd.

3. The Goindwal Co-operative Spinning Mills Ltd.
4. Ganpati Cotspin Ltd.

5.  Arihant Cotsyn Ltd.

6. Treveny Spinning Mills (P) Ltd.

7. Accord Cotsyn Ltd.

8. Bharat Commerce and Industries Ltd.

9. Punjab Spinning and Weaving Mills Ltd.

10.  Arihant Cotsyn Ltd. EOU

11. A.P. Enzymes (India) Ltd.

RAJASTHAN

1. Simra Industries (P) Ltd.

2. Bhaval Synthetics (I} Ltd.

3. M. V. Cotspin Lid.

4. Reflex Textiles Ltd.

5. Shre3e Sakaria Spinners Ltd.

Financial Problem
Financial Problem
Financial Problem
Lock Out

Labour Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem

Financial Problem

Labour Problem

Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem

Financial Problem

Financial Problem
Financial Problem
Financial Problem
Financial Problem

Financial Problem
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6. The Krishna Mills Ltd. Labour Problem
7. Jaipur Spg. and Wvg. Mills Ltd. Financial Problem
8. Podar Spg. Mills Ltd. Financial Problem
9. Bhilwara Spg. Mills Ltd. Financial Problem
10. Derby Textiles Ltd. Financial Problem
11.  Modern Threads (India) Ltd. Financial Problem
12. Jaipur Syntex Ltd. Lock Out

13. Sagar Spg. Mills Ltd. Financial Problem
14.  Aditya Mills Ltd. Financial Problem
15. Shree Shiva Spinners Ltd. Financial Problem
16. Modern Syntex (India) Ltd. Financial Problem
17.  Shruti Synthetics Ltd. Labour Problem
18. Super Syncotex (India) Ltd. Financial Probiem
19. Modern Polyster Yarn (EOU) (Unit of Modern Threads (I) Ltd.) Financial Problem
20. Saraf Synthetics (Raj) Ltd. . Financial Problem
21.  JCT Ltd. Labour Problem
22. The Mewar Textile Mills Ltd. Financial Problem
TAMIL NADU

1. The Erode District Co-op. Spg. Mills Ltd. (Periyar Dist.) Financial Problem
2. Chandra Textiles Ltd. (Udamalpet Unit) Financial Problem
3.  Sri Muthukumaran Cotton Mills (P) Ltd. Financial Problem
4. Amutha Mills (P) Ltd. Labour Problem
5. Enviro Clean Systems Ltd. (Fibre Division) Financial Problem
6. Coimbatore Popular Spinning Mills Ltd. Unit-li Financial Problem
7. Gnanambikai Mills Ltd B-Unit Financial Problem
8. Sree Niveditha Textiles (P) Ltd. Financial Problem
9. Vidhya Lakshmi Mills (Unit of Sri Sharda Parameshwari Tex) Financial Problem

10. K.V.S. Spinners (P) Ltd. Financial Problem
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11.  Rajam Textile Mills Ltd. (Vangothai Textile Mills Ltd.) Financial Problem
12. UMV Industries Ltd. (Textiles Division) Financial Problem
13. Ganesh Spinners Financial Problem
14.  Sri Vigneswara Textiles (Formerly B.P.L. Spinners) Financial Problem
15. Nangallar Textiles Pvt. Ltd. Financial Problem
16. The Coimbatore Pioneer Mills Ltd. (Unit A) Financial Problem
17. The Kasthuri Mills Ltd. Labour Problem
18. Rajanarayan Textiles Ltd. Financial Problem
19. Kwality Spinning Mills Ltd. Financial Problem
20. The Coimbatore Pioneer Mills Ltd. B-Unit Financia[ Problem
21.  Prashanth Textiles Ltd. Financial Problem
22. Sarguna Textiles (P) Ltd. Financial Problem
23. Coimbatore Popular Spinning Mills Ltd. Financial Problem
24. Swarnambigai Textiles Financial Problem
25. The Krishna Mills (P) Ltd. Financial Problem
26. K. Sivasubramaniam Spinners Pvt. Lid. Labour Problem
27.  Suryasree Spinning Mills (P) Ltd. (Surya Spg. Mills (P) Ltd.) Lock Out

28. Naina Mohamed Spinning Mills (P) Lid. Financial Problem
29. Vishnu Lakshmi Mills Financial Problem
30. Coimbatore Sri Deepa Textile Mills (P) Ltd. Financial Problem
31. Palani Andavar Cotton and Synthetic Spinners Ltd. Unit-2 Financial Problem
32. Tamarai Mills Ltd. (The CBE Kamala Mills) Financial Problem
33. The Suguna Mills Pvt. Ltd. Labour Problem
34. The Dhanalakshmi Mills Ltd. Financial Problem
35. The Ramanathapuram District Co-op. Spinning Mills Ltd. Financial Problem
36. The South India Co-Operative Spinning Mills Ltd. Financial Problem
37. The srivilliputhur Co-op. Spg. Mills Financial Problem
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38. The Tiruchendur Co-op. Spinning Mills Ltd. Financial Problem
39. The Slem Co-operative Spinning Mills Ltd. Financial Problem
40. The Tiruchirapalli District co-op. Spg. Mills Ltd. Financial Problem
41. The South Arcot District Co-op. Spg. Mills Ltd. Financial Problem
42. The Madurai District Co-op. Spinning Mills Ltd. Labour Problem
43. The Kancheepuram Kamakshiamman Co-op. Spg. Mills Ltd. Financial Problem
44. The Misereor Co-Operative Spinning Mills Ltd. Financial Problem
45.  Sri Vigneswara Cotton Mills Ltd. Labour Problem
46. Shri Skandha Spinners Financial Problem
47. Namakkal Cotton Mills Pvt. Ltd. Financial Problem
48. Anar Textiles Financial Problem
49. Sri Vinayagaa Textiles (Unit of Balaji Modern) Labour Problem
50. Sundaram Textile Ltd. (O.E. Units) Financial Problem
51. EM Yem Textile (P} Ltd. Financial Problem
52. Sree Alagammai Textile Mills Pvt. Ltd. Labour Problem
53. Sree Paravathavarthini Mills (P) Ltd. Financial Problem
54. Sree Narayan Textiles Pvt. Ltd. Lock Out

55. Janaki Textiles (P) Ltd. Financial Problem
56. Kamalkumar Spinning Mills (P) Ltd. Financial Problem
57. Sree Kumar Textiles (P) Ltd. Financial Problem
58.  Sri Veerakumar Spinning Mill (P) Ltd. Financial Problem
59. Neo Intex Mills Ltd. (Unit-1) Financial Problem
60. Sri Mappillai Vinayagar Spinning Mills Financial Problem
61. Sri Rathinagiri Spinning (P) Lid. Financial Problem
62. Sri Manicka Vinayagar Spinning Mills Financial Problem
63. Thanjavur Textiles Ltd. B-Unit Financial Problem
64. Ragas Spinners (P) Ltd. (Ragas Exports Pvt. Ltd.) Financial Problem
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65. Vetri Spinning Mills Pvt. Ltd. Financial Problem
66. Kasthuri Rengar.Ramanujam Cotton Mills (P) Lid. Financial Problem
67. V.K. Spinning Mill (P) Ltd. Financial Problem
68. Thaila Spinners (P) Ltd. (Cauvery Spg. and Wvg. Mills Ltd.) Financial Problem
69. The Jawahar Mills Ltd. Labour Problem
70.  Shri Chakkra Rarns (P) Ltd. Financial Problem
71.  Vijayshree Spg. Mills Ltd. (Vijayshree and Co.) unit No. Il| Financial Problem
72.  Rukmini Mills Ltd. Financial Problem
73. Kalyana Chakravarthi Textiles Pvt. Ltd. Labour Problem
74. Easterna Rayons Limited (L/O. Azhagappa Spg. Mills (P) Ltd.) Financial Problem
75. Sree Sabari Mills (Div. of the Amalgamated Coalfields Ltd.) Financial Problem
76.  Suraksha Bharthi Mill Pvt. Ltd. Financial Problem
77. Sterling Spinners Ltd. Financial Problem
78.  Priyadarshini Fabss Ltd. Financial Problem
79. Sivagurunathan Textiles Ltd. Labour Problem
80. Swamiji Mills Ltd. Labour Problem
81.  Sri Nadiambal Textile Mills Ltd. Financial Problem
82. Veeraraghava Textiles (P) Ltd. Financial Problem
83. Marson’s Textiles Ltd. Financial Problem
84. Jayabharath Textiles (P) Ltd. Financial Problem
85. Neo Intex Mills Ltd. Unit i Lock Out

86. Kumaraguruparar Textiles (Sree Lakshmi Cotton Mills) Financial Problem
87. S. Sannkaralingam Chettiar Waste Cotton Mills Financial Problem
88. Archana Spinners Ltd. Financial Problem
89. Sri Ramvilas Spg. And Wvg. Mills (P) Ltd. Financial Problem
90. Shri Laxmi Spinners Ltd. Financial Problem
91.  Aruna Textiles and Exports Ltd. Financial Problem
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92.

93.

94.

95.

96.

97.

98.

99.

100.

101.

102.

103.

104.

105.

106.

107.

108.

109.

110.

111.

112.

113.

114.

115.

116.

Sankar Spinning Mills Pvt. Ltd.

Kongarar Textiles Ltd.

Kathirvel Textiles Pwvt. Ltd.

Tiruchendur Muruhan Spg. Mills (P) Ltd. (Nanjappa Textiles)
Araving Spinnings (P) Ltd.

K. Parthasarathy Spinning Mills

Geetha Ramkrishna Mills Pvt. Ltd.

Nagappan Spinning Mills (The Annamalar Textiles Mills)
Krishna Cotton and Synthetic Mills Pvt. Ltd.

Sri Rathnavel Textiles (P) Ltd. (DHM sakthi Mills)

Sree Umayambigai Textiles Mills (P) Ltd.

Usha Textiles (P) Ltd.

Annamalaiar Textiles (P) Ltd.

Jagajothi Spg. Mills

Asccard Spinners (P) Ltd.

Devi Spinning Mills Ltd.

Sree Visalakshmi Mills Pvt. Ltd.

Sree Akilandeswari Mills Pvt. Ltd. (Rajendra Mills Ltd. - A)
Minar Textile Industries Ltd.

Susi Textiles Mills

Gowri Sankar Spinning Mills (P) Ltd.

S.K.G. Mills (P) Ltd.

Somasundaram Super Spinning Mills Ltd. (Unit B)
Veena Textiles Ltd.

Binny Ltd. (Buckingham and Carnatic Mills)

UTTAR PRADESH

1.

2.

J.K. Cotton Spg. and Wvg. Co. Ltd.

U.P. Co-operative Spinning Mills Ltd.

Financial Problem
Financial Problem
Labour Problem

Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Labour Problem

Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem
Financial Problem

Labour Problem

Labour Problem

Labour Problem




85 Written Answers PHALGUNA 13, 1931 (Saka) to Questions 86
1 2 3

3. The Co-op Textiles Mills Ltd. Financial Problem
4. Santkabir Sahakari Mills Ltd. Lock Out

5. Nagina Saskari Katai Mills Ltd. Lock Out

6. Sitapur Saskari Katai Mills Ltd. Financial Problem
7. U.P. Sahkari Katai Mills Ltd. Labour Problem
8. U.P. Sahkari Katai Mills Ltd. Financial Problem
9. Shamken Spinners Ltd. (EOU) Financial Problem
10. DCM Clusone Spinning Mills Financial Problem
11.  Tirupati Spinners Financial Problem
12.  Soami Textiles Pvt. Ltd. Financial Problem
13. Estern Spinning and Textile Mills Pvt. Ltd. Financial Problem
14. Moradabad Syntex Ltd. Financial Problem
15. Madan Industries Ltd. Financial Problem
16. Ajanta Textiles Ltd. Financial Problem
17. Amausi Textiles Mills Ltd. Financial Problem
18.  Singhal Spintex (P) Ltd. (L/O. Modi Threads Ltd.) Financial Problem
19. Modern Spinners Ltd. (Modi Yarn Mills B Unit) Labour Problem
20. Modern Industries Financial Problem
21. Vasant spinners Labour Problem
22. Vishal Syntex Ltd. (Modi Syntex Ltd.) Labour Problem
23. U.P. State Textile Co. Spg. Mills Financial Problem
24. U.P. State Spg. Mills co. Ltd. Financial Problem
25. U.P. State Spg. Co. Ltd. Financial Problem
26. U.P. State Textile Co. Ltd. Financial Problem
27. Uttar Pradesh State Textile Coropration Ltd. Financial Problem
28. U.P. State Yarn Co. Ltd. Financial Problem

29.

U.P. State Yarn Co. Ltd.

Financial Problem
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30. U.P. State Yarn Company Ltd.

31.  Amethi Textiles Ltd.

32. Modi Spg. and Wvg. Mills Co. Ltd. Unit-A

33. Raza Textiles Ltd.

34. Hindon River Mills

BEST BENGAL

1. Vikram Spinners (Unit of Eastern Spg. Mills and Inds Ltd.)
2. Shineup Fibres Ltd.

3. Anantpur Textiles Ltd.

4. Eastern Spg. Milis and Ind. Ltd.

5. Shaktigarh Textile & Industries Lid.

6. Poddar Projects Ltd.

7. India Jute and Industries Ltd. (Cotton Division)

8. Swan Mills

9. Bowreah Cotton Mills Co. Ltd.

10. Dunbary Mills Ltd. No. 1 to 5

11. Kesoram Textile Mills Ltd. (Kesoram Industries Ltd.) Textile
12.  Sridurga Cofton Spg. and Wvg. Mills Ltd.

13. The Bangodaya Cotton Mills Ltd.

PUDUCHERRY

1. Ennaram Spinners

MANIPUR

1. Manipur Spg. Mills Corp. Ltd. (MJanipur Spg. Pvt. Ltd.)
CHHATTISGARH

1. Bilaspur Spg. Mills and Inds Ltd.

UTTARANCHAL

1. Amitabh Textile Mills Ltd.

2. Belwal Spinning Mills Ltd.

Financial Problem

Financial Problem

Financial Problem

Labour Problem

Financial Problem

Lock Out

Labour Problem

Financial Problem

Financial Problem

Labour Problem

Lock Out

Financial Problem

Lock Out

Financial Problem

Lock Out

Financial Problem

Financial Problem

Financial Problem

Labour Problem

Financial Problem

Financial Problem

Financial Problem

Financial Problem
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SI.No. Name of Closed Mills Location State Assets Liabilities
(Rs. in Lakhs) (Rs. in Lakhs)

1 2 3 4 5 6

1. Dayalbagh Spg. and Wvg. Milis Amritsar Punjab 8880.72 880.72
2. Kharar Textile Mills Kharar Punjab 9348.70 9348.70
3. Panipat Woolen Mills Kharar Punjab 11179.94 11179.94
4.  Suraj Textile Mills Malout Punjab 8846.06 8846.06
5. Edward Textiles Mills Beawar Rajasthan 6218.44 6218.44
6. Shree Bijai Cotton Mills Bijay Nagar Rajasthan 8228.40 8228.40
7. Ayodhya Textile Mills Delhi Delhi 4195.90 4195.90
8. . Indore Malwa United Mills Indore Madhya Pradesh 11199.32 11199.32
9. Swadeshi Textile Mills Indore Madhya Pradesh 1220.45 1220.45
10. Kalyanmal Tapti Mills Indore Madhya Pradesh 17663.82 17663.82
11. Bangal Nagpur Cotton Mills Rajanandgaon Madhya Pradesh 17545.17 175845.17
12. Hira Mills Ujjain Madhya Pradesh 13513.88 13513.88
13. Muir Mills Kanpur Uttar Pradesh 20472.30 20472.30
14. New Victoria Mills Kanpur Uttar Pradesh 24451.47 24451.47
15. Swadeshi Cotton Mills Kanpur Uttar Pradesh 21660.10 21660.10
16. Luxmi Rattan Cotton Mills Kanpur Uttar Pradesh 13528.15 13528.15
17. Atherton West Mills Kanpur Uttar Pradesh 10899.93 10899.93
18. Shree Vikram Cotton Mills Lucknow Uttar Pradesh 6906.79 6906.79
19. Lord Krishna Textile Mills Saharanpur Uttar Pradesh 10729.79 10729.79
20. Swadeshi Cotton Mills Naini Uttar Pradesh 17782.39 17782.39
21. Raebareli Textile Mills Raebareli Uttar Pradesh 3477.96 3477.96
22. Bijli Cotton Mills Hathras Uttar Pradesh 35691.61 3561.61
23. Bharat Textile Mills Mumbai Maharashtra 21549.70 21549.70
24. Digvijay Textile Mills Mumbai Maharashtra 29516.61 295165.91
25. Elphinstone Spg. and Wvg. Mills Mumbai Maharashtra 33252.16 33252.16
26. Jupiter Textile Mills Mumbai Maharashtra 7066.11 7066.11
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27. Madhusudan Mills Mumbai Maharashtra 12603.57 12603.57
28. Mumbai Textile Mills Mumbai Maharashtra 58475.66 58475.66
29. New Hind Textile Mills Mumbai Maharashtra 24995.86 24995.86
30. Podar Processors Mumbai Maharashtra 12397.66 12397.66
31. India United Mills No. 2 Mumbai Maharashtra 23675.55 23675.55
32. India United Mills No. 3 Mumbai Maharashtra 36531.97 36531.97
33. India United Mills No. 4

34. Inida United Mills No. 5 Mumbai Maharashtra 16995.80 16995.80
35. India United No 6 (Dye Works)

36. Jam Manufacturing Mills Mumbai Maharashtra 14873.30 14873.30
37. Kohinoor Mills No. 1 Mumbai Maharashtra 26991.08 26991.08
38. Kohinoor Mills No. 2

39. Kohinoor Mills No. 3

40. Shri Sitram Milis Mumbai Maharashtra 11209.25 11209.25
41. Vidarbha Mills Achalpur Maharashtra 10411.26 10441.26
42. RSRG Mohta Spg. Wvg. Mills Akola Maharashtra 10583.22 10583.22
43 Model Mills Nagpur Maharashtra 11999.75 11999.75
44. Ahmedabad Jupiter Textile Mills Ahmedabad Gujarat ‘* *
45. Ahmedabad New Texstile Mills Ahmedabad Gujarat * *
46. Himadri Textile Mills Ahmedabad Gujarat * *
47. Jehangir Textile Mills Ahmedabad Gujarat * *
48. New Manekchowk Textile Mills Ahmedabad Gujarat * *
49. Mahalaxmi Textiles Mills Bhavanagar Gujarat * *
50. Petlad Textiles Mills Petlad Gujarat * *
51. Rajkot Textiles Mills Rajkot Guijarat * *
52. Virangam Textile Mills Virangam Gujarat * *
53. Adonio Cotton Mills Adoni Andhra Pradesh 3005.01 3005.01
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54. Ananthapur Cotton Mills Tadaprti Andhra Pradesh 6684.59 6658.59
55. Azam Jahi Mills Warrangal Andhra Pradesh 4500.01 4500.01
56. Nataraj Spg. and Wvg. Mills Adilabad Andhra Pradesh 3759.27 3759.27
57. Netha Spinning Mills Secunderabad Andhra Pradesh 3341.55 3341.55
58. MSK Mills Gulbarga Karnataka 18708.22 18708.22
59. Sree Yallmma Cotton Mils Devangere Karnataka 6729.27 3759.27
60. Kishnaveni Textile Mills Coimbatore Tamil Nadu * *
61. Om Paraskthi Mills Coimbatore Tamil Nadu * *
62. Somasundram Mills Coimbatore Tamil Nadu 4559.42 4559.42
63. Balaramverma Textile Mills Shencottah Tamil Nadu * *
64. Kaleeswarar Mills A Unit Coimbatore Tamil Nadu '9771.46 9771.46
65. Kothandaram Spinners Madurai Tamil Nadu * *
66. Associated Industries Chandrapura Assam 6841.99 6841.99
67. Bihar Co-op Weavers Spg. Mills Mokameh Bihar 6953.93 6953.93
68. Bangasri Cotton Mills Sonepore Bihar * *
69. Bengal Fine Spg. and Wvg. Konnagar West Bengal * *
Mills No.1
70. Bengal Fine Spg. and Wvg. Katagunj West Bengal * *
Mills No.2

71. Bengal Laxmi Cotton Mills Serampore West Bengal * *
72. Central Cotton Mills Serampore West Bengal * *
73. Joyti Weaving Factory Patipukur West Bengal * *
74. Manindra B.T. Mills Cossimbazar West Bengal * *
75. Rampooria Cotton Mills Rishra West Bengal * *
76. Shree Mahalaxmi Cotton Palta West Bengal * *
77. Gaya Cotton and Jute Mill Gaya Bihar * *
Note: *(i) The Assets and Liabilities transferred to respective Sub offices on the date of closure.

(i) The Assets and Liabilities of the Mills include accumulate losses and Head Office liabilities. The figures are as per
audited accounts as on 31.03.2009
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Crude Oil

*119 SHRI GURUDAS DASGUPTA:
SHRI IJYARAJ SINGH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether a larger chunk of curde oil requirement
is met through imports;

(b) if so, the quantum of crude oil/natural gas
imported during the last three years, year-wise;

(c) whether the production of crude oil, of late, has
stagnated in the country;

(d) i so, the details of production of crude oil during
the last three years; and

(e) the steps being taken to accelerate the oil
exploration activities and production of crude oil in the
country ?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR! MURLI DEORA): (a) and (b) Yes, Sir. The
details of quantum of crude oil/natural gas imported
during the last three years are as under:

Year Crude Oil (MMT*) Natural Gas (MMT)
2008-09 132.8 7.958
2007-08 121.7 8.249
2006-07 111.5 6.811

*MMT-Million Metric Tonne

(c) and (d) The details of domestic production of
curde oil during the last three years are as under:

Year Crude Oil (MMT)
2008-09 33.504
2007-08 34.125
2006-07 33.988

MARCH 4, 2010

(e) Several measures have been taken to accelerate
the oil exploration activities and the production of crude
oil in the country. Some of these measures are as under:

to Questions 96

(i) Carving out more areas for exploration for offer
under various rounds of New Exploration
Licensing Policy (NELP)/Coal Bed Methane
(CBM).

(i) Quicker development of discovered reserves for
enabling commencement of production.

(i) Use of stimulation techniques for increasing
production from existing fields.

(iv) Application of Enhanced Oil Recovery (EOR)/
Improved Oil Recovery (IOR) techniques for
increasing recovery factor from existing fields.

(v) Arresting decline from ageing fields.
Oil Exploration by ONGC

*120. SHRI S. ALAGIRI:
SHRI K.P. DHANAPALAN:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Oil and Natural Gas Corporation
(ONGC) has made efforts for oil exploration in the
Arabian Sea and the Bay of Bengal since 2006;

(b) if so, the details thereof;

(c) the total amount spent on these projects till date,
and

(d) the details of total oil production achieved so
far?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) to (d) Oil and Natural
Gas Corporation (ONGC) has been pursuing its
exploratory efforts in the Arabian Sea and Bay of Bengal
for oil gas exploration. During the period 2006-10 (upto
December, 2009), the exploratory efforts have resulted
in 17 discoveries each in Arabian Sea and Bay of
Bengal.

Since 2006-07, ONGC has undertaken 16,683 Line
Kilometer of 2D seismic, 21,687 square kilometer of 3D
seismic data acquisition and drilling of 64 exploratory
wells, in the Arabian Sea.
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In Bay of Bengal 89,987 Line Kilometer of 2D and
44,307 square kilometer of 3D seismic data have been
acquired and 40 exploratory wells drilled.

During the period of 2006-07 to 2008-09, total
amount spent in Arabian Sea and the Bay of Bengla for
the exploration activities is Rs. 12,023.15 crores.

Qil and gas production from GS-15 field in KG basin
in Bay of Bengal started from July, 2006. From 2006-07
to 2009-10 (upto December, 2009), ONGC’s cumulative
crude oil production in the blocks operated by them,
situated in Arabian Sea and Bay of Bengal is 66.794
Million Metric Tonne and 0.3345 Million Metric Tonne
respectively.

[Translation]
‘Employees of Closed down PSUs’

1119. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the Government propose to give relief
to the employees of closed down public sector
undertakings; and

(b) if so, the details thereof alongwith the names of
such PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAYV): (a) and (b) As a measure for
providing a safety net for the separated employees of
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Central Public Sector Enterprises (CPSEs), the scheme
of Counselling, Retraining & Redeployment (CRR) for
the separated employees of CPSEs is being implemented
by Department of Public Enterprises from 2001-02. Under
the Scheme, separated employees of CPSEs are
imparted short duration training to equip them with skill/
expertise which, in turn, would enable them to take up
mainly, self-employment activities. There is no closed
down CPSE recommended by Board of Reconstruction
of Public Sector Enterprises (BRPSE) where some
specific relief has been given.

Performance of NMDC

1120. SHRI TUFANI SAROJ:
SHRI ANANTHA VENKATARAMI REDDY:

Will the Minister of STEEL be pleased state:

(a) whether the performance of National Mineral
Development Corporation (NMDC) is deteriorating and
the net sales and profit have also been declining;

(b) if so, the reasons therefor;

(c) the profit earned by the NMDC during 2008-09
and 2009-10; and

(d) the steps being taken by the Government to
improve the performance of NMDC?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) to (c) The physical
and financial performance of NMDC Ltd, during last five
years {2005-2009 and 2009-10 (upto December, 2009)}
is given below:

Particulars 2005-06 2006-07 2007-08 2008-09 2009-10
(Upto Dec.’ 09)

'Physical Performance (Lakh Tonne)

Production of iron ore 229.2 262.25 298.16 285.15 169.02
Sales of iron ore 248.5 255.89 281.84 264.72 172.06
Financial Performance (Rs. in crore)

Sales? 3707.38 4182.86 5709.16. 7559.19 4247.69
Profit after tax 1827.80 2320.21 3250.98 4372.38 2381.67

$Sales represent sale of iron ore, diamonds and silica sand.
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It is stated that the physical as well as financial
performance of NMDC Ltd. has improved during the last
five years. However, during 2009-10 (upto December,
2009), the sales as well as profit of NMDC have declined
primarily due to the following reasons:

(i) Logistic constraints, which are of temporary
nature:

Loss of Sales of 24.5 lakh tonnes of iron
ore fines to M/s Essar Steel Ltd. due to
breakdown of slurry pipeline of M/s Essar
Steel by Maoists, from May, 2009 to
January, 2010 compared to corresponding
period of last year.

Frequent stoppage of night movement of
rakes by Railways, due to increased Maoists
activities in Bailadila sector. The night
movement of rakes has been stopped for a
total of 75 days during the year 2009-10
(upto January, 2010). This has resulted in
substantial loss of sales of iron ore for
NMDC.

(i) Substantial decline in the price of iron ore in
the global iron ore market, due to effect of
global recession in the second half of the year
2008-09 and first half of the year 2009-10. As
a result, the export prices of iron ore with
Japanese Steel Mills (JSMs) and POSCO,
South Korea saw a decline of 44.47 % for iron
ore lumps and 32.95% for iron ore fines, as
compared to price during 2008-09. From the
present scenario of global iron ore market, the
prices this year (2010-11) are expected to go
up from the present level, which may lead to
improvement in the performance of NMDC.

(d) In order to improve sales, matter has been taken
up with Railways for increased supply of rakes, as a
result of which rake supply by Railways has increased
to some extent. NMDC is also taking steps to construct
a slurry pipeline along the Highway, to avoid Maoist
attacks. Techno Economic Feasibility Report (TEFR) for
the slurry pipeline is being prepared.

[English]
MoUs with Steel Companies

1121. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of STEEL be pleased to state:
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(a) whether a number of steel companies have
signed Memoranda of Understandings (MoUs) with State
Governments for the exploration of minerals;

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) and (b) The
information is being collected and will be laid on the
table of Lok Sabha.

Blasts in Trains

1122. SHRI NILESH NARAYAN RANE: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of cases of blasts in trains and
railway premises took place in Maharashtra during each
of the last three years and the current year;

(b) the number of deaths that took place due to
such blasts during each of the last three years and the
current year along with the number of people becoming
full disabled,;

(c) whether the Railways are taking concrete steps
to prevent such incidents; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No case of
bomb blast in trains and Railway premises reported in
Maharashtra State during 2007, 2008, 2009 and 2010
(upto 31st January).

(b} Does not arise.

(c) and (d) Policiang on Railways is the duty of the
State Police which they discharge through Government
Railway Police. However, the RPF Act, 1957 and the
Railways Act 1989 have been amended in the year 2003
to enable the Railways, through the Railway Protection
Force, to supplement the efforts of the State
Governments in controlling crime on the Railways.

The folllowing measures have been taken for security
of passengers:-

1. Integrated Security Scheme consisting of CCTV
surveillance system, access control system,
personal and baggage screening system and
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bomb and disposal system has been finalized
and the same is under implementation at 202
sensitive stations over Indian Railways.

2. Frequent announcements through public address
system at stations are made to educate the
passengers not to touch any suspected articles
in trains and railway premises.

3. Dog Squads in Divisions and Zones are being
augmented and sniffer dogs are utilized to
detect any explosives in trains and stations.

4. Commando Training is being imparted to
selected RPF personnel.

5. Steps are being taken to enhance the quality
and content of the training of RPF.

6. Under modernization scheme, security gadgets

' are being procured and the weaponry is being
upgraded for enhancing the striking capability
of RPF.

7. Concerned State Governments have been
requested to take effective steps sto prevent
incidents of attack on Railway system by anti-
social elements.

8. Regular co-ordination meeting are held with
Government railway Police and State Police at
all levels.

9. Anti-sabotage checks with the help of
Government Railway Police are conducted at
important stations.

10. Train escort parties are being briefed to keep
surveillance on movement of suspicious
persons.

Amendment in Adovcates Act

1123. SHRI K.J.S.P. REDDY: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Government has any proposal to
amend advocates act, 1961; and

(b) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEEPAPPA MOILY): (a) No, Sir.
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(b) Does not arise.
[Translation]
Delay of NACIL Flights

1124. SHRI ANJANKUMAR M. YADAV:
DR. SANJAY SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the flights of National Aviation Company
of India Limited generally get much delayed as compared
to those of private airlines;

(b) if so, the reaction of the Government thereto;

(c) whether the Government has ascertained any
reasons for the same;

(d) if so, the details thereof alongwith the steps taken
by the Government to remedy the situation; and

(e} the success achieved by the Government with
the steps taken?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
Yes, Madam. The On-time performance of NACIL’s
domestic flights is lower than the other private scheduled
airlines. NACIL has been directed to improve upon the
same from time to time.

(c) to (e) Delays are mainly of two types - One
within the control of the airline such as technical snags,
shortage of crew/aircraft etc. and the other outside the
control of the airline like weather, airport congestion,
ATC delays. The delays include consequential delays,
which are as a result of primary delay at the originating
station having a cascading effect at other en-route
stations.

Some of the measures taken by the Airline to bring
about improvement in on-time performance are (i) Prune
and consolidate flights, with a view to sustaining
undisrupted and punctual operations; (ii) Continuous
review of aircraft routing, delays, crew allocations etc.
by senior executives with a view to achieving optimum
utilisation of crew and substantial savings.
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[English]
Manufacturing of Locomotives

1125. SHRI PRABODH PANDA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have received orders for
manufacturing of locomotives from some foreign
countries;

(b) If so, the details there of; and

{c) the present installed capacity of locomotives units
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(b) Since 2005-06, 27 Diesel Locomotives have been
exported to foreign countries from Diesel Locomotive
Works, Varanasi, as per the Following details:-

Year No. of Locomotives exported Country
2005-06 3 Sudan

11 Myanmar
2006-07 3 Angola

5 Sudan
2007-08 1 Senegal

3 Mali
2008-09 1 Mozambique
Total 27

(c) The present installed capacity of Chittaranjan
Locomotive Works is 150 Electric Locomotives per year
and the of Diesel Locomotive Works, Varanasi is 150
Diesel Locomotives per year.

Handlooms and Handicrafts Promotion in Gujarat

1126. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of TEXTILES be pleased to state.

(a) whether the Government proposes to set up an
Integrated Marketing Project for the development and
promotion of handicrafts and handlooms in Gujarat;
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(b) if so, the details thereof; and

(c) the status of this project inter-alia indicating the
time frame within which it would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) No,
Sir.

(b) and (c) Do not arise.
[Translation]
Unused Railway Land

1127. SHRI ASHOK KUMAR RAWAT: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have received proposals
from various State Governments to provide them its
unused land to initiate new schemes and develop it;

{(b) if so, the details thereof, State-wise; and
(c) the reaction of the Railways thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) Yes,
Madam. Details of proposals received from State
Governments in the recent past are as under:

State Area (in hectares)
Maharashtra 39
Chhattisgarh 8
Andhra Pradesh 0.17
Karnataka 1.26
West Bengal - 68.6
Assam 0.89
Mizoram 0.53

Keeping in view Railways’ own future needs, such
proposals are considered In terms of extant codal
provisions and policy guidelines, which infer alia include
equitable exchange of land, long term lease, efc.

ROB on Kurwar Railway Crossing

1128. DR. SANJAY SINGH: Will the Minister of
RAILWAYS be pleased to state:
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(a) whether the Railways are aware that no rail over
bridge has so far been built on Gate No.33 B of Kurwar
railway crossing on Sultanpur-Kurwar railway line near
Sultanpur city (Uttar Pradesh);

{b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Railways to construct the
said ROB?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(b) The proposal for construction of ROB (Road Over
Bridge) in lieu of Level Crossing No.33B at Railway
Km.57/11-12 on Lucknow-Sultanpur section in Sultanpur
Yard was received from State Government on cost
sharing basis and has been included in the Railway’s
Works Programme of 2010-11.

(c) Action will be jointly taken by Railways and the
State Govt. to construct Bridge proper and approaches
respectively.

[English]
Court Proceeding in Malayalam

1129. SHR!I KODIKKUNNIL SURESH: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Kerala Government has sent a
porposal for the computerization of the Official Language
(Legislatlon) Commission, Kerala to the Union
Government in the year 2002;

(b) if so, the details thereof and the major benefits
cited by the Kerala Government for such move;

(c) the reaction of the Union Government thereto
along with the reasons for such delay; and

(d) the final decision is likely to be taken in this
regard?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) Yes, Sir.

(b) It was mentioned in the proposal that the prime
objective of the Commission is to make available the
Malayalam translation of the Central Acts to the ordinary
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litigant public and to the Courts for easy interpretation.
The Government of Kerala had sought financial
assistance to the tune of Rs. Seventeen Lakhs for
computerization of the Commission.

(c) This Department has no such scheme to provide
financial assistance for computerisation to State
Governments. The Government of Kerala had been
informed accordingly on 27th October 2006.

(d) Does not arise for reasons mentioned in (c)
above.

[Translation]
Model Railway Stations in Bihar

1130. SHRI ARJUN ROY:
SHR! SYED SHAHNAWAZ HUSSAIN:

Will the Minister of RAILWAYS be pleased to state:
(a) the details of model railway stations in Bihar;

(b) whether even after declaring Sitamarhi as a
model station, facilities of model station have not yet
been provided to it;

(c} if so, the reasons therefor;

(d) whether the Railways have any proposal for
expansion and modernization off major railway stations
in Bihar including Kahalgaon, Bhagalpur and Sitamarhi;

(e) If so, the details thereof, and
(f) the steps taken by the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) The names
of railway stations which were identified for development
under Model Station scheme in Bihar State are as under:
Akshayawat Rai Nagar, Ara, Araria Court, Barauni, Begu
Sarai, Bettiah, Bhagalpur, Buxar, Chhapra, Dehri-on-Sone,
Danapur, Darbhanga, Gaya, Hajipur Jn, Jamalpur Jn.,
Janakpur Road, Katihar, Khagaria, Kishanganj, Mokama,
Motihari, Muzaffarpur, Nalanda, Nayagaon, Narkatiaganj
jn, Nawadah, Patna Jn., Purnea jn.y Sagauli jn.,
Sasaram, Samastipur, Sheikhpura, Sitamarhi, Siwan Jn.,
Sonepur, Sultanganj, Patna Sahib, Bakhtiyarpur,
Biharsharif, Jamui, Jhajha, Kiul, Lakheesarai, Rajendra
Nagar (T), Rajgir, Anugrah Narayan Road, Raxaul,
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Saharsa, Madhubani, Barh, Bhabua Road, Dalsinghsarai,
Phulwarisarif, Bariarpur and Mananpur.

(b) Sitamarhi has already been developed as a
Model Station and all requisite passenger amenities have
been provided.

(c) Does not arise.

(d) and (e) 46 stations of Bihar including Kahalgaon,
Bhagalpur and Sitairtarhi have already been selected as
modern station for the purpose of modernization and
giving a face-lift.

(f) Work of modernization and giving a face lift has
already commenced at identified railway stations In the
State of Bihar and planned for completion by March
2010.

[English]
Levy of User Charges

1131. SHRI G.M. SIDDESHWARA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Government has given freedom to
developers to levy user charges at Bangalore and
Hyderabad airports;

(b) if so, the details thereof;

(c) whether the Government had stipulated this
clause in the initial contract with the developers;

(d) if so, the details thereof; and

(e) the reasons for not informing the general public
about the levy of user charges?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) As
per Clause 10.2 and Schedule 6 of Concession
Agreement entered into by the respective JVCs (i.e.
Bangalore International Airport Limited (BIAL) for
Bangalore International Airport at Devanahalli and
Hyderabad International Airport Limited (HIAL) for Rajiv
Gandhi International Airport at Shamshabad) with the
Government of India (Gol), the JVCs are allowed to
charge User Development Fee (UDF) to meet the
revenue gap, if any, with prior approval of the Gol.
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For the Rajiv Gandhi International Airport at
Shamshabad near Hyderabad belonging to HIAL, Gol
have approved, on an adhoc basis, levy of a UDF @
Rs. 1000/- (inclusive all taxes) on international embarking
passengers and @ Rs. 375 (inclusive all taxes) on
domestic embarking passengers. For Bangalore
International Airport at Devenahalli near Bangalore
belonging to BIAL, Gol have approved, on an adhoc
basis, levy of UDF @ Rs. 1070/~ (inclusive all taxes) on
international embarking passenger and @ Rs. 260/-
(inclusive all taxes) on domestic embarking passengers.
However, these leving shall be reviewed by Airport
Economic Regulatory Authority on detailed basis.

Shifting of Goods Shed

1132. SHRI JOSE K. MANI: Will the Minister of
RAILWAYS be pieased to state:

(a) if so, the details thereof; and

(b) the time by whichd the said work is likely to be
done?

(c) the time by which the said work is likely to be
done?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Sir. No
proposal has been received for shifting of Goods shed
from Kottayam Railway Station.

(b) and {c) Do not arise.
Berhampur-Phulabani Rail Line

1133. SHRI RUDRAMADHAB RAY: Will the Minister
of RAILWAYS be pleased to state:

(a) the status of new railway line between Berhampur
to Phulabani in Orissa;

(b) whether any time frame have been fixed for
completion of said rail line; and

(c) if so, the details therof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) A survey
for construction of a new broad gauge railway line
between berhampur and phulbani was completed in 2002-
03. The project was, however, not taken up. Updating
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Survey for Berhampur to Phulbani has been proposed
in Budget 2010-11.

[Translation]
Fire in BSP

1134. SHRI GANESH SINGH:
CHAUDHARY LAL SINGH:

Will the Minister of STEEL be pleased to state:

(a) whether the Bhilai Steel Plant (BSP) has suffered
huge losses due to fire in the plant;

(b) if so, the details thereof alongwith the causes of
the fire; and

(c) the steps taken/proposed to be taken to prevent
such incidents in future?

THE MINISTER OF STATE [N THE MINISTRY OF
STEEL (SHRI A. SAI PRATHAP): (a) to (c) The losses
on account of the fire incident at Bhilai Steel Plant as
provisionally computed works out to Rs. 10.49 crores.
The fire occurred in the cable gallery which resulted in
tripping of boilers & turbo-blowers leading to temporary
stoppage of blast furnaces. An enquiry has been ordered
to identify the cause of the incident and also to suggest
measures to prevent such incidents in future.

[English]
Stoppage at Uthukuli Railway Station

1135. SHRI C. SIVASAMI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are aware that only one
train ie. Palghat to Trichy Fast Passenger Train No.
888 is passing through Uthukuli (Kerala);

(b) if so, whether the Railways are taking necessary
steps to have a regular stop at Uthukuli Railway Station;
and

(c) if so, the reaction of the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) No, Sir.
Uthukkuli station is presently served by 3 Express and
5 Passenger trains. Stoppage of additional trains at this

PHALGUNA 13, 1931 (Saka)

to Questions 110

station has been found commercially justified.

Taxes in Textile Industry

1136. SHRIMATI J. SHANTHA: Will the Minister of
TEXTILES be pleased to state:

(a) the average annual turnover of the textile
industry, segment-wise; and

(b) the details of various staxes/cess being imposed
on it alongwith the rate at which those taxes/cess are
being imposed presently at various levels of textile
industry, segment-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) The
estimated average annual turnover for the different
sectors for the last 3 years is as under:

Segment wise estimated turnover

(Rs. Crore)
Segment 2006-07 2007-08 2008-09
Powerloom 39524 41254 39977
Textile Mills 53131 55064 51871

Ready Made Garments 100514 105477 103483

(b) The details of present rate of excise duty for
textile industry is as under:

Excise Duty Structure for Major Items of Textile
Industry (% Advl.)

Items Basic Excise Duty#

1 2

Natural Fibre

Cotton Nil
Wool Nil
Flax Nil

Raw Material for Man-Made Fibre/Yarn
DMT, PTA 10

MEG 10
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1 2
Acrylonitril 10
Caprolactum 10
Paraxylene 10
Wood Pulp Nil
Yarn
Cotton Yarn *4
Spun Yarn *10
Blended Yarn *10
Woolen Yarn *10

Fibre/Filament

Polyester Staple Fibre 10
Acrylic Staple Fiber 10
Viscose Staple Fiber 10
Polyester Filament Yarn 10
Viscose Filament Yarn 10
Nylon Filament Yarn 10
Fabric

Cotton Fabrics *4
Other Fabrics *10
Garments

Cotton Fabrics *4
Other Madeups *10
Madeups

Cotton Madeups *4
Other Madeups *10

Note: *Zero duty without CENVAT Credit facility optional duty

#In addition 3% edicatopm Cess on basic excise duty
is also applicable

The details of state and local level taxes are not
available.
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Bengaluru International Airport

1137. SHRI ADAGOORU H. VISHWANATH: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the total number of aircraft take of from the
Bengaluru International Airport at Devenahalli each day;

(b) whether daily take off and landing at this airport
is steadily increasing;

(c) if so, the details thereof;

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) 150 aircraft
(approx.) take off from the Bengaluru International Airport,
Devenahalli each day.

(b) and (c) There has been an increasing trend in
the aircraft movements at Bengaluru International Airport,
Devenahalli. The details of the aircraft movements per
month for the last one year are given in bracket: Feb-
09 (7545), March-09 (8201), April-09 (8680), May-09
(8635), June-09 (8336), July-09 (8860), August-09 (8812),
Sept-09 (8120), Oct-09 (8743), Nov-09 (8881), Dec-09
(9181), Jan-10 (9107), and Feb-10 (8363).

(d) and (e) Banglore Intrnational Airport Limited
(BIAL) has planned to expand the Passenger Terminal
Building T1 and construction of new Terminal T2 to meet
the increasing demand of traffic.

New Textile Policy

1138. SHRI S. PAKKIRAPPA: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government proposes to formulate
New Textile Policy to bring singnificant changes in this
sector with the objective of creating additional
employment opportunities;

(b) if so, the details thereof;

(c) the details of concessions being provided at
present to textile industry; and

(d) the status of setting of textile parks in the country
particularly of the State of Karnatka?
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THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
(b) Presently the National Textile policy 2000 is in force.
However, Government is in the process of formulating a
National Fiber Policy.

(c) The Government is implementing various
schemes viz. ‘Scheme for Integrated Textiles Parks
(SITP)" ‘Technology Upgradation Fund Scheme (TUFS),
for infrastructure development and technology upgradation
in the textiles sector and to provide a conductive
environment to enable the Indian textile industry to realise
its full potential.

To strengthen the textile industry and make it more
competitive, Government has intitated various schemes/
measures and also provided level playing fiedl to all the
segments of the textile industry, by making CENVAT
optional. The mandatory duty is levied only on manmade
fibers and filament yarns.

(d) So far forty (40) textiles park projects have been
sanctioned under the SITP with an estimated project
cost of Rs. 4,141.39 crores, of which Government of
India assistance would be Rs. 1,422.43 crores. So far,
Rs. 752.49 crores has been released for implementation
of these projects. These projects are at various stages
of implementation. After completion, these parks would
facilitate additional investment of Rs. 19,459 crores,
textiles production worth Rs. 33.587 crores per annum
and direct and indirect employment generation for more
than 8 lakh persons.

In Karnataka, one project has been sanctioned under
the SITP at Dodballapur near Bangalore. The extimated
cost of the project is Rs. 84.92 crores; admissible
assistance under the scheme is Rs. 33.96 cores, of
which Rs. 30.56 crores have already been released. The
project is at an advanced stage of implementation and
is expected to be completed in 2010-11.

Review of functionig of RRB

1139. SHRI E. G. SUGAVANAM: Wil the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways bave any proposal to
review the functioning of Railway Recruitment Board
(RRB);

(b) if so, the details thereof;
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(c) whether there is a proposal to give preference
to locals in employment and also to set question papers
in Regional languages; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b)
Instructions for streamlining the working of Railway
Recruitment Boards have already been issued in order
to make the system of recruitment more transprent and
fair,

(c) and (d) To encourage the local candidates to
appear in the examination conducted by Raiiway
Recruitment Boards (RRBs), it has been decided that
the question papers for RRB examinations shall be set
in local language (s) listed in the Eighth Schedule of
the Constitution of India falling within the jurisdiction of
that RRB, in addition to Hindi, Urdu and English and
examination for any one category will be held by all the
RRBs on the same day.

Exploration of Oil/Natural Gas in Africa

1140. SHRI AMARNATH PRADHAN: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) the name of the African country which has been
identified by ONGC (Videsh) for exploration of oil, natural
gas and Refinery Projects;

(b) the total investment made for the current financial
year,;

(c) whether there is any collaboration with other
companies for the same; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTERY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASAD): (a) and (b) The countries in Africa where
ONGC Videsh Limited (OVL) is fousisng its interest for
future acqusitions of oil and gas projects are Sudan,
Congo, Nigeria, Libya, Ghana, Angola, Egypt, Uganda
etc. The estimated total investment in Africa for the
current financial year 2009-10 to January 2010 is Rs.
715 crore.

{c) and (d) The details of current projects of OVL in
Africa along with other participating companies is given
in the encloed statement.
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Statement

Sl.No.

Name of the Block/Project and Country

Participating Companies and their Shares

1.

10.

11.

GNOP Block 1, 2&4 Sudan

Block 5A, Sudan

Khartoum-Port Sudan Pipeline Project, Sudan

OPL 279, Nigeria

OPL 285, Nigeria

Block-2, JDN Nigeria Sao Tome Principle

Block NC-189, Libya

Block 81-1, Libya
Block 43, Libya
Block 6, Egypt

Block NEMED in Offshore, Egypt

OVL-25%
CNPC-40%
Petronas-30%
Sudapet-5%

(Joint Operatorship)
OVL-24.125%
Petronas-67.875%
Sudapet-8%
(Operator - Petronas and Sudapet Joint Operator)
OVL-90%

OIL-10%

OMEL-45.5%
EMO-40%
Total-14.5%
(Operatorship-OMEL)

OMEL-64.33%
EMO-10%
Total-25.67%

OVL 13.5%, M/s Sinopec 28.67/Addax Petroleum
14.33%/ERHC Energy Inc. Consortium 22% P, Equator
Exploration Ltd. 9% PI, A & Hatman 2.5% PI, Foby
Engineering 5% Pl and Momo Deepwater JDZ 5% PI.

OVL-49%
TPOC-51%
(Operator-TPOC)

OVL-100%

OVL-100%

OVL-70%

IPR-30%

(Operator-IPR)

OVL-33%

Shell-51% with Operatorship

Petronas-16%
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Near Miss Incidents at Airports

1141. SHRI S.S. RAMASUBBU: Will the Minister of
CIVIL AVIATIOM be pleased to state:

(a) whether the Government is aware of the near-
miss incidents reported from various airports in the
country in recent past;

(b) if so, the details of such incidents reported during
the last three years;

(c) whether any probe has been conducted on those
incidents;

(d) if so, the details of findings thereof;

(e) whether any steps have been taken to prevent
recurrence of such incidents;

(f) if so, the details thereof; and
(9) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) In the last three years 27,28 and 15 near-miss
incidents respectively were reported.

(c) and (d) AH airprox incidents have been
investigated. The reasons for such incidents usually are
human error, co-ordination failures, mechanical error,
stress and fatigue due to heavy traffic and non adherence
of laid down procedures.

(e) and (f) Directorate General of Civil Aviation
(DGCA) has issued Civil Aviation Requirements making
it mandatory to install Airborn Collision Avoidance System
(ACAS) on aeroplanes. Mono-pulse Secondary
Surveillance radars have been installed at major airports
in the country to provide altitude information to the Air
Traffic Controllers. Minimum Safe Altitude Warning
(MSAW) system has also been provided. Air Traffic
Management service are modernised to include air traffic
congestion in the airspace has been implemented.
Regular proficiency checks for Air Traffic Controllers and
pilots are carried out and corrective training is given
wherever necessary. Specific co-ordination procedures
for transfer of traffic from one unit to the other, have
been established and are reviewed periodically.
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(9) Does not arise.

Tie up between Indian Firms and
Japanese Steel Gaints

1142. SHRI RAMESH RATHOD:
SHRI SURESH KUMAR SHETKAR:

Will the Minister of STEEL be pleased to state:

(a) whether the Indian firms have tied up with the
Japanese Steel Giants;

(b) if so, the details thereof;

(c) the details of Memoranda of Understandings
(MoUs) signed between them so far; and

(d) the benefits are likely to be accrued there from?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATAP): (a) to (d) The
information is being collected form the major steel players
and will be laid on the table of the House.

Cotton Sales Depot

1143. SHRI P. LINGAM: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Cotton Corporation of India (CCl)
has plans to open cotton sales depots in areas where
clusters of textile mills are located; and

(b) if so, the details of such depots being opened
in Tamil Nadu and other States of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
(b) Yes, Sir. The Cotton Corporation of India (CCI) has
opened cotton sales depots at Coimbatore and
Rajapalayam from 8th Rebruary 2010 in the State of
Tamil Nadu. CCI also plans to open cotton sales depots
at Baddi (Himachal Pradesh) and Ludhiana (Punjab).

Bhiwani-Haridwar Train Service

1144. SHRIMATI SHRUTI CHOUDHRY: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether Bhiwani-Haridwar train service was
announced in the precvious Rail budgets 2007-08;
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(b) if so, the reasons for non-introduction of this
train service till date; and

(c) the steps taken by the Railways in the regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Sir.

(b) and (c) Do not arise.
[Translation]
ROB in Aligarh City

1145. SHRIMATI RAJKUMARI CHAUHAN: Will the
Minister of RAILWAYS be pleased to state:

{(a) whether construction of an rail over bridge the
rail fine near the Daudkhan railway station near Aligarh
and over bridge/under bridge on railway crossing near
Jail in Aligarh city (Uttar Pradesh) is under consideration
of the Railways;

(b) if so, the time by which work is likely to be
commenced thereon; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) Level Crossing
(LC) No.105 at Km. 1320/3-5 Is situated on Mughalsarai-
Ghaziabad section near Daudkhan station links GT Road.
This Level Crossing has Train Vehicle Units of 440485
as per traffic census of 2008. No proposal for
construction of Road Over Bridge (ROB) at LC No.105
has yet been received from the State Government.

However, the proposal for construction of ROB in
lieu of the LC No.111 A at Km. 1327/33-35 on Tundla-
Ghaziabad section on Jail road in Aligarh has been
proposed in the Railway Works Programme 2010-11.

(b) As soon as proposal for construction of Road
Over Bridge in lieu of Level Crossing No.105 is received
from State Government, the same will “ be processed.

The target date for completion of Road Over Bridge
can be fixed in consultation with State Govt.

(c) Does not arise.
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[English]
National Institute of Petroleum Technology

1146. SHR!I MUKESH BHAIRAVDANJI GADHVI: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Union Government has any proposal
for setting up of more national institutes of petroleum
technology in near future in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The Government is setting up
the Rajiv Gandhi Institute of Petroleum Technology
(RGIPT) at Jais, Rae Bareilly, Uttar Pradesh as an
‘Institue of National Importance’ under the RGIPT Act,
2007. A centre of the Institute is being set up at
Sibasagar, Assam. Presently, there is no proposal for
setting up of more national institutes of petroleum
technology.

Loss Suffered by AAI

1147. SHRI R. DHRUVANARAYANA: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Airports Authority of India has sought
compensation from the Government for the revenue loss
suffered duet cloure of its operations at Hyderabad and
Bangalore airports;

(b) if so, whether the Government had earlier
declined to issue Rs. 5000 crore worth of bonds (tax-
free) to help AAl to meet its shortfall in revenue;

(c) whether the private operators at Delhi and
Mumbai share a substantial portion of their revenue with
AAl;

(d) if so, the quantum thereof; and

(e) the number of airports owned and managed by
AAl and the number of them operating profitably?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
No, Sir. However, Ministry of Finance has been requested
to consider the proposal of Airports Authority of India
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(AAl) to issue Capital Gains Bonds of Rs.1500 crores
under Section 54 EC of the Income Tax (IT) Act and
tax free Bonds of Rs.4000 crores under Section 10 of
the It Act.

(c) and (d) Yes, Sir. During 2008-09, the share of
revenue form Delhi International Airport Limited (DIAL)
and Mumbai International Airport Limited (MIAL) were
Rs. 445.63 crores and Rs. 374.62 crores respectively.

(e) There are 139 airports owned and managed by
AALl. During the Financial Year 2008-09, 9 airports made
profit [excluding 4 Joint Venture Companies (JVC)
airports, namely DIAL, MIAL, Bangalore International
Airport Limited (BIAL) and Hyderabad International Airport
Limited (HIAL)].

[Translation]
Railway Station, West Bengal

1148. SHRI ADHIR CHOWDHURY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have made any assessment
regarding requirement of funds for modernisation and
expansion programmes in the country particularly in West
Bengal during the current Five year Plan;

(b) if so, the details thereof; and

(c) the State-wise details of the proposed main
projects/schemes to be executed during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) to (c) The
requirement of funds for modernisation and expansion
of Railways in the country is assessed Plan head-wise.
No State-wise assessment is made. The requirement of
funds for the 11th Five Year Plan is as under:

Plan Head Allocation
(Rs. in Crores)

1 2

New Lines 21188

Gauge Conversion 17300

Doubling 16000

Traffic Facilities 6630
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1 2
Computerisation 3940
Railway Research 425
Rolling Stock 58500
Road Safety Works-Level 700
Crossing

Road Safety Works-Road Over 3540
Bridges

Track Renewals 21405
Bridge Works 3400
SignaOling & Telecommunication 9900
Works

Electrification Projects 3000
Other Electrical Works 2160
Machinery & Plant 2000

Workshops—including Production Units 8700

Staff Quarters 788
Staff Amenities 1455
Passenger Amenities 7208
Investment in Public Undertakings 37500
Other Specified Works 900
Inventories 2200
Metropolitan Transport Projects 4450
Grand Total 233289
[English]

CPSUs in Orissa

1149. SHRI JAYARAM PANGI: Wili the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) the details of the Central Public Sector
Undertakings in Orissa alongwith the present financial
performance of each of them; and
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(b) the steps proposed to taken by the Union Government
for the upgardation and modernization of these CPSUs
in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAV): (a) As per the registered offices,
as on 31.3.2009, there were 4 Central Public Sector
Enterprises (CPSEs) functioning in the state of Orissa.
The financial performance of these CPSEs for the year
2008-09 is given below;

(Rs. in crore)

SI.No. Name of the CPSEs. Net Profit/(-)Loss

1. Mahanadi Colfields Ltd. 1718.03
2. National Aluminium Company Ltd. 1272.27
3. Orissa Drugs and Chemicals Ltd. (-) 0.61
4. Utkal Ashok Hotel Corporation Ltd. (-) 1.39

(b) The Government has been taking steps, for the
upgradation and modernization of CPSEs on a case to
case basis. The Government has constituted the Board
for Reconstruction of Public Sector Enterprises (BRPSE)
to advise the Government on the proposals submitted
by the concerned administrative Ministries/Departments
for strengthening, Modernization, revival and restructuring
of CPSEs.

Duties at the Airports

1150. SHRI D.B. CHANDRE GOWDA: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has received
representations from various quarters the ali airports in
the country be given a specific manual pertaining to
duties of airports;

(b) is so, the details thereof;

(c) whether the Government has not taken any action
on such representations; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to
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(d) Suggestions have recently been received from Forum
on Social and Human Rights for specifying the duties of
airports. The respective airport operators have already
been assigned certain duties to perform to meet the
performance standards at the airport.

[Translation]
Railway Hospital, Jabalpur

1151. SHRI RAKESH SINGH: Will the Minister of
RAILWAYS pleased to state:

(a) whether the Railways have closed the TB ward
in Railway Hospital, Jabalpur under Western Central
Railway zone;

(b) if so, the reasons thereof; and

{(c) whether the Railways propose to re-open the
said ward?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) (b) Yes, Sir.
Over the years, the treatment of TB has undergone a
significant change. Earlier, patients were treated indoors.
Now preferred mode of treatment is outpatient i.e. Directly
Observed Treatment (DOT) in accordance with the
Revised National Tuberculosis Control Programme
(RNTCP). The same is being followed over West Central
Railway also. However, if any TB patient/s with
complication needs admission and treatment, provision
has been made to admit and treat him.

{c) No, Madam.
[English]
Merger of Companies

1152. SHRI P. BALARAM: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the merger of sponge iron India Limited
and NMDC is taking place;

(b) if so, the details thereof; and

(c) the present status thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) Yes Sir.

(b) and (c) Applications/Petitions had been filed for
the Scheme of Amalgamation by M/s. Sponge Iron India
Limited (SliL) and M/s. National Mineral Development
Corporation Limited (NMDC) before the Central
Government, Ministry of Corporate Affairs under Sections
391-394 of the Companies Act, 1956. The Central
Government (Ministry of Corporate Affairs) by virtue of
notification GSR No. 238 date 02.02.1978 considered
the said Scheme under Sections 391-394 of the
Companies Act, 1956. The order in respect of proposed
Scheme of Amalgamation has been issued on 18th
January, 2010.

[Translation]
ROB in Surat Region

1153. SHRIMATI DARSHANA JARDOSH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether any proposal has been received for
repairing works of rail over bridge coming under
extension of Surat city (Gujarat); and

(b) if so, the details thereof and the action taken by
the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) There
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are proposal to replace the existing steel girder with
RCC slab on the three Road Under Bridges (RUBs) of
Br.No. 445, 447, 449 in Surat city, which are owned by
Surat Municipal Corporation. Railway has already
undertaken work at two RUBs Nos. 447 & 449.

The drawing for the work of third RUB at Br.No.445
has not been finalized as it involves lowering of the
existing road level under which the services such as
water pipe line and drainage are passing. The matter
was under consideration with Surat Municipal Corporation.

Financial Package to SAIL

1154. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of STEEL be pleased to state:

(a) whether any financial package has been given
to Steel Authority of India Ltd. (SAIL), recently;

{b) if so, the details thereof; and

(c) the number of employees/officers of Steel
Authority of India Lid. and it ancillary companies have
taken voluntary retirement or resigned from their posts
during each of the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) and (b) No, Sir.

(c) The status of resignations by employees in the
Steel Authority of India Limited (SAIL) and its subsidiary,
Maharashtra Electrosmelt Ltd. (MEL) for the last three
years and the current year upto January, 2010 is as
under:

Year No. of employees resigning from Total
SAIL MEL

2006-07 160 1 161

2007-08 241 2 243

2008-09 188 1 189

2009-10 (Up to January, 2010) 162 — 162

The status of employees coverep! under Voluntary Retirement Scheme introduced in last three years and the

current year upto January, 2010 is as under:

Year Period of VRS Nos. in SAIL Nos. in MEL Total

1 2 3 4 5

2006-07 01.02.2006 to 30.04.2006 382 - 382
22.1 1.2006 to 22.12.2006 455 - 455
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1 2 3 4 5
2007-08 - No VRS - -
2008-09 20.12.2008 to 10.042009 1283 15* 1298
2009-10 - No VRS - No VRS

(upto January, 2010)

*Scheme was extended at MEL upto 15th March, 2009

[English]
Grant in Aid to NGOs for Food Parks

1155. DR. RAGHUVANSH PRASAD SINGH:
SHRI RAMKISHUN:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the funds provided under grant-in-aids to NGOs
in Tenth Five Year Plan for food parks; and

(b) the detials of grants sanctioned for the purpose
during the last three financial years, i.e., 2007-08, 2008-
09, 2009-10 fo food parks?

THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAI): (a) Under
Infrastructure Development Scheme of the Xth Plan,
financial assistance in the form of grant-in aid was
provided to Implementing Agencies of 15 Food Parks
which comprised of State Government Undertakings,
Private Companies and Joint Venture Companies
consisting of State Governments and Private Companies.
None of the Implementing Agencies was NGO.

(b) No fresh grants were sanctioned under
Food Park Scheme during the last 3 financial years.
However, details of grants released for the sanctioned
projects during the last three financial years are as
under:

2007-08

(Rs. in Lakhs)

Sl.No. Name 2007-08
1 2 3

1. Malda Food Park, West Bengal 193.95
2. Sankhrail, Food Park, West Bengal 27.00
3. KINFRA, Mazhuvanur, Kerala 100.0Q
4, Gorakhapur Food Park, UP 80.77
5. Akshay Food Park, Kamataka 1100.00
6. Innova Bio Food Park, Karnataka 100.00
7. Alwar Food Park, Rajasthan 87.99
8. Gwalior Food Park, Madhya Pradesh 100.00
9. Lakshmi Nimral Pratishtan, Maharashtra 100.00
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1 2 3
10. Adoor Food Park, Kerala 97.00
11. Sultanpur Food Park, West Bengal 100.28
12. Shankarpur Food Park, West Bengal 42.03
Total 1128.57
2008-09
1. Hirriyur Food Park, Karnataka 100.00
2. Nilakuthi Food Park, Manipur 40.00
3. Kushai International, Uttar Pradesh 100.00
4, Adoor Food Park, Kerala 97.00
Total 337.00
2009-10

No financial assistance has been released during 2009-10.

Silk Production

1156. SHRI VARUN GANDHI: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government has taken steps to
increase the production thereby improving the quality of
silk through the transfer of technology and modernizing
various sections of the silk industry;

(b) if so, the details thereof, and if not, the reasons
therefor;

(c) whether the Government has proposed a
focussed cluster based programme on bi-voltine
sericulture development; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
(b) Yes, Sir. The Government, through the Central Silk
Board, has taken various steps to increase the production
of silk and to improve the quality of silk yarn through
Research & Development efforts, which, inter alia, include
the following:

. Strengthening the R&D systems to improve the

levels of cocoon production and productivity.

. R&D institutes of Central Silk Board have

evolved new Bivoltine Breeds with assistance
from the Japan International Co-operation
Agency (JICA). Commercial Exploitation of these
breeds has resulted in the production of
International Standard Import Substitute grade
of mulberry raw silk in the country.

. Through R&D efforts, the Central Silk Board

has made a break through in tropicalising the
BV Silkworm and Development o few verties of
mulberry (Viz VI, $36, AR11, AR12, S12 and
S$34). Plants with higher yields resulting in
significant improvement in silk productivity.

. The Central Silk Technological Research

Institute (CSTI!) under the Central Silk Board
has developed improved devices, New Machines
and equipments which have helped
improvement in Silk quality and productivity.

. The Catalytic Development Programme (CDP)

is being implemented by the Central Silk Board
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in collaboration with the State Governments to
popularize the improved technologies evolved
by the Research Institutes to improve the
production, productivity and quality.
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pure natural Silk and it guarantees the purity
of silk products. The Silk Mark will also play
an important rle in brand promotion of Indian
Sitk in domestic and Export markets.

6. CSB is making necessary efforts to import and 11. Eri Spun Silk Mills have been established in
popularize the Automatic Silk reeling Machines Assam and Andhra Pradesh to provide forward
and multi-end reeling machines in selected linkages to the eri cocoons produced by the
clusters to meet the demand of domestic farmers.
powerlooms and to raise the quality of yarn at
International level. As a result of the above interventions, the silk

production in the country has increased from 17,351

7. Government of India has encouraged production M.tonnes during 2001-02 to 18,370 M.tonnes during
of value added mulberry and Vanya Silk 2008-09. The silk productivity in terms of raw silk
products with internationally acceptable design production per hectare has also increased from 68.73
input with the help of well known designers. Kgs/Ha. during 2001-02 to 87.73 Kgs/Ha. during 2008-

09.

8. The Central Silkk Board has established Silk
Conditioning and Testing Houses to undertake (c) and (d) The Government, through the Central
Testing of Raw Silk for its quality. Silk Board, is implementing Cluster Development Projects

in 51 selected clusters, involving 250-300 stakeholders

9. The CSB has taken-up a separate Project per cluster. These projects are being implemented
approved by the Govt. of India, viz. “Quality utilizing the provisions and facilities available under the
Certification System for Silk” for implementation Catalytic Development Programme (CDP) of the Govt.
in the country. The objectives of the Project is of India for the development of Sericulture including bi-
to ensure quality maintenance at different levels voltine sericufture in India for the development of
of production process (silkworm seed, cocoon Sericulture including bi-voltine sericulture in India. These
and raw silk production) which ultimately results clusters cover 16 states, viz, Karnataka, Tamil Nadu,
in the production of quality silks of international AP, Maharashtra, Chhattisgarh, Assam, Manipur,
standard so as to compete in the Global Mizoram, Meghalaya, Nagaland, Jammu and Kashmir,
Markets. West Bengal, Orissa, Himachal Pradesh, Uttarakhand,

Uttar Pradesh. State-wise details showing the number of
10. CSB has launched “Silk Mark™ scheme which Clusters developed, its location etc. during the last two
is a “Hall-Mark” for the products made from years (2008-09 and 20096-10) are furnished below:
SI.No. State 2008-09 2009-10
No. of Clusters Location of the Clusters/Sector No. of Clusters Location of
the Clusters
1 2 3 4 5 6 7
1. Karnataka 5 Harohally Mulberry 3 Gajanur
Ithandahally Y.N. Sector G.R. Kere
Hoskote Bidarkote Post Cocoon Molakalmur
Shapur
2. Tamil Nadu 4 Udumalpet Palani Mulberry Sector 3 Sanarpatty
Gobi Berigai Uttangarai
Post Cocoon Arni
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1 2 4 5 6 7
3. Andhra Pradesh Makakasira V. Mulberry Sector 3 Kalyanadurga
Kota Hindupur Bhimadole
Palamner
Post Cocoon Hindupur
4. Assam Darang Golaghat Mulberry Muga -
Lakhimpur Udalguri Muga Eri
Post Cocoon 1 Nalbari
5. Meghalaya Tura Muga - -
6. Mizoram Serchhip Mulberry - -
7. Nagaland Eri 1 Dimapur Dist.
8. Manipur Oak Tasar 2 Senapathy
Churchandapur
9. West Bengal Nabagram Kaliachak Mulberry -
Cooch Behar Muga
Post Cocoon 1 Shanthipur
10. Jammu and Nowshera Tral Mulberry 2 Tikri Bandipora
Kashmir
11. Uttarakhand Begeshwar Oak Tasar - -
Kalsi & Vikashnagar Mulberry
12. Himachal Kangra, Mandi & Oak Tasar - -
Pradesh Kullu
13. Maharashtra Osmanbad Beed Mulberry 2 Buldana
Post Cocoon Yeola
14. Uttar Pradesh Fatehpur Eri _ -
15. Orissa Mayurbhanj Tasar 1 Pallahara
16. Chhattisgarh - Tasar 1 Bastar Dist.
Total 31 20

Passenger Facilities in Chennai Local Trains

1157. SHRI C. RAJENDRAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have conducted andy
survey on the number of passengers commuting daily in

Chennai local trains;
(b) if so, the details thereof;

(c) the details of facilities available to local
passengers including mechanism for redressal of their
grievances; and
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(d) the further steps contemplated for redressal of
grievances of passengers in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.
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{b) During the survey conducted on a working day
i.e. 21.07,2008 and a holiday i.e. 20.07.2008, the
percentage occupancy on different sections during peak
hours and lean hours was found as under:

Section (Period 21.7.08) Working day Period 20.7.08) Holiday
% occupancy % occupancy

Peak Lean Peak Lean

Chennai Beach/Central-Gummidipundi 214 67 154 57
Gummidipundi-Chennai Central/Beach 389 40 248 48
Arakkonam-Chennai Central/Beach 310 210 172 122
Chennai Central/Beach-Arakkonam 274 115 167 110
Chennai Beach-Chingalpattu 331 209 177 104
Chingalpattu-Chennai Beach 335 169 197 123
Velacherry-Chennai Beach 198 44 110 25
Chennai Beach-Velacherry 180 30 120 20

-

(c) and (d) Facilities like Computerized Booking
offices, high level platforms, platform sheiters, drinking
water, water coolers, seating arrangements, toilets,
lighting arrangements, Foot over bridges, public address
system, catering stalls, pay and use toilets, etc. have
been provided at suburban stations.

Regarding redressal of grievances, station
supervisory officials attend to grievances. Further
complaint books are available at the station for recording
passenger complaint. Passengers can also E-mail their
complaints on the Railway Website. These are being
attended to and reply sent to public regarding action
taken. This is a continuous process.

[Translation]

Railway Projects in Madhya Pradesh

1158. SHRIMATI SUMITRA MAHAJAN:
SHRI NARENDRA SINGH TOMAR:

Will the Minister of RAILWAYS be pleased to
state:

(a) the details of the ongoing railway projects viz.
laying of new railway lines, doubling of rail lines, gauge
conversion and electrification of railway tracks in Madhya
Pradesh alongwith the target fixed for this completion;

(b) the amount allocated and spent thereon ftill date,
project-wise;

(c) the details of proposals received from the
Government of Madhya Pradesh for conversion of railway
line; and

(d) the action taken by the Railways in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) A
statement is attached.

(c) No proposal has been received from Government
of Madhya Pradesh for gauge conversion.

(d) Does not arise.
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Statement

The details of ongoing railway projects alongwith present status and targets wherever fixed in Madhya Pradesh
are as under:

(Rs. in Crore)

Sl.No. Name of the project Expenditure Outlay Present status and target,
upto during wherever fixed
March, 2009-10
2009
1 2 3 4 5
1. Chhotaudepur-Dhar, New Line 3.74 20.22 Final Location Survey taken up. Land

acquisition taken up.

2. Dahod-Indore via Sardarpur, 42.2 40 Earthwork and bridge work taken up
Jhabua & Dhar, in Dahod-Katwara and Sagar-indore.
New Line
3. Guna-Etawah, New Line 405.27 50 Guna-Bhind (308 Km) completed. The
progress of Bhind-Etawah section is
72%.
4. Lalitpur-Satna, 303.67 58,26 Mahoba-Khajuraho (65 Km)
Rewa-Sangrauli completed. In Lalitpur-Mawai
& Mahoba- Khas, major bridges completed.
Khajuraho, New Earthwork, minor bridges etc.
Line taken up. Lalitpur-Udaipur is

likely to complete in 2010-11.

5. Ramganjmandi- 91.45 20 Final location survey completed.
Bhopal, New Earthwork, bridge work taken
Line up on Ramganjmandi-Jhalawar.

6. Chhindwara- 85.38 50 Final location survey completed.
Nagpur Gauge Land acquisition, earthwork and
Conversion bridge work taken up.

7. Jabalpur- 552.74 70 Gondia-Balaghat completed.
Gondia Balaghat-Katangi nearing
including completion. Earthwork, bridge
Balaghat- works etc. taken up in Balaghat-
Katangi, Gauge Nainpur.

Conversion

8. Ratlam-Mhow- 0] 40 Preliminary work of detailed
Khandwa- survey and estimate taken up.
Akola, Gauge

Conversion
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1 2 3 4 5
9. Akodia- 32.71 1.5 Earthwork and bridge are in
Shujalpur Patch advanced stage. Work is likely
Doubling to complete in 2010-11.
10. Bhopal-Bina 3rd 50 35 Final location survey completed
line and detailed estimate
sanctioned.
11. Kalapipal- 119.99 4.99 Five out of six block sections
Phanda/Maksi- commissioned. Remaining
Bhopal, block section Parbati-Baktal (6
Doubling km) is targeted for completion
during 2010-11.
12. Guna-Ruthiyai doubling 0.00 2 Preliminary works taken up.
13. Bina-Kota Electrification 89.82 78.34 192 Km out of 309 Km energized. The
work on balance 117 Km. targeted for
completion by March, 2010.
14, Ujjain-Indore & Dewas-Maksi- 32.25 20.58 74 Km out of 115 Km energized. The

Electrification

work on balance 41 Km. targeted for
completion by March, 2011.

Ticket Booking Through Mobile Phone

1159. SHRIMATI MEENA SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a proposal for ticket booking through
mobile phone is under consideration of the Railways;
and

(b) if so, the details thereof alongwith the time by
which it is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) and (b) Yes
Sir. The proposal to introduce ticket booking through
mobile phone is presently under consideration and a
pilot project for the same Is under finalization.

Superfast Train for Rajasthan

1160. SHRI DEVJI M. PATEL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to introduce a
new superfast train from Jaisalmer to Kandia port;

(b) if so, the details thereof; and

(c) the others steps taken to improve the rail services
in Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Sir. At
present, there is no proposal to introduce a train between
Jaisalmer and Kandla Port.

(b) Does not arise.

(c) The trains are not introduced state-wise, but on
pattern of traffic demand, operational feasibility and
availability of resources. However, 11 pairs of new trains,
extension of 6 pairs of trains and increase in the
frequency of 2 pairs of trains serving Rajasthan were
announced during the Railway Budget 2009-2010.

Further, introduction of 14 pairs of trains and
increase in the frequency of 3 pairs of trains serving
different parts of Rajasthan have been announced in
Railway Budget 2010-2011.
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Extension of Surya Nagar Express Train
1161. SHRI HARISH CHAUDHARY:

SHRI VITTHALBHAI HANSRAJBHALI
RADADIYA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to extend Surya
Nagari Express train service from Bandra to Jaisalmer
or Barmer;

(b) if so, the details thereof, and initiatives taken by
the Railways thereon; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No; Sir. At
present there is no proposal to extend 2479/2480 Bandra
(T)-Jodhpur Suryanagari Express upto Jaisalmer/Barmer.

(b) and (c) Extension of 2479/2480 Bandra (T)-
Jodhpur Suryanagari Express upto Jaisalmer/Barmer has
been examined, but has not been found feasible due to
operational and resource constraints.

Doubling of Barabanki-Jaunpur Railway Line

1162. DR. NIRMAL KHATRI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to conduct a
survey for doubling of rail line between Barabanki and
Jaunpur (Northern Railway); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) There is no
such proposal at present.

(b) Does not arise.
[English]
Gas Reserves in Gujarat

1163. SHRI MANSUKH BHAI D. VASAVA:
SHRI VITTHALBHAI HANSRAJBHAI RADADIYA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

1931 (Saka) to Questions 142

(a) whether gas reserves have been found in
Gujarat;

(b) if so, the details therof; and

{(c) the manner in which this gas is planned to be
utilized in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) Yes Sir. Under the PSC regime,
two gas discoveries have been made in the block CB-
ONN-2000/2 operated by (NIKO) falling in the State of
Gujarat and awarded under NELP Il round. Both
discoveries were developed and put on production in
the year 2004. The present rate of gas production from
these two discoveries is @ 0.22 Million Standard Cubic
Meters Per Day (MMSCMD).

in the nomination blocks, ONGC has made a number
of hydrocarbon discoveries including gas discovery in
the State of Gujarat. The details of gas discovered by
ONGC, since inception, are given below:

[In Metric Million Standard Cubic Meter (MMm3)]

Inplace Gas Ultimate Gas Reseres Gas

216081.1 134987.0 68621.6

{c) The gas produced from PSC regime is being
sold to Gujarat Gas Corporation Limited (GGCL) and is
mainly used for City Gas Distribution. The gas produced
by ONGC from nomination blocks are used for APM
gas.

Rail Projects in Andhra Pradesh

1164. SHRI RAYAPATI SAMBASIVA RAO:
SHRI RAJAIAH SIRICILLA:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of the rail projects for Andhra Pradesh
sanctioned during the last three years;

(b) the details of fund allocated and spent thereon
so far. project-wise;

(c) whether there is an inordinate delay in
implementation/completion of these projects;
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(d) if so, whether an expert committee has been
set upto find out the reasons for the delay in the
implementation of these projects, and

(e) If so, the details and the outcome thereof?

MARCH 4, 2010

to Questions 144

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) The
details of rail projects falling fully/partly in Andhra Pradesh
included in Budget during the last three years are as
under:

Si.No. Name of the Project Latest Anticipated Cost Expenditure expected upto expected
(Rs. in crore) 31.3.2010 (Rs. in crore)

2006-07

1. Jaggayyapet-Mellacheruvu New line 115.53 107.24

2. Manoharabad-Kotapalli New line 670.03 2.43

3. Obulavaripally-Krishnapattnam New line 788.81 156.57

4, Vishnupuram-Janapahr New line 60.72 34.85

5. Tindivanam-Nagari New line 582.83 34.04

6. Kottavalasa-Simhachalam North 4th line 94.73 51.51

7. Vizianagram-Kottavalasa 3rd line 194.99 4424

8. Guntur-Krishna Canal Doubling 119.74 117.74
2007-08

9. Rayadurg-Tumkur New line 1027.89 25.48

10. Samalkot-Kakinada Port Doubling 123.02 100.65

11. Cuddapah-Bangalore New line 1040.23 13.41

12. Attipattu-Puttur New line 446.87 45.30

13. Raghavapuram-Mandamari patch tripling 136.23 17.46

(¢) Out of above Guntur-Krishna Canal and
Samalkot-Kakinada doubling works have already been
completed. The works are being progressed as per
availability of resources.

(d) and (e) Objectives of Expert Committee set up
by Ministry of Railways includes reviewing progress of
ongoing activities undertaken by the Railways. The
Committee has held a number of meetings and a review
of the progress of ongoing projects has been taken up.

[Translation]
Closure of Railway Stations

1165. SHRI VIRENDER KASHYAP:
SHRI ANURAG SINGH THAKUR:

Will the Minister of RAILWAYS be pleased to state:

(a) whether certain stations in Himachal Pradesh on
the Kalka-Shimla narrow gauge rail line have been closed
down;

(b) if so, the details thereof alongwith the reasons
therefor; and

(c) the steps taken by the Railways to restart these
stations?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Two
halt stations viz. Solan Brewery and Jabli have been
closed due to poor patronage.

(c) The proposal for reopening of these stations is
presently not commercially justified.
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Opening of LPG/CNG Agencies

1166. SHRI SAJJAN VERMA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has invited fresh tenders
for opening more LPG and CNG agencies in Indore,
Devas, Shajapur districts of Madhya Pradesh to meet
the demand of the people;

(b) if so, the details thereof; and

(c) the time by which new agencies are likely to be
opened?

THE MINISTER OF OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) Notice inviting applications for
selection of LPG distributors have been issued on
19.10.2009 by Public Sector Oil Marketing Companies
(OMCs) for establishing 97 new LPG distributors in the
State of Madhya Pradesh under the scheme Rajiv Gandhi
Gramin LPG Vitrak Yojana (RGGLVY).

The selection of LPG distributorships is made by
OMCs themselves, in terms of laid down guidelines.
Commissioning/opening of distributors involves Field
Verification of Credentials of the selected candidate,
construction of godown/ showroom and obtaining statutory
clearances. It is therefore, not possible to indicate any
time frame for commissioning/ opening of LPG
distributors, but every effort is made to do so as quickly
as possible.

As regards CNG agencies, at present, there are
five CNG stations in Indore and one CNG station in
Ujjain. There are no other CNG stations operating in
Madhya Pradesh. Aavantika Gas Limited (AGL) would
be undertaking further expansion of CNG infrastructure
in Indore and Ujjain, as also in Gwalior. Further,
Petroleum & Natural Gas Regulatory Board (PNGRB)
has selected GAIL Gas Ltd. For development of City
Gas Distribution network in Geographical Area of Dewas.

Providing of CNG facilities in a particular city/town
area depends inter-alia upon proximity to trunk natural
gas pipelines, availability of gas, setting up of necessary
infrastructure and economic viability.

PHALGUNA 13, 1931 (Saka)
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[English]
Introduction of Dedicated Pharma Zone

1167. SHRI K. SUDHAKARAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government proposes to introduce
dedicated Pharma Zones at major ports in the country
for preserving the quality and life of drugs:

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to (c) The subject matter of quality of drugs falls
under the domain of Ministry of Health and Family
Welfare. There is no proposal at present before the
Department of Pharmaceuticals to introduce dedicated
Pharma Zones at major ports in the country for
preserving the Quality and life of drugs.

[Transiation]
Private Participation in Container Operation

1168. SHRI MAHESH JOSHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have approved private
participation in container and freight operations;

(b) if so, the details thereof and the response of
the private companies in this regard;

(c) whether this policy is likely to affect the
employment avenue for those working in the railways;
and

(d) if so, the steps taken/being taken by the railways
to protect the interest of these railway workers?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Railways have
permitted private participation for movement of container
trains only.

(b) The rules for permission to move container trains
on Indian Railways was notified vide the Gazette of India
No.458 dated 26.9.2006. Any person individual or a joint
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venture or a company registered under the Companies
Act, 1956 with specified field experience and financial
capabilities shall be eligible to obtain the permission to
move container trains. For Licence purpose, Indian
Railway network has been grouped in four categories.
For movement of containers, the operators shall arrange
rolling stock and containers. Train operation including
locomotive, crew and track will be provided by Railways.

Already 16 (sixteen) players have taken licence to
operate trains.

(¢} No.
(d) Does not arise.
High Prices of Patented Medicines

1169. SHRI JAGDISH SHARMA:
SHR! BAIDYANATH PRASAD MAHATO:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the average annual turnover of patented
medicines and generic medicines in the country at
present;

(b) whether the prices of patented medicines are
tiigher than that of generic medicines;

(c) if so, the average difference in prices of the
medicines of these two categories;

(d) whether medical treatment will become cheap
by promoting the use of generic medicines in the country;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to (e) The data regarding turnover and difference in
prices in respect of patented medicines and generic
medicines is not centrally maintained. However, the prices
of patented medicines are generally higher as compared
to generic medicines and, hence, the treatment of
ailments/diseases by use of generic medicines will cost
lesser as compared to treatment by use of patented
medicines wherever possible.
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Attari Railway Station

1170. DR. BHOLA SINGH: Will the Minister of
RAILWAYS pleased to state:

(a) whether the Railways propose to modernize Attari
Railway Station at Indo-Pak border,;

(b) if so, the details thereof; and

(c) the steps taken/being taken by the Railways in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(b) and (c) Ministry of Railways and Ministry of Home
Affairs have jointly taken up the work of improvement of
infrastructure/ passenger amenities at Attari Station, on
cost-sharing basis, at a cost of Rs. 17.7 crore comprising
air conditioned immigration/custom facilities and waiting
halls with allied passenger facilities. Phase-| of the work
has already been completed.

Works of provision of additional immigration/custom
halls as well as waiting hall with allied passenger
amenities are planned to be taken up in Phase-ll.

[English]
Hike in Prices of Petroleum Products

1171. DR. THOKCHOM MEINYA:
SHRIMATI BHAVANA PATIL GAWALIL:
SHRI JAYARAM PANGI:
DR. SHAFIQUR RAHMAN BARQ:
SHRI JOSE K. MANL:
SHRI P. BALRAM:
SHRI RAMESH RATHOD:
SHRI MADHU GODU YASKHI:
SHRI ASHOK KUMAR RAWAT:
SHRI BRIJBHUSHAN SHARAN SINGH:
SHRI S. PAKKIRAPPA:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI HARIN PATHAK:
SHRI ARJUN RAM MEGHWAL:
SHRI MAHENDRASINH P. CHAUHAN:
SHRI RAKESH SINGH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether the Government proposes to increase
the prices of petroleum products in the country;

{(b) if so, the deatils and the reasons therefor:

(c) the number of times prices of petroleum products
have been increased during the last three years, till date;

(d) whether the Government has assessed its impact
on the prices of essential commodities and common man;

(e) if so, the details thereof; and

(f) the steps taken by the Government to keep the
prices of petroleum products stable?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) In the Budget 2010-11, Finance
Minister has restored the Customs Duty on Crude Oil
from Nil to 5%, from 2.5%, to 7.5% on Petrol and Diesel,
and from 5% to has also been increased by re. 1 per
litre. As a consequence of this, the retail selling prices
of Petrol and Diesel have been increased by Rs. 2.71
per litre and Rs. 2.55 per litre respectively (at Delhi)
with effect from 27.2.2010 with corresponding increases
in the rest of the country. The retail selling prices of
PDS Kerosene and Domestic LPG have not been
increased.

(c) The details of major revisions in the retail selling
price of sensitive petroleum products during the last three
years (at Delhi) are given below:

(Rs. per litre/cylinder)

Revision Petrol Diesel PDS Domestic
Kerosene LPG

1 2 3 4 5

01.04.07 42.85 30.25 9.09 204.75
06.06.07 43.52 30.48 - -
15.02.08 45.52 31.76 - -
05.06.08 50.56 34.40 - 346.30
09.06.08 - - - 304.70"
06.12.08 45.62 32.86 - -
29.01.09 40.62 30.86 - 279.70"

PHALGUNA 13, 1931 (Saka)
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1 2 3 4 5

02.07.09 44.63 32.87 - -
27.02.10 47.43 35.47 - -
Current Price 47.43 35.47 9.23 281.20*

*State Government of Delhi has provided subsidy of Rs. 40.
per cylinder w.e.f. 09.06.08.

(d) to (f) While increase in the retail prices of Petrol
and Diesel will impact the Wholesale Price Index (WPI)
to some extent, any increase in the rate of inflation will
depend on the trend of prices of other commodities
considered in the WPI| basket.

There has been an unprecedented rise in the
intrnational oil prices since 2004. The Government has
not passed on the full burden of the increased
international oil prices to the common man. As passing
on the entire impact of the increase in the oil prices to
the consumers would result in a steep increase in the
domestic prices and aggravate inflationary conditions, the
government has been following an equitable Burden
Sharing Mechanism, to ensure that the burden of under-
recoveries is shared by all the stakeholders; namely the
government, the Public Sector Oil Companies and the
consumers in the following manner:

* Government through issue of Oil Bonds/
Cash Subsidy

» Domestic upstream oil companies through
pricediscounts to OMCs

* OMCs to bear a portion of the under
recoveries and

» Consumers to bear minimal price increases.
[Translation]
Railway Crossing on Ahmedabad-Udaipur Line

1172. SHRI MAHENDRASINH P. CHAUHAN: Will
the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have issued any guidelines
for proper operation of railway crossings gates;

(b) if so, whether the Railways are aware of the
irregularities in operation of railway crossing No. 193
located on Ahmedabad-Udaipur rail line;
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(c) if so, the details thereof and the action taken
against found guilty in this regard;

(d) the number of manned and unmanned railway
crossings in Gujarat, location-wise; and

(e) the status of functioning of these railway
crossings?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(b) No irregutarities found on the unmanned level
crossing No. 193.

(c) Does not arise.

(d) The information is being collected and will be
laid on the Table of the Sabha.

(e) All level crossings are functional.
[English]
Under Trial Prisoners

1173. DR. SANJEEV GANESH NAIK:
SHRIMATI MEENA SINGH:
SHRI RAYAPATI SAMBASIVE RAO:
SHRiI PURNMASI RAM:
SHRIMATI BHAVANA PATIL GAWALL:
SHRI M. RAJA MOHAN REDDY:
SHRIMATI SUPRIYA SULE:
SHRIMATI PARAMJIT KAUR GULSHAN:
SHRI M.I. SHANAVAS:
SHRI P.R. NATARAJAN:
DR. VINAY KUMAR PANDEY:
SHRI S.S. RAMASUBBU:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether in the conference of Chief Ministers and
Chief Justices held in August 2009, the Chief Justice of
India instructed its Judges to ascertain the number of
under trials booked for petty offences and rendered more
number of years than the punishment prescribed for the
crime;

(b) if so, the number of under trials ascertained as
also the punishment undergone by them; and
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(c) the number of cases that are pending in the
courts as a scourge and the steps taken to liquidate the
arrears?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) As per the Minuter of the
Conference of Chief Ministers of States and Chief
Justices of High Courts held on 16th August 2009, no
such instructions were issued by the Chief Justice of
India.

(b) Does not arise.

(c) 55791 cases were pending in the Supreme Court
as on 31.12.2009. As per the latest available reports
received from the High Courts, 4047718 cases were
pending in the High Courts and 26701033 case were
pending in the Subordinate Courts.

The following steps have been taken to facilitate
speedy disposal of cases in courts:

(1) Increasing the strength of Judges in Supreme
Court and the High Courts.

(2) Fast Track Courts were set up to expedite
disposal of long pending Sessions cases and
the cases of undertrials prisoners.

(3) The Gram Nyayalayas Act, 2008 has been
operationalised w.e.f. 2nd October 2009. More
than 5000 Gram Nyayalayas are expected to
be set up to enhance access to justice at the
grass root level.

(4) Alternative modes of disposal including
mediation and conciliation have been
encouraged.

(5) Other measures like grouping of cases involving
common questions of law, constitution of
specialized benches, setting up of special courts
and organizing Lok Adalats at regular intervals
have also been taken.

(6) Steps have also been taken for modernization
of the judicial infrastructure through
computerization of courts.

(7) Several reform measures for speeding up the
disposal of cases such as operations of shift



153 Written Answers

courts have been accepted in the
recommendations of the 13th Finance
Commission to be implemented by the States.

[Translation]
ROB on Ganga River

1174. SHRI MANGAN! LAL MANDAL: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there are two over bridges which are
under construction over the river Ganga, one at near
Patna and other at Munger in Bihar and another over
bridge on Koshi river near Nirmali;

(b) if so, whether there is any report regarding slow
pace of construction of these bridges;

(c) if so, the reasons therefor; and

(d) the steps taken by the Railways for expeditious
completion of these bridges?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (d) The
work of bridges over river Ganga near Patna, Munger
and over river Kosi are in various stages of progress.
The planning of bridge near Patna was changed at an
immediate stage from rail bridge to rail cum road bridge
on the request of State Government which required
redesigning the bridge. On Munger rail cum road bridge,
4 additional spans have been added due to change of
course of the river. There has been delay in availability
of land from the State Government. The work of Kosi
Bridge is targeted for completion by March, 2012 and
the other two rail cum road bridges during 2012-13.
Necessary steps have been taken to speed up the
progress of these projects and to follow up issues with
the State Government.

[English]

Decline in Refund of State-Run Oil
Marketing Companines

1175. SHRI GAJANAN D. BABAR:
SHRI P.C. GADDIGOUDAR:
SHRI NAMA NAGESWARA RAO:
SHRI ANANDRAO ADSUL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

PHALGUNA 13, 1931 (Saka)
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(a) whether the Ministry of Finance had declined to
refunding State-run oil marketing companies for selling
cooking fuels below market rate; and

(b) if so, the measures taken by the Ministry of
Petroleum and Natural Gas in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) during the year 2009-10 (April-
December 2009), the Pubic Sector Oil Marketing
Companies (OMCs), viz., Indian Qil Corporation Limited,
Hindustan Petroleum Corporation Limited and Bharat
Petroleum corporation Limited have incurred the Following
under-recoveries on the sale of PDS Kerosene and
Domestic LPG:

(Rs. crore)

April-December 2009

PDS Kerosene 12,560
Domestic LPG 8,429
Total 20,989

The Government has been following a Burden
Sharing Mechanism, to ensure that the burden of under-
recoveries is equitably shared by all the stakeholders;
namely the Government, the Public Sector Oil Companies
and the consumers in the following manner:

e Government through issue of Oil Bonds/Cash
Subsidy

e Domestic upstream oil companies through price
discounts to OMCs

e OMCs to bear a portion of the under recoveries
and

e Consumers to bear minimal price increases.

Under the abovesaid mechanism, Ministry of Finace
have confirmed a budgetary support of Rs. 12,000 crore
as the share of the Government towards meeting the
under-recoveries for the entire year 2009-10.

Ministry of Petroleum and Natural Gas is in constant
touch with the Ministry of Finance for the grant of subsidy
assistance for the OMCs under-recoveries on PDS
Kerosene and Domestic LPG.
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[Translation]
Railway Line from Toti to Shivpur

1176. SHRI YASHWANT SINHA: Will the Minister
of RAILWAYS be pleased to state:

(a) the status of laying railway line from Toti to
Shivpur in Jharkhand;

(b) the details of amount earmarked and spent so
far on the said project; and

{(c) the time by which the project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) (a) to (c) The work
of new line Hazaribagh-Shivpur-Toti (93.28 KM.) is being
done with cost being borne by Central Coalfields Limited.
Issues of land availability and forestry clearance has
been taken up. Latest anticipated cost for the project is
Rs.600.50 crore. Expenditure of Rs. 25.91 crore has
been incurred upto 31.3.2009. Outlay of Rs. 50 crore is
provided in the budget 2009-10. The project shall be
completed based on land availability and resources in
coming years.

[English]
Financial Assistance From World Bank

1177. SHRI B. MAHTAB: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether the Union Government sought for
financial assistance from the World Bank for infrastructure
development in the field of food processing industries of
the country;

(b) if so, the details thereof;

(c) the response of the World Bank in this regard;
and

(d) The extent to which this would benefit the food
processing sector of the country?

THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHR! SUBODH KANT SAHAY): (a) No,
Sir.

(b) to (d) Does not arise.
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[Translation]
Independent Directors

1178. SHRI HANSRAJ G AHIR: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the Government is contemplating to limit
the maximum number of independent Directors on the
Board of Directors of the companies; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) The Companies Bill, 2009
has not proposed any upper cap on the number of
independent directors, but, sub-clause (3) of clause 132
of the Companies Bill, 2009 provides that at least one-
third of total directors shall be independent Directors to
be appointed in every listed company having certain
amount of paid up capital to be prescribed by the Central
Government. This clause further provides that the Central
Government may also prescribe the minimum number of
independent Directors in case of other public companies
and subsidiary(s) of a public company.

Employees Welfare

1179. SHRI A.T. NANA PATIL: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether a family member of an employees who
died in harness is provided job on compassionate
ground;

(b) if so, the details of the employees/officers died
in harness during the last three years;

(c) the details of family members of such employees
who have been provided with a job out of the above
and the number of applications lying pending with the
Government as on date;

(d) whether the Government has fixed any time
frame to provide job to the said family members;

(e} if so, the details thereof, and

(f) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) As per
the existing instructions, compassionate appointment’ to
a dependent family member of a Government servant
dying in harness, thereby leaving his family in penury
and without any means of livelihood to relieve the family
of the Government servant concerned from financial
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destitution, is made in Group C or Group D posts against
a maximum of 5% of direct recruitment quota vacancies
released by the Screening Committee, if the applicant is
eligible and suitable for the post in all respects under
relevant recruitment rules.

(b) Details of employees/officers died in harness
during the last three years are as given below:

Sl.No. Name of the deceased Govt.
servant, designation and
office of posting

Date of Demise
of Govt. servant

Name of the applicant
& relation

1. Shri A. Krishna, Peon Non-CSS,
Regi Controller of Air Safety,
Hyderabad
2. Shri Munshi Ram, Dafiry Non-CSS
Directorate General of Civil Aviation
(DGCA)
3. Shri Janak Dev Prasad, Peon Non-CSS
Ministry
4, Shri Ram Bahadur Bearer Non-CSS, DGCA
5. Shri Satish Chandra, Assistant, CSS, DGCA
6. Shri S.C. Dey, Store man Non-CSS, DGCA
7. Shri Prakash, Bearer, Non-CSS, DGCA
8. Shri Rajesh Kumar, Staff Car Driver,

Non-CSS, DGCA

Smt. Nirmala, wife 11.6.2007
Dinesh Kumar, Son, 23.6.2007
Smt. Pushp Kumari, Wife 2.7.2007
Amit Khatri, Son 6.12.2007
Smt. Madhu Chandra, Wife 15.1.2008
Smt. Shikha Dey, Wife 1.5.2008
Shri Nitin, Son 16.10.2008
Smt. Rita, Wife 4.4.2009

(c) No family member of the above employees has
yet been appointed on compassionate grounds.

(d) to (f) As per existing instructions, the maximum
time a persons name can be kept under consideration
for offering Compassionate appointment is 3 years,
subject to the condition that the prescribed Committee
has reviewed and certified the penurious condition of
the applicant at the end of the first and the second
year. After 3 years, if compassionate appointment is not
possible to be offered to the applicant, his case will be
finally closed, and will not be considered again.

[English]
High Prices of Steel

1180. SHRI FRANCISCO COSME SARDINHA: Will

the Minister of STEEL be pleased to state:

(a) the per capita production and consumption of
steel in the country;

(b) whether the price of steel is higher in the country
as compared to other major steel producing countries;

(c) if so, the reasons therefor; and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) During 2008-09,
the per capita production for sale of total finished steel
was 49 kg. while the per capita consumption was 45

kg.
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(b) and (c) Steel is a deregulated sector in India
and the price of steel in the country is determined by
the market forces based upon a multitude of complex
factors such as cost of raw materials, process,
technology, quality of outupt and the demand-supply gap.
Ministry of Steel monitors the indicative retail market
prices and the landed cost of import in respect of
representarive category of steel items. Moreover, it is
difficult to make comparison of steel prices in India with
other major steel producing countries due to the following
reasons:

(iy Economic policy regime inciuding taxation,
export and import duties and subsidies provided
in various countries are different.

(i) Exchange rate of currencies may not reflect the
real value of money.

(i) Quality and grades may not be comparable.

(iv) Market price in each country is greatly affected
by the prevailing supply-demand conditions of
the country concerned.

However, a comparison of domestic steel retail price
in respect of a representative category of steel items
vis-a-vis the landed cost of import, as in delhi market is
given below:

(In Rs./tonne)

ltem Domestic market price Landed cost
Delhi region, January January 2010
2010
Wire rods 33,500 33,863
TMT 33,970 33,863
H R coils 35,590 33,021
Source: JPC

(d) Since steel industry is a de-regulated industry,
Government does not determine the prices in the country.
However, in order to provide a level playing field to the
steel producers and consumers as well as to boost the
steel industry in the country, the following are the existing
fiscal measures:

(i) Export Duty on steel items (except melting
scrap) withdrawn with effect from 31.10.2008;
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(i) Duty Entitled Pass Book (DEPB) on steel items
restored with effect from 14.11.2008;

(i) Import Duty on iron and non-ailoy steel items
re-imposed at 5% with effect from 18.11.2008;

(iv) Countervailing duty (CVD) on Thermo
Mechanically Treated (TMT) vars and structurals
were reintroduced with effect from 02.01.2009;

(v) Export Duty on iron ore has been revised w.ef.
24.12.2009 to 10% on lumps and pellets and
5% on iron ore items.

Supply of Equipments to Power Projects

1181. SHRI SANJAY NIRUPAN: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether there is any delay from M/s. Bharat
Heavy Electricals Limited (BHEL) to supply equipmnts/
materials from main plant of Parli TPS Unit 7, Paras
TPS Unit 4, Khaperkheda TPS Unit 5 and Bhusawal
TPS Unit 4 & 5 in the State of Maharashtra;

(b) if so, details thereof and the reasons for the
same;

(c) whether the Ministry has made any efforts to
expedite the supply of these equipments to these
projects; and

(d) if so, the deatails thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAV): (a) and (b) The scope of work of
Bharat Heavy Electricals Limited (BHEL) for Parli TPS
Unit 7, Pstsd TPS Unit 4, Khaperkheda TPS Unit 4 &
5 is limited to design. engineering, manufacture, supply,
erection and commissioning of Boiler, Turbine Generator
(BTG) and Balance of Plants (BoPs) like Coal Handling
Plant, Ash Handling Plant, DM Plant, Switchyard etc.
are under the scope of the project developer which is
MAHAGENCO.

While there are some delays in execution of these
power projects, the delays are not solely attributable to
BHEL. Main causes of delay have been availability of
inputs and civil foundation byh MAHAGENCO and BoP
vendors to BHEL. The supplies by BHEL have been
made to match the site requirements and its readiness.
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(¢) and (d) The Ministry of Heavy Industry and Public
Enterprises closely moitors the progress in implementation
of projects by BHEL, including those referred to in the
State of Maharashtra, to ensure that in spite of delays
due to various factors beyond the control of BHEL, BHEL
puts in adequate extra efforts to minimize the slippages
in commissioning of the projects.

[Transliation]
Raii Overbridge at Chowkhunti Road in Bikaner

1182. SHRI ARJUN RAM MEGHWAL: Will the
Minister of RAILWAYS be pleased to state:

(a) whether a Rail Overbridge at Chowkhunti Road
in Bikaner (Rajasthan) is under the consideration of the
Railways;

(b) if so, the details and the current status thereof;

(¢) whether the Railways is delaying the tendering
process of this project;

(d) if so, the reasons therefor; and

(e} the measures initiated by the Railways for timely
execution of said project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Yes,
Sir. General Arrangement Drawing (GAD) for construction
of Road Over Bridge (ROB) In lieu of Level Crossing
(LC) No-139 has been approved. However, execution of
work can be taken in hand after work of construction of
ROB on adjoining LC No. 138 is completed, as traffic
from LC No. 138 Is presently diverted through LC No.
139.

(c) No, Sir.
(d) Does not arise.

(e) Progress of this case is being monitored regularly
for timely execution.

[English]
Infrastructure Development in Textile Sector

1183. SHRI ASADUDDIN OWAISI: Will the Minister
of TEXTILES be pleased to state:
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(a) whether the Government proposes to restructure
its textile policy for infrastructure development to achieve
a growth target of 12 per cent in next five years;

(b) if so, the details thereof and the efforts made
by the Government in the regard;

{c) whether the working group to formulate National
Fivre Policy has submitted its report;

(d) if so, the detaile recommendations made by the
group;

(e) whether the Government is giving more
importance to man-made fibre rather than cotton to boost
textile sector; and

(f) if so, the reasons therefor and the time by which
a new textile policy is likely to be announced by the
Government?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
(b) The National Textile Policy 2000 and various schemes
of Government are designed to accelerate the growth of
textiles sector. The Government is committed to provide
a conducive environment to enable the Indian textile
industry to realise its full potential to achieve better
growth. Presently Government is in process of formulating
National Fiber Policy.

(c) and (d) National Fiber Policy is still under
formulation.

(e) No, Sir.
(f) Does not arise.
[Translation]
Losses due to Import of Old Textiles

1184. SHRI GHANSHYAM ANURAGI:
SHRI JAYWANT GANGARAM AWALE:

Will the Minister of TEXTILES be pleased to state:

(a) whether domestic textile industry are facing heavy
losses due to import of old/inferior textiles from abroad,;

(b) if so, whether it has resulted in heavy losses of
foreign exchange also;
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(c) whether the Government proposes to ban the
import of old textiles; and

(d) if so, the details of action being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
(b) The import of worn clothing/used garments is not in
such quantity or value to pose any threat to the domestic
textiles industry. The imports of worn clothing in January-
September, 2009 was of the order of US$ 44 million,
which is a decline of 2.51% over the corresponding
period of the preceding year.

(c) and (d) The Government has already imposed
restrictions on the import of used garments keeping in
view the sanitary and phyto-sanitary issues involved by
bringing such imports under the ‘Restricted list of Imports’
vide Notification No. 7/2004-09 dated the 27th October,
2004.

Robbery in Mussorie Express

1185. SHRI RADHA MOHAN SINGH: Will the
Minister of RAILWAYS pleased to state:

(a) whether some unidentified robbers looted traders
and passengers travelling through Mussorrie-Delhi
Express on 15th January, 2010;

(b) if so, the details thereof and the arrests made
in the said case;

(c) whether such types of incidents are increasing
on the said route; and

(d) if so, the reasons therefor and the measures
being adopted to provide security to the railway
passengers?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) to (c) No, Sir.
However, there is marginal Increase In the incidents of
loot in the year 2009 in comparison to the previous
year.

(d) Maintenance of law and order is a State subject
and powers to investigate in IPC crimes are vested with
Police. Prevention and detection of crime is the
constitutional responsibility of the State Governments.
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Concerned Government Railway Police (GRP) has
registered the cases for Investigation.

However, to provide better security to the traveling
passengers in trains and passenger areas, Railway is
supplementing the efforts of the State Governments in
controlling crime on the Railways by deploying Railway
Protection Force staff to escort important trains in addition
to trains escorted by Government Railway Police (GRP).

Integrated Security Scheme consisting of CCTV
surveillance system, access control system, personal and
baggage screening system and bomb detection &

‘disposal system has been finalized and the same is

under implementation at 202 sensitive stations over Indian
Railways at a cost of Rs. 355 crores approxemateiy.

Regular coordination with Government Railway Police
and State Police is maintained at various levels to control
crime in Railways.

[English]
Availability of Green Fuel

1186. SHRI RAJAIAH SIRICILLA:
SHRI E.G. SUGAVANAM:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government has a proposal to
supply Euro-IV (green fuel) petrol and disesel in the
country;

(b) if so, the details thereof;

(c) the time by which the Euro-IV compliant motor
fuels shall be made available in rest of the country; and

{(d) the guidelines issued to auto industry in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) Yes, Sir. As per the road map
Given in the Auto Fuel Policy, Euro-IV equivalent MS/
HSD is to be supplied in 13 major cities namely NCR/
Delhi, Mumbai, Kolkata, Chennai, Bangalore, w.e.f.
1.4.2010. Euro-lll equivalent MS/HSD would be supplied
in the rest of the country in a phased manner bettween
April to October, 2010 starting from Goa w.e.f. 1.4.2010.
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(d) Ministry of Shipping, Road Transport and
Highways, Department of Road Transport and Highways
have already issued guidelines vide Gazette Notification
(G.S.R. 84-E) dated 9th February, 2009 for introduction
of Euro-HI/IV vehicular emission norms for new vehicles.

International Financial Peporting Standards

1187. SHRI ANATH KUMAR: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the Government is considering to adopt
International Financial Reporting Standards in the country;

(b) if so, the details thereof; and

(c) the time by which it is likely to be applicable to
various legal entites in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SHRI
SALAMAN KHURSHEED): (a) to (c) The Government
has adopted the approach of convergence of Accounting
Standards inssued under the Companies act, 1956 with
the International financial Reporting Standards (IFRS),
keeping in view the requirements relevant to Indian
conditions and to enable Indian companies and
concerned regulatory bodies to transform to the new
standrds smoothly. The converged Indian Accounting
Standards are proposed to be made applicable to
companies registered under the Act in a phased manner
with effect from 1st April, 2010.

Transportation of Salt

1188. SHRI HARIN PATHAK: Will the Minister of
RAILWAYS be pleased to state:

(a) whether various salt associations have submitted
representations regarding classification of all salt types
under item ‘B’ category instead under item ‘D’ category;

(b) if so, the reaction of the Railways thereto;

(c) the reasons for placing salt under category ‘D’
from category ‘B’; and

(d) the steps taken by Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.
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(b) to (d) No change in category for carriage of salt
has been made in Preferential Traffic Order since 1st
April, 2006. Higher priority ‘C’ is accorded to iodised
edible salt when its programme is submitted by Salt
Commissioner of his Zonal Office and is approved by
Railways. All other types of salt traffic moves under
priority ‘D’.

[Translation]
Retail Prices of Fertilizers

1189. SHRI HARSH VARDHAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government is contemplating to
decontrol the retail prices of fertilizers in the country;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) whether any objection from any section of the
society against the said process has come to the notice
of the Government; and

(d) if so, the details thereof and the remedial
measures taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) and (b) The Government has decided to introduce
Nutrient Based Subsidy Policy w.e.f. 1.4.2010, for
decontrolled P & K fertilizers, whereby subsidy shall be
based on the nutrients i.e. Nitrogen (N), Phosphate (P),
Potash (K) and Sulphur (S) contained in the decontrolled
fertilizers i.e. DAP, MOP, Complex Fertilizers, SSP, Triple
Super Phosphate and Ammonium Sulphate (AS). The
market price of the above said subsidized decontrolled
fertilizers will be determined based on the demand supply
forces. However, the Government has decided that under
the Nutrient Based Subsidy for 2010-11 on the nutrients
‘N1, P1, ‘K & ‘S’ will be fixed in such a manner that
the farm gate prices of non-urea fertilizers are as far as
possible, near the current prices, so that the farmers
are not adversely affected. The per nutrient subsidy shalil
be decided annually by Department of Fertilizers based
on the recommendations of the Inter Ministerial
Committee (IMC).

(c) and (d) Department of Fertilizers has not received
any objection from any section of the society so far
against the above said decision of the Government.
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Functioning of TUFS

1190. SHR! RAJU SHETTL:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of TEXTILES be pleased to state;

(a) whether the amount of grant permissible under
the Technology Upgradation Fund Scheme (TUFS) is
sufficient for modernization in current scenario;

(b) if not, any scope of enlarging this limit in future;

(c) whether the Government has assessed the
performance of TUFS keeping in view the overall textile
sector;

(d) if so, the outcome thereof and the corrective
measures taken by the Government in this regard;

(e) whether the Government is contemplating to
extend the period of TUFS beyond the current date;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
(b) Technology Upgradation Fund Scheme (TUFS) is an
open ended and need based scheme. There is no ceiling
either on the investment or on 5% interest subsidy/10%
capital subsidy. However, there is capital ceiling on
investment of Rs. 200 lakh and ceiling of Rs. 15 lakh
on 15% margin money subsidy for SSI textile sector.
Further a capital ceiling of Rs. 200 lakh and ceiling of
Rs. 20 lakh on 20% margin money subsidy for
powerloom sector.

(c) and ((d) In order to assess the impact of TUFS
on the textile industry in India. two studies on the
evaluation of the TUFS have been done. One through
the Mumbai University’s Institute of Chemical Technology
(MUICT) in the year 2003 and second by M/s. KSA
Technopak (India) Pvt. Ltd. in the year 2006. The
Government has considered the recommendations of the
Studies and accordingly the Scheme was modified w.e.f.
2007. The Consultancy Evaluation Committee (CEC) has
selectee M/s. CRISIL Ltd. Mumbai, for undertaking third
study on the evaluation of TUFS.

(e) and (f) There is no such proposal.
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[English]
Indo-lran Gas Pipeline Project

1191. SHRI HASSAN KHAN:
SHRI HANSRAJ G. AHIR:
SHRI RAKESH SINGH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the status of Indo-lran gas pipeline project;

{b) whether there is any delay in implementation of
the project; and

(c) if so the steps taken by the Government of
resolve the hurdles in implementation of this project?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) India is pursuing the import of
natural gas from Iran through Iran-Pakistan-India (IPl)
Gas Pipeline Project. Various important issues, viz.,,
pricing of gas, delivery point of gas, project structure,
security of supplies, payment of transportation tariff and
transit fees for passage of natural gas through Pakistan,
etc., are under discussion amongst the partcipating
countries.

Such multilateral projects involve protracted
discussions, as all the aspects have to be carefully
examined and deliberated upon to the satisfaction of the
participating countries to protect each country’s interests
and to avoid any problems in the future in the successful
operation of the project.

Freight Terminal and Logistic Park

1192. SHRI M.K. RAGHAVAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to set-
up Freight terminals and multi-modal logistic parks across
the country including Kerala;

(b) if so, the details thereof; and

(c) the time by which the said proposals are likely
to be set up?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.
Setting up of freight terminals by the railways is an
ongoing process depending on traffic requirements.
discussions have been held with concerned State
Governments for development of multi modal logistic
parks along side the dedicated freight corridor and at
strategic locations under Public Private Partnership mode.
There is no Proposal for setting up freight terminals and
multi-modal logistic parks in Kerals, at present.

(b) and (c) Dedicted Freight Corridor Corporation of
India Limited (DFCCIL) has been mandated to develop
multi-modal logistics parks at four locations, namely
Rewari, ahmedabad, Kanpur and Navi Mumbai subject
to viability. container Corporation of India (CONCOR), a
public sector undertaking under Ministry of Railways has
plans to establish multi modal logistics park at several
locations depending on Business requirements. No
definite time-frame can be indicated at this stage.

Assistance to Handicrafts Ogranisations

1193. SHR! N.S.V. CHITTHAN: Will the Minister of
TEXTILES be pleased to state:

(a) whether Handicrafts Development Corporation of
several States have sought assistance for the
implementation of various schemes relating to promotion
of handicrafts;

(b) if so, the details thereof; and
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(c) the number of such proposals received from the
State Governments/State Corporations/Apex Societies and
voluntary organizations and the amount allocated and
utilised each of the last three years and current year,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
(b) Yes, Sir. The State Handicrafts Development
Corporations from the State of Andhra Pradesh, Goa,
Madhya Pradesh, Tripura, Assam, Uttar Pradesh, Gujarat,
Karnataka, Himachal Pradesh, Tamil Nadu, Punjab,
Manipur, Miioram, Meghalays, Sikkim, Maharashtra,
Jammu and Kashmir, Nagaland, Orissa, Bihar and
Rajasthan have sought assistance for implementation of
various schmes namely Design and Technology
Upgradation Scheme; Baba Saheb Ambedkar Hastshiip
Vikas Yojana (AHVY); Research and Development;
Marketing and Support; Human Resource Development
relating to promotion and development of hadicrafts
during the current financial year.

(c) The schemes of the Government for promotion
and development of handicrafts in the country do not
envisage any direct assistance to the State Government
and accordingly State-wise funds are not allocated.
However, the number of proposals sanctioned and funds
released to various Implementing Agencies like State
Handicrafts Development Corporations, Apex Societies
and voluntary orgtanizations etc. and utilized for
promotion and development of handicrafts in the country
during each of the last three years and current year,
state-wise, is a per statement enclosed.

Statement

State-wise number of proposals sanctioned and funds released/utilized during 2006-07, 2007-08, 2008-09 &
2009-10 (upto 26 February, 2010)

Sl.  Name of the 2006-07

2007-08

2008-09 2009-10

No. State/UT
Number of

Amount of Number of

Amount of Number of Amount of Number of Amount of

Proposal Released/  Proposal Released/  Proposal Released/  Proposal Released/
Sanctioned  Utilized Rs. Sanctioned Utilized Rs. Sanctioned Utilized Rs. Sanctioned Utilized Rs.
in Lakhs in Lakhs in Lakhs in Lakhs
1 2 3 4 5 -6 7 8 9 10
1. Andhra Pradesh 33 303.02 56 475.42 76 862.53 50 386.45
2. Andaman & Nicobar 0 0.00 0 1.20 0 0.00 0 0.00

Islands
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1 2 3 4 5 6 7 8 9 10
3. Arunachal Pradesh 3 39.38 2 11.46 1 86.43 3 47.46
4. Assam 36 468.35 140 560.90 39 784.42 65 606.16
5. Bihar 1 30.99 22 4112 22 88.70 20 130.78
6. Chandigarh 1 35.00 1 0.50 1 0.75 0 0.00
7. Chhattisgarh 7 65.16 10 35.07 14 63.07 8 49.43
8. Daman and Diu 0 0.00 0 0.00 1 0.62 0 0.00
9. Delhi 103 1154.26 106 938.45 135 144415 71 1556.66
10. Goa 2 1.84 8 12.30 3 14.54 6 71.77
11. Gujarat 20 298.26 64 525.87 44 599.45 23 502.50
12. Haryana 13 82.29 14 51.92 8 76.02 8 142.00
13. Himachal Pradesh 13 113.03 15 102.42 9 64.91 21 99.00
14. Jharkhand 7 46.79 19 59.46 10 63.65 9 125.72
15. Jammu and Kashmir 14 100.14 34 191.75 9 357.57 24 246.47
16. Karnataka 20 104.02 26 115.45 27 322.90 20 111.11
17. Kerala 7 74.64 11 121.24 12 226.85 6 83.00
18. Madhya Pradesh 12 103.32 37 139.08 32 373.33 41 346.99
19. Mabharashtra 10 79.01 22 105.70 10 377.30 17 100.73
20. Manipur 12 204.96 59 321.60 26 287.47 47 396.60
21. Meghalaya 2 6.72 4 20.00 3 10.87 3 32.20
22. Mizoram 1 15.31 3 30.29 2 124.37 3 153.85
23. Nagaland 6 26.34 11 52.66 13 131.46 8 26.80
24. Orissa 47 231.94 29 355.73 36 152.16 M1 301.04
25. Punjab 7 62.17 10 46.62 7 71.03 7 112.00
26. Puducherry 1 15.26 6 23.19 7 37.90 2 15.00
27. Rajasthan 20 217.85 28 127.20 22 307.84 29 264.00
28. Sikkim 1 0.85 0 0.00 6 1.28 7 33.34
29. Tamil Nddu 31 135.16 .23 124.88 45 332.99 37 235.00
30. Tripura 2 50.15 13 79.61 13 81.22 20 361.84
31. Uttar Pradesh 119 950.49 190 1471.27 79 1808.67 118 1378.00
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1 2 3 4 5 6 7 8 9 10
32. Uttarakhand 10 95.38 13 94.89 8 30.92 22 169.00
33. West Bengal 22 119.25 127 349.90 22 344.39 19 304.00
TOTAL 596 5231.33 1103 6578.15 742 9485.80 755 8388.90

Allotment of Retail Fuel Outlets

1194. SHRI J.M. AARON RASHID:
SHRI S.D. SHARIQ:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government has any proposal for
opening more LPG dealerships and diesel and petrol
outlets in the country including Jammu and Kashmir and
tribal dominated areas of Tamil Nadu;

(b) if so, the details thereof;

(c) the details of such dealerships given and outlets
opened in Jammu and Kashmir and Tamil Nadu during
the last one year and the current year;

(d) the details of such dealerships and outlets
proposed to be opened during the current financial year
and the next year; and

(e) the steps being taken to ensure adequate supply
of gas, petrol and diesel in rural and tribal areas of the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (d) Public Sector Oil Marketing
Companies (OMCs) namely, Indian Oil Corporation
Limited (IOC), Bharat Petroleum Corporation Limited
(BPCL) and Hindustan Petroleum Corporation Limited
(HPCL) have freedom to set up LPG distributors/RO
dealerships as per their commercial consideration based
on feasibility and economic viability of the locations as
per their own guidelines, which are available on the
websites of the concerned OMCs as well as at their
Regional/State Offices.

During the year 2008-09 and between April and
January 2010, OMCs have commissioned 3 and 40 LPG
distributors and 24 and 173 ROs in the States of Jammu
and Kashmir and Tamil Nadu respectively.

OMCs have proposed to open 7 and 53 LPG
distributors and 16 and 210 ROs in the States of Jammu
and Kashmir and Tamil Nadu respectively during the
current financial year (2009-10).

OMCs have reported that they have planned to set
up 8 and 20 LPG distributors (except BPCL) and 4 and
105 ROs (except HPCL) in the States of Jammu and
Kashmir and Tamil Nadu respectively during the year
2010-11.

(e) As per the “Vision 2015” adopted for LPG sector,
a target has been given to the OMCs to raise the over-
all LPG population coverage to 75% in the country by
releasing 5.5 crore new LPG connections by 2015
especially in rural areas and uncovered areas and also
examine the possibility of providing more Retail Outlet/
Kisan Seva Kendra (KSK).

In order to increase rural penetration and to cover
remote as well as low potential areas, a new scheme
namely, “Rajiv Gandhi Gramin LPG Vitrak Yojana”
(RGGLVY) for establishing small size LPG distribution
agencies for locations having potential of 600 or more
refill sales per month has been formulated.

The scheme has been launched on 16.10.2009 and
subsequently advertisement inviting applications for
distributors under the scheme have been released by
OMCs in 8 States where the reach of LPG is very low
namely, Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh,
Orissa, Rajasthan, Uttar Pradesh and West Bengal
covering 1266 locations.

The scheme has so far not been implemented in
other States/UTs including Jammu and Kashmir and
Tamil Nadu. The setting up of LPG distributors under
this scheme will now be a continuous process till all
parts of the country deficient in LPG including in the
States of Jammu and Kashmir and Tamil Nadu were
covered by LPG network.
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[Translation]
Handloom Industry in Maharashtra

1195. SHRIMATI BHAVANA PATIL GAWALI: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Union Government has ‘taken any
proper steps for the development of handloom industry
in Maharashtra;

(b} if so, the details of the central assistance given
to the weavers during the last three years, district-wise;

(c) whether the State Government is fully utilizing
the said funds;

(d) if not, the extent to which the said funds have
been utilized,;

(e} whether any incidence regarding misuse of the
said fund by the State Government has come to notice;

(f) if so, the details thereof;

(g) whether the Union Government has taken any
action to check the misuse of the said funds given to
the States; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) The
Government of India, during the XI Plan, has been
implementing Integrated Handlooms Development
Scheme, Marketing and Export Promotion Scheme,
Handloom Weavers Comprehensive Welfare Scheme, Mili
Gate Price Scheme., Diversified Handloom Development
Scheme for the development of the handloom sector
and welfare of the weavers of all over the country
including the State of Maharashtra.

(b) Government of India is not maintaining data of
district-wise release. However, Rs. 3.25 crore, Rs. 1.32
crore and Rs. 2.05 crore has been released during 2006-
07, 2007-08 and 2008-09 respectively for the benefit of
the weavers of the Government of Maharashtra.

(c) and (d) Yes Sir. Duration of the project (s)
sanctioned is one to three years and funds are released
in instalments. Subsequent release of funds is considered
only on submission of utilization of funds released earlier.

(e) and (f) No reports of misutilization of funds by
the State Governments including Government of
Maharashtra, has been received.
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(9) and (h) Most of the schemes are implemented
through State Governments. Implementation, monitoring,
evaluation etc. of these schemes in the States is done
through the State Level Project Committee (SLPC) which
consists of experts from the handloom sector. The
Committee is responsible for scrutinizing the project
proposals, monitoring, evaluation etc. and recommends
the project proposals. In addition, the Government of
India at its level ensures that the activities taken up
under the above schemes are in consonance with the
stated objectives of the scheme and are implemented
for the overall interest of the growth and deveiopment
of the handioom sector by obtaining periodical reports
from the State Governments.

[English]
Essential/Life Saving Drugs under Price Control

1196. SHRI PURNMASI RAM: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Supreme Court in its order dated
10 March, 2003 had directed the Government to consider
and formulate appropriate criteria for ensuring that
essential and life saving drugs do not remain out of
price control;

(b) if so, the action taken thereon by the
Government;

(c) whether the Government has not defined/specified
life saving drugs in the DPCO, 1995;

(d) if so, the reasons thereof; and

(e) the measures taken by the Government to
monitor the availability of the saving drugs and to control
their proces?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) and (b) The Supreme Court vide its order dated
10.03.2003 directed the Government, to consider and
formulate appropriate criteria for ensuring essential and
life saving drugs not to fall out of the price control and
further directed to review drugs, which are essential and
life saving in nature till 2nd May, 2003. Ministry of Health
and Family Welfare has brought out the National List of
Essential Medicines, 2003 after the review of the National
Essential Drugs List, 1996. The Draft Pharmaceutical
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Policy 2006 which is under consideration of the
Government, proposes to include essential drugs as
contained in the in the National List of Essential
Medicines (NLEM) 2003 under price control.

(c) and (d) Each drug has its own utility keeping in
mind the requirement of the patient taking the drug.
Ministry of Health and Family Welfare have a National
List of Essential Medicines. As per the Drug Policy 1994
the bulk drugs have been kept under price control on
the basis of the following criteria as laid down in its
para 22.7.2 span of control as stated below:

(i) The criterion of including drugs under price
control would be the minimumannual turnover
of Rs. 400 lacs.

(iiy Drugs of popular use in which there is a
monopoly situation be kept under price control.
For this purpose for any bulk drug, having an
annual turnover of Rs. 100 lakhs or more there
is a single formulator having 90% or more
market share in the Retail Trade (as per ORG)
a monopoly situation would be considered as
existing.

(i) Drugs in which there is sufficient market
competition viz., at least 5 bulk drug producers
and at least 10 formulators and none having
more than the 40% market share in the Retail
Trade (as per ORG) may be kept outside the
price control. However a strict watch would be
kept on the movement of prices as it is
expected that their prices would be kept in
check by the forces of market competition. The
Government may determine the ceiling levels
beyond which increase in prices would not be
permissible.

Based on the above criteria at present 74 bulk drugs
and formulations based thereon are under price control
for which prices are fixed by the National Pharmaceutical
Pricing Authority (NPPA) under the provisions of Drugs
(Prices Control) Order 1995.

(e) Price Control on Drugs is done under the Drugs
(Prices Control) Orders issued by this Department from
time to time. Presently, the Drugs (Prices Control) Order,
1995 is in force. The 74 bulk drugs specified in the
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First Schedule of the Drugs (Prices Control) Order, 1995
(DPCO, 95) and the formulations based thereon are
under price control and their prices are fixed/revised by
the National Pharmaceutical Pricing Authority (NPPA) in
accordance with the provisions of the DPCO, 1995.

Prices of non-Scheduled formulations are fixed by
the manufacturers themselves keeping in view the various
factors like cost of production, marketing/selling expenses,
R&D expenses, trade commission, market competition,
product innovation, product quality etc. The Government
takes corrective measures where the public interest is
found to be adversely affected.

Whenever any shortage is reported of any drug from
any part of the country, Government takes measures to
see that these shortages are met urgently.

Synthetic and Rayon Textile Export
Promotion Council

1197. SHRIMATI SUPRIYA SULE: Will the Minister
of TEXTILES be pleased to state:

(a) whether Synthetic and Rayon Textile Export
Promotion Council has set up a target to more than
double the export of man-made textile from the country;

(b} if so, whether the target is to increase the market
share upto 4 percent by 2011-12; and

(c) if so, the concrete plans prepared by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) No
Sir. The Synthetic and Rayon Textiles Export Promotion
Council (SRTEPC) has not fixed any target to more
than double the export of man-made textiles from the
country.

(b) and (c) The overall target is to achieve 7% share
in the global market for textiles and clothing by 2011-
12. The Government has been pursuing various short
term, medium term and long term measures by way of
export incentives under the Foreign Trade Policy,
reduction of transaction costs and input costs, enhanced
banking and monetary support etc. for the textiles sector
in this regard.
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[Translation]
Plan Expenditure by Railways

1198. SHRI JAGDANAND SINGH:
SHRI BHAUSAHEB RAJARAM
WAKCHAURE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether plan expenditure for the development of
railways has kept increasing during 2001-2002 to 2006-
2007;

(b) if so, the details thereof inter-alia indicating the

(b)
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contribution from the internal sources as well as from
budgetary assistance received during the said period;

(c) whether a sharp decline has been witnessed in
the allocation of funds for the construction of new rail
lines during the current plan period;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps being contemplated by the Railways
to ensure the allotment of sufficient resources for the
said purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(Rs. in crore)

Year Budgetary Assistance Internal Sources Total
2001-02 5517 2485 8002
2002-03 5778 3113 8891
2003-04 7081 3476 10557
2004-05 8669 3712 12381
2005-06 | 8073 7034 15107
2006-07 7914 12233 20147

(c) No, Madam.
(d) Does not arise.
(e) Does not arise.
Indo-Bangladesh Gas Pipeline

1199. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether there is any dialogue is going on
between Indian and Bangladesh to lay down gas pipeline
between both the countries;

(b) if so, the details thereof; and

(c) the time by which the agreement is iikely to be
made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) No Sir.

(b) and (c) Does not arise in view of (a) above.
[English]
Centralizing of Awarding of Certificates

1200. SHRI ANANDRAO ADSUL:
SHRI GAJANAN D. BABAR:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whethter the pharmaceutical industry has
expressed concern over centralizing the process of
awarding Certificates of Good manufacturing Practices
for Pharmaceutical Products;
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(b) if so, the reasons therefor; and

(c) the steps taken by the Union Government to
resolve the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to (c) Ministry of Health and Family Welfare have
informed that Major industry associations like Indian
Drugs Manufacturers Association (IDMA) has welcomed
the centralization of issuance of Certificate of
Pharmaceutical Products (COPP). However certain
industry associations have field writ petitions in the
Hon’ble High Court of Karnataka, Maharashtra and
Madras. The courts have granted interim stay in the
matter and the matter is subjudice.

Setting up of Steel Plants

1201. SHRI M. RAJA MOHAN REDDY: Will the
Minister of STEEL be pleased to state:
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(a) whether the Government has received proposals
from some foreign companies for setting up of steel
plants in the country;

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATAP): (a) and (b) As per
Foreign Direct Investment (FDI) Policy of Government of
India 100% FDI is allowed in steel through automatic
route.

However, as per the information available in the
Ministry of Steel, there are two major Foreign Direct
investment in the steel sector for setting up integrated
steel projects in the country. These are, Arcellor Mittal
India Limited and Posco India Limited. They have signed
Memorandum of Understanding (MoUs) with the State
Governments of Orissa and Jharkhand to set up new
steel units in the country as per the following:

SI. No. Name of the Company Location and State Date of -Proposed Estimated
and Location signing Capacity Investment
of MoU in MTPA Rs. in crore
1. M/s POSCO India Project (P) Ltd., Jagatsinghpur, Orissa 22.06.05 12.00 51,000
2. M/s. Arcellor Mittal Limited Keonjhar, Orissa 08.10.05 Integrated 40,000
Steel Plant-
12.00
3. M/s. Arcellor Mittal India Limited Jharkhand 08.10.05 integrated 40,000
Extended Steel Plant-

upto-07.10.10 12.00

(c) Since the extent policy allows 100% foreign
direct investment in steel sector through automatic
route, the role of the Government remains that of a
facilitator.

Development of CNG Based Engines

1202. SHRI NARAHARI MAHATO: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
be pleased to state:

(a) whether some companies are working on their
engines for better performance with CNG; and

(b) is so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAV): (a) and (b) As informed by the
Society of Indian automobile Manufactures (SIAM), the
auto industry is continuously working on improving the
performance of their vehicles for meeting the emission
and safety regulations. All manufactures have upgraded
their engines running on petrol, diesel, CNG & LPG for
meeting BS IV norms being implemented from 1st April
2010.
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[Translation]
Commercial Flights from Aerodromes

1203. SHRI GORAKH PRASAD JAISWAL:
SHRI YASHBANT LAGURI

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has decided to start
commercial flights from aerodromes;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d)
Commercial flights are alrady being operated from
following 83 aerodromes/airports in the country:

Agartala, Agatti, Agra, Ahmedabad, Aizwal,
Allahabad, Amritsar, Aurangabad, Bagdogra,
Bangalore, Bhavnagar, Bhopal, Bhubaneshwar, Bhuj,
Calicut, Chandigarh, Chennai, Cochin, Coimbatore,
Dehradun, Delhi, Dharmashala, Dibrugarh, Dimapur,
Diu, Goa, Gorakhpur, Guwahati, Gwalior, Hubli,
Hyderabad, Imphal, Indore, Jabatpur, Jaipur, Jammu,
Jamnagar, Jamshedpur, Jodhpur, Jorhat, Kandla,
Kanpur, Khajuraho, Kolhapur, Kolkata, Kullu, Latur,
Leh, Lilabari, Lucknow, Madurai, Mangalore,
Mumbai, Nagpur, Nanded, Nasik, Pathankot, Patna,
Porbandar, Port Blair, Pune, Raipur, Rajamundry,
Rajkot, Ranchi, Salem, Shillong, Shimla, Sholapur,
Silchar, Srinagar, Surat, Tezpur, Thoise, Tirupati,
Trichi, Trivandrum, Tuticorin, Udaipur, Vadodra,
Varanasi, Vijayawada and Vizag.

[English]
Report on Helicopter Crash

1204. SHRIMATI BOTCHA JHANSI LAKSHMI:
DR. G. VIVEKANAND:
SHRI P. BALRAM:
SHRI PONNAM PRABHAKAR:

Will the Minister of CIVIL AVIATION be pleased to
state:
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(a) whether the report of the Bell-430 crash of the
helicotper flying Andhra Pradesh Chief Minister Y.S.
Rajasekhar Reddy has been received by the
Government;

(b) if so, the details thereof, and

(c) the action so far taken on such report by the
Government and precautionary measures being taken to
avoid such accidents in future?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and
(b) Yes, Sir. The investigation report of the Bell-430
helicopter accident flying the then Andhra Pradesh Chief
Minister Shri Y.S. Rajasekhar Reddy has been received
by the Government. The report concludes that the
accident occurred due to loss of control resuiting in
uncontrolled descent due to entry into severe
downdraught. Loss of situational awareness by the crew
after noticing a sang and non-adherence to laid down
procedures were the contributory factors. The report has
been accepted by the Government. Copies of the report
have also been placed in the Parliament Library.

(c) Based on the recommendations made in the
report all the Civil Registered Aircraft have been identified
wherein Emergency Locator Transmitters does not have
406 MHz frequency. The Directorate General of Civil
Aviation (DGCA) has given the time upto 31.03.2010 for
compliance. Other recommendations are under
examination for implementation.

[Translation]
Ban on Cotton Exports

1205. SHRI DATTA MEGHE:
SHR! VARUN GANDHI:

Will the Minister of TEXTILES be pleased to
state:

(a) whether the Government has refused to impose
any kind of ban on export of cotton;

(b) if so, whether it is being demanded in some
sectors to import cotton made items instead of direct
import of cotton which would be beneficial for both the
industry and the farmers;
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(c) if so, the reaction of the Government in this
regard; and

(d) the steps taken by the Government to ensure
maximum production of cotton in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and
{b) There is sufficient stock of cotton in the country to
meet the demand of the mills as well as export. No
proposal is under consideration for banning the cotton
export at this stage.

(c) Question does not arise in view of above.

(d) With the intervention of Technology Mission on
Cotton (TMC) Scheme and commercial release of Bacillus
Thuringiensis (Bt) cofton, the cotton production in the
country has increased substantally from 158 lakli bales
from the year 2001-02 to 295 lakh bales in the current
cotton season 2009-10 (Oct.-Sept.).

[English]
Judges of Higher Judiciary

1206. SHRI MANISH TEWARI: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) the sanctioned strength of the judges of the
Supreme Court of India and the various High Courts in
the country;

(b) the number of vacancies of judges in the
Supreme Court and the High Courts at present, court-
wise;

(c) the number of permanent jugdes and additional
judges in each High Courts as on date;

(d) whether the Government proposes to regularize
the appointment of additional judges in the High Courts;

(e) if so, the details thereof and if not a reasons
therefor;

(f) the average time taken to appoint a Supreme
Court and High Courts judge from commencement of
the process to the issuance of warrant of appointment;
and
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(g) the details of processes involved at various
stages of said appointment?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (c) A statement showing the
sanctioned strength of the Judges of the Supreme Court
of India and the High Courts, number of Judges in
position and the vacancies of Judges is given in enclosed
statement.

(d) and (e) Additional Judges are considered for
appointment as Permanent Judges, subject to the
availability of vacancies of Permanent Judges and as
per the prescribed procedure.

(f) and (g) Pursuant to the Supreme Court Judgment
of October 6, 1993 in the Supreme Court Advocates-on-
Record and Anr. Vs. Union of India, read with the
Advisory Opinion of October 28, 1998, the process of
initiation of proposal for appointment of Judge of the
Supreme Court/High Courts lies with the Chief Justice
of India and the Chief Justice of the concerned High
Court respectively.

As per the Memorandum of Procedure for the
appointment of Judges in the Supreme Court of India,
the recommendation of the Supreme Court Collegium
consisting of the Chief Justice of India and 4 seniormost
Judges, is submitted for consideration and approval of
the Prime Minister and the President.

As per the Memorandum of Procedure for the
appointment of Judges in the High Courts, the proposals
for filling up of vacancies in the High Courts are referred
by the Chief Justice in consultation with the Collengium
of the concerned High Court to the State Constitutional
authorities who, along with their comments, send the
proposal to the Union Government. The Union
Government refers the proposal to the Chief Justice of
India for advice. The advice tendered by the Chief Justice
of India is submitted for consideration and approval of
the Prime Minister and the President.

The average time taken for appointment of a Judge
is approximately one month and six months in the case
of Supreme Court and the High Courts respectively.
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(As on 01.03.2010)

Si. No. Name of the Court Sanctioned Number of Judges Vacancies as per
Strength in position Sanctioned Strength
A. Supreme Court of India 31 27 4
B. High Courts Pmt. Addl. Total Pmt. Addl.  Total Pmt. Addl. Total
1. Allahabad 76 84 160 46 31 77 30 53 83
2. Andhra Pradesh 33 16 49 28 4 32 5 12 17
3. Bombay 48 27 75 44 19 63 4 8 12
4. Calcutta 45 13 58 37 0 37 8 13 21
5. Chhattisgarh 6 12 18 5 6 11 1 6 7
6. Delhi 29 19 48 28 13 41 1 6 7
7. Gauhati 17 7 24 17 4 21 - 3 3
8. Gujarati 29 13 42 24 - 24 5 13 18
9. Himachal Pradesh 7 4 11 8 3 11 -1 1 -
10. Jammu and Kashmir 9 5 14 8 1 9 1 4 5
11. Jharkhand 11 9 20 11 3 14 - 6 5
12. Karnataka 33 17 50 33 4 374 - 13 13
13. Kerala 27 11 38 19 11 30 8 - 8
14. Madhya Pradesh 32 11 43 30 3 33 2 8 10
15. Madras 45 15 60 38 17 55 7 -2 5
16. Orissa 17 5 22 13 3 16 4 2 6
17. Patna 29 14 43 21 5 26 8 9 17
18. Punjab and Haryana 38 30 68 37 10 47 1 20 21
19. Rajasthan ' 32 8 40 23 4 27 9 4 13
20.  Sikkim 3 0 3 2 0 2 1 - 1
21. Uttarakhand 9 0 9 9 0 9 - - -
Total 575 320 895 481 141 622 94 179 273
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[Translation]
Bihar Special Court Act

1207. SHRI KAUSHALENDRA KUMAR: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether the State Government of Bihar has sent
Bihar Special Court Bill, 2008 for the approval of the
Union Government; and

(b) if so the details thereof and the status of the
said Bill?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) and (b) Yes, the Bihar Special
Courts Bill, 2009 was received for assent of the
president. The Bill has been assented to by the Hon'’ble
President on 21.01.2010.

[English]
New Coaches in Kanyakumari Trains

1208. SHRIMATI J. HELEN DAVIDSON: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any plane to introduce
new coaches in all the trains which start from
Kanyakumari to various destinations;

(b) if so, the details thereof; and
(c) the steps taken by the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) Coaches
are attached in trains starting from all locations including
Kanniyakumari only if they are in fit running condition.
Introduction of new coaches is a continuous process
depending on age profile of old coaches and availability
of newly built coaches.

s
Extension of Train

1209. SHRI D.V. SADANANDA GOWDA: Will the
Minister of RAILWAYS be pleased to state:
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(a) whether the Railways have received any
proposal to extend Train No. 0121/0122 from Mumbai to
Karwar (three days in a week) upto Mangalore via
Kundapur, Udupi;

(b) if so, the details in this regard;
(c) if not, the reasons therefor;

(d) whether there is any proposal to run this trian
from tri weekly to daily; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (e) Train
No. 0121/0122 Mumbai-Karwar Holiday Special (Tri-
Weekly) was running as holiday special to clear
passenger rush. Now regular train service 2133/2134
Mumbai-Karwar-Mumbai Express (Tri-Weekly) has been
introduced w.e.f. 21.11.2009. It is proposed to extend
the train upto Manglore, via Kundapur, Udupi. However,
there is no proposal at present to run the train daily.

Setting up of New Refineries

1210. SHRI DUSHYANT SINGH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government has plans to set up
new refineries in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) Consequent on de-licensing of
refinery sector since June, 1998, a refinery can be set
up anywhere in India by a Private or Public Sector
Enterprise depending on its commercial viability. The
details of ‘New Refineries’ being set up by the Public
Sector themselves or in Joint Venture with Private Sector
are as under:

Name of the Set up by Capacity Anticipated date of Anticipated Project
Refinery (MMTPA) commissioning cost (Rs. Crore)
Bina Refinery, Madhya Pradesh BPCL 6 September, 2010 11,397
Paradip Refinery, Orissa I0CL 15 November, 2012 29,777
Bathinda Refinery, Punjab HPCL & Mittal 9 May 2011 18,919

Energy Investments

Pte Ltd. (JV)
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[Translation]
ROB at Bijwasan Railway Crossing

1211. DR. BALIRAM: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railways propose to build a rail
overbridge at Bijwasan railway crossing in New Delhi to
remove the difficulties being faced by the passengers;
and

(b) if so, the time by which construction work of rail
overbridge is likely to be started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(b) The work has been sanctioned in year 2008-09
for construction of ROB at Level Crossing No.21 and
this work also includes provision of RUB. Contract was
awarded in February 2009. However, the work could not
be started due to non-diversion of road traffic and shifting
of utilities by MCD (Municipal Corporation of Delhi). The
road traffic has now been diverted on 23.2.2010, and
work in Railway portion has commenced and expected
to be completed by June 2011.

[English]

Allocation of New Areas for Exploration
Under NELP

1212. SHRI RAJNATH SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has carved out new
areas for exploration on offer under various rounds of
New Exploration Licensing Policy (NELP) and Coal Bed
Methane Policy (CBM);

(b) if so, the total number of those areas which
have resulted in oil and gas discoveries and the time-
frame within which they are expected to commence
production; and

(c) the total quantity of expected production of crude
oil from these areas?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Yes, Sir. Government of India has
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awarded 203 exploration blocks covering an area of
about 1.39 Million Sg. Km. under seven rounds of New
Exploration Licensing Policy (NELP) held so far. Further,
under the eighth bid round of NELP (NELP-VIII), 70
blocks covering an area of about 0.16 Million Sq.Km.
were offered for bidding. 76 bids have been received
for 36 blocks.

Similarly, under three rounds of Coal Bed Methane
(CBM) Policy held so far, 23 CBM blocks covering an
area of 12,955 sq. Km. were awarded. In the fourth bid
round of CBM (CBM-1V), 10 blocks covering an area of
4965 Sq. Km. were offered out of which 27 bids were
received for 8 blocks.

(b) So far, 77 discoveries (22 oil and 55 gas) have
been made in 23 blocks awarded under NELP.
Commercial production of oil/gas has commenced from
6 such discoveries. Remaining discoveries are under
various stages of evaluation/appraisal and development.
The oil and gas production from these discoveries will
depend on their Commerciality and subsequent
Development Plan.

(c) As per the approved Field Development Plan,
the estimated oil production from two oil discoveries
under NELP which have already been put on production
is to the tune of 55 Million barrels.

Setting up of Fertilizer Development Fund

1213. SHRI NAMA NAGESHWARA RAO: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Government proposes to set up a
Rs. 1000 crore Fertilizer Development Fund to provide
loss-making Fertilizer Corporation of India Ltd. (FCIL) a
new lease of life;

(b) if so, the details thereof and the time by which
the corpus amount is likely to be made available to
FCIL;

(c) whether this fund will be used not only for the
revival but also for modernization of FCIL; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) No. Sir.

(b) to (d) Do not arise.
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Social Activities by Oil Companies

1214. SHRI SURESH ANGADI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether oil companies spend some percentage
of their annually earned profit on social activities under
corporate social responsibility;

(b) if so, the funds spent by each oil company under
this head during the last three years;

(c) whether the Government has prepared any
roadmap for social reform activities to be undertaken by
such public sector oil companies; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (d) Yes Sir. The Government has
issued a directive to all oil Public Sector Undertakings
(PSUs) that they would spend at least 2% of their net
profit of the previous year on Corporate Social
Responsibility (CSR) activities and the allocation so made
will not be less than the allocation on CSR activities for
the previous year. The funds spent during the last three
years by major oil PSUs on Corporate Social
Responsibility (CSR) activities are given in the enclosed
statement.

Statement

Expenditure on Corporate Social Responsibility (CSR) activities by major oil
Public Sector Undertakings (PSUs) during the last three years

(Rupees in lakh)

Oil PSUs Expenditure

2006-07 2007-08 2008-09
indian Qil Corporation Limited (IOCL) 3253.00 6427.00 1931.00
Hindustan Petroleum Corporation Limited (HPCL) 903.61 673.43 745.25
Bharat Petroleum Corporation Limited (BPCL) 612.00 736.00 1293.00
Gas Authority of India Limited 1131.64 1666.07 3073.69
Oil and Natural Gas Corporation 11605.00 16954.00 16904.00
Oil India Limited (OIL) 1713.002 1844.56 2233.30

[Translation]
Compensation to Bhopal Gas Victims

1215. SHRI BHOOPENDRA SINGH:
SHRI NARENDRA SINGH TOMAR:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the compensation has already been
provided to all the victims of Bhopal gas tragedy;

(b) if so, the number of wards to which the
compensation has been provided;

(c) the number of wards which have yet to be given
the compensation; and

(d) the time by which the remaining wards are likely
to be compensated?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to {d) As on 31.1.2010 compensation amounting to
Rs.1549.08 crores has been disbursed to 5,73,896
claimants of 56 wards in Bhopal city, after due
adjudication. Based on orders of the Supreme Court,
additional pro-rata compensation of over Rs. 1509.72
crore has been disbursed to 5,62,593 gas victims, as
on 31.1.2010. The number of pending cases of absentee
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claimants for pro-rata compensation as on 31.1.2010 is
11,781. The Welfare Commissioner has moved the
Supreme Court to permit it to treat these long pending
cases of absentee claimants as closed.

[English]
E-Governance

1216. SHRI M.I. SHANAVAS: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the Government is considering to create
a Special Purpose Vehicle for the next generation MCA
21 e-governance programme;

(b) if so, the details thereof; and
(c) the present status of the programme?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) At present, there is no proposal under
active consideration for creating a Special Purpose
Vehicale specifically for the next generation MCA 21 e-
governance programme.

(b) and (c) Does not arise.
[Translation]
Late Running of Jan-Shatabdi Express

1217. DR. CHARAN DAS MAHANT: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways are aware of the late
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running of New Delhi Dehradun Janshatabdi Express;
(b) if so, the details thereof; and
(c) the action taken by the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Yes,
Sir. During the month of January 2010, train number
2055 New Delhi-Dehradun Jan-Shatabdi Express arrived
Dehradun right time on 10 occasions. Bad weather, due
to fog, was the main reason for late running of the
train, during the remaining days of January 2010.

(¢) Punctuality drive is launched from time to time
to closely monitor the trains by deputing officers on foot
plate and remedial action is taken for the factors
responsible for loss of punctuality of trains.

Profit of Steel Plants

1218. KUMARI SAROJ PANDEY: Will the Minister
of STEEL be pleased to state:

(a) the number of steel plants of Steel Authority of
india Ltd. (SAIL) running into profit alongwith the profit
earned by each plant during the last three years; and

(b) the percentage profit spent on the concerned
plant or on the development of nearby areas of the
plant during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) There are five
integrated steel plants and three special steel plants
under SAIL.The Profit before Tax (PBT), plant-wise and
for Steel Authority of India Ltd.(SAIL), as a whole for the
last three years is given as under:

(Rs./crore})
Plant 2006-07 2007-08 2008-09
1 2 3 4
(A) Profit/Loss(-) Before Tax
Bhilai Steel Plant 4272 5366 4965
Durgapur Steel Plant 624 1009 754
Rourkela Steel Plant 1336 1401 1011
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1 2 3 4

Bokaro Steel Plant 2737 2830 1293
IISCO Steel Plant -250 -285 -182
Alloy Steel Plant 14 3 -110
Salem Steel Plant 118 103 3
Visvesvaraya Iron and Steel Plant -41 -59 -149
(B) Profit Before Tax (SAIL) 9423 11469 9403
(C) Profit after Tax (SAIL) 6202 7537 6175

(b) The percentage of SAIls profit after tax spent on
SAIL plants or on the development of nearby areas of
the plants is as under:

(Rs./crore)

Year Expenditure on SAIL Percentage of
Plants or on PAT
development of
nearby areas

2006-07 801 13
2007-08 1174 16
2008-09 1279 21

Doubling of Railway Line

1219. SHRI RAKESH SACHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the target fixed for doubling of railway lines by
the Railways during the last three years;

(b) the estimated cost for the said purpose;

(c) the percentage of work completed during the
said period; and

(d) the steps being taken by the Railways to achieve
the target within stipulated time?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) 1175
Kms of Doubling/multiple lines were completed against

target of 2135 Km during the last three years i.e. 2006-
07, 2007-08 and 2008-09. An amount of about Rs. 4707
Cr. was allocated for doubling works done during this
period

(d) To expedite completion of Railway projects, a
number of initiatives have been taken to generate
additional resources through non-budgetary measures like
Public-Private Partnership, funding by State Governments
and other beneficiaries. Besides, to reduce delays on
account of land availability, security issues and forestry
clearances, etc meetings with State Officials are held
from time to time. Contract conditions have been modified
to bring in efficiency in contract management, and field
units have been further empowered.

[English]
Catering Services in Railways

1220. SHRI GUTHA SUKHENDER REDDY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have chalked out any
strategy to meet the problems existing in catering
services in Railways;

(b) if so, the details thereof;, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) Regular
surveys, food audits and inspections etc. are carried out
to identify and resolve the problems existing in catering
services on Indian Railways.
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Further, to address the various issues involved,
catering policy is being reviewed.

New Train from Bhusaval to Mumbai

1221. SHRI HARIBHAU JAWALE: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have received any request
to start new train Janshatabadi Express from Bhusaval
to Mumbai;

(b) if so, the details thereof;

(c) whether the Railways propose to provide extra
coaches from Bhusawal for the daily operating superfast
train between Amravati-Mumbai to compensate the
demand of new train from Bhusaval to Mumbai;

(d) if so, the details thereof; and
(e) the action taken by the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and
(b) Representations, including from Shri Haribhau Jawale,
Hon’ble Member of Parliament, have been received for
introduction of a train between Bhusaval and Mumbai.

(c) to (e) No, Sir. Introduction of through/slip coaches
between Bhusaval and Mumbai CST in
2111/ 2112 Amravati-Mumbai CST Express has been
examined but has not been found operationally feasible.
Besides, as a matter of policy, Railways are not in favour
of introduction of through/slip coaches keeping in view
the safety of the passengers and punctuality of trains.

Enhancement of AC Wl Tier

1222. SHRI CHANDRAKANT KHAIRE: Will the
Minister of RAILWAYS be pleased to state:

(a) the annual increase of passengers travelled in
AC Il tier during the last three years;

(b) whether the Railways have any proposal to
increase the number of AC Il tier coaches in various
trains;

(c) if so, the details of such trains alongwith the
coaches to be added in each train; and
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(d) the percentage of growth in passengers opting
to travel in AC Il tier as compared to 1st class and
sleeper class during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (d) The
number of passengers carried in 3AC class and
percentage growth in passengers opting to travel in 3AC,
First Class and Sleeper Class during the last three
financial years are as under:

Class Financial  No. of carried %growth
Year (in hundreds) over
passengers  previous
year
3AC 2006-07 265063 25.39
2007-08 313072 18.11
2008-09 386087 23.32
First Class 2006-07 2159962 06.82
2007-08 2320966 07.45
2008-09 2401564 03.47
Sleeper Class 2006-07 2145773 17.28
2007-08 2223885 03.64
2008-09 2409961 08.37

Attachment of coaches including three tier AC
coaches in trains is a continuus process subject to
operational feasibility, commercial viability and availability
of resources. During the current year approximately 82
three tire AC coaches have been added in different trains
on regular basis.

Taxation on Processed Food

1223. SHRI SARVEY SATYANARAYANA: Will the
Minister of FOOD PROCESSING INDUSTRIES be
pleased to state:

(a) whether the Government has any proposal to
bring down taxation on processed food to the faour per
cent tax bracket;

(b) if so, the details thereof; and

(c) the steps taken in this regard?
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THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) and
(b) Representations were received from Trade and
Industry Associations to exempt cakes, pastries
chocolates, sugar confectionery, biscuits, ice-cream, and
juices from excise duty.

(c) A large number of food items such as fruit pulp
or fruit juice, biscuits of retail sale price less than Rs.
100 per kg and ice cream and non-alcoholic beverage,
prepared and dispensed by vending machine is already
fully exempt from excise duty. Sugar confectionery
(excluding white chocolate and bubble gum), biscuits of
retail sale price more than Rs. 100 per kg, pastries and
cakes, wafer biscuits already attract 4% excise duty. As
regards other items, the same were examined as part
of Budget 2010-11 and after taking into account all
relevant factors it was not found feasible to accede to
the requests.

Old Rail Bridges

1224. SHRI PONNAM PRABHAKAR: Will the Minister
of RAILWAYS be pleased to state:
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(a) the details of works undertaken to repair old rail
bridges in the Xl Five Year Plan, zone-wise;

(b) the funds allocated and spent so far, zone-wise;

(¢) whether the preference being given to rural and
backward areas like Telangana regions in Andhra
Pradesh; and

(d) the details of Public-Private Partnership models
adopted in repair of such old bridges?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and
(b} Rehabilitation/rebuilding/strengthening of bridges is an
ongoing process on Indian Railways. Railways undertake
rehabilitation/rebidding/strengthening of bridges on the
basis of their physical of their physical condition as
ascertained during regular inspections carried out in the
field.

Zone wise no. of bridges rebuilt/rehabilitated/
strengthened in the XlI Five Year Plan till Jan’10 i.e.,
from 01.04.07 to 31.01.10 are as follows:

Railway No. of bridges rebuilt/rehabilitated/ Allocation (bridge works) Expenditure
Strengthened (Rs. Cr) (Rs. Cr)
CR . 180 71.48 61.10
ER 455 301.05 202.71
ECR 108 213.39 141.96
ECoR 134 43.66 36.18
NR 498 111.40 73.54
NCR 164 37.84 28.86
NER 26 38.26 23.82
NFR 247 60.99 41.02
NWR 187 64.03 22.50
SR 253 87.93 50.44
SCR 213 120.67 101.88
SECR 153 29.67 21.43
SWR 133 22.23 19.98
WR 276 171.65 163.05
~ WCR 299 65.54 69.09
Total 3555 1509.50 1108.42
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(c) Each bridge requiring rebuilding/rehabilitation/
strengthening is given equal importance and attention,
being safety works.

(d) Public Private Partnership model has not been
adopted for rebuilding/rehabilitation/strengthening of
bridges till now.

Safety Related Posts

1225. SHRI MADAN LAL SHARMA:
SHRI SUBHASH BAPURAO WANKHEDE:

Will the Minister of RAILWAYS be pleased to state:

(a) the number of safety related personnel post lying
vacant in Railways, zone-wise, during each of the last
three years;

(b} whether as a result of acute shortage of safety
personnel, the number of rail accidents is likely to
increase;

(c) if so, the details thereof and whether Government
is going to fill up these vacant posts immediately;

(d) whether any timeframe has been chalked out to
fill up the posts; and

(e) if so, the detail thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to
(e) Information is being collected and will be laid on the
Table of the Sabha.

Railway Recruitment Exams

1226. SHRI BISHNU PADA RAY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether Recruitment Examinations of the Railway
Recruitment Boards of Chennai and Kolkata were held
in Port Blair earlier;

(b) whether the practice been stopped now;
(c) if so, the reason therefor; and

(d) the steps taken by the Railways to resume for
holding recruitment examination from Chennai and
Kolkata Boards?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(b) No, Sir.
(¢) and (d) Does not arise.
[Translation]
Agra-Etawah Railway Line

1227. PROF. RAMSHANKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the present status of Agra-Etawah railway line
alongwith percentage of increase in expenditure on this
project on account of slow pace of the work; and

(b) the time by which the said railway line is likely
to become operational?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) The
work is progressing as per the availability of resources.
An expenditure of Rs. 119.43 crore was incurred till
01.04.2009 against the sanctioned cost of Rs. 214.90
crore. The section Agra-Fatehabad-Bah is targeted for
completion during 2010-11.

[English]
Sachar Committee

1228. SHRI K.C. VENUGOPAL:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of MINORITY AFFAIRS be pleased
to state:

(a) the details regarding the status of implementation
of Sachar Committee recommendations;

{b) whether some State Governments are not keen
in implementing the recommendations of the Committee;
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF
THE MINISTRY OF MINORITY AFFAIRS (SALMAN
KHURSHEED): (a) to (c) The decisions taken by the
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Government on the follow up action on the
recommendations of the Prime Minister's High Level
Committee on Social, Economic and Educational Status
of the Muslim Community of India (Sachar Committee)
are implemented by the concerned Ministries/
Departments of the Central Government and the progress
of implementation is monitored periodically. The status
of implementation, as reported by various Ministries/
Departments concerned, is given in enclosed statement
and is also available on the website on Ministry of
Minority Affairs, i.e., www.minorityaffairs.gov.in.

Statement

The Government took decisions on the
recommendations of High Level Committee on Social,
Economic and Educational status of the Muslim
Community of India, pertaining to various Ministries/
Departments. The decisions of the Government on the
follow-up action on the majro recommendations of the
Sachar Committee and the Ministry/Department wise
status of implementation are as under:

(i) All public sector banks have been directed to
open more branches in districts having a
substantial minority population. In 2007-08, 523
branches were opened in such districts. In 2008-
09, 537 new branches were opened. The target
for 2009-10 is 500 and up to the end of third
quarter, 502 new branches have been opened
(Department of Financial Services).

(i) RBI revised its Master Circular on 5th July, 2007
on priority sector lending for improving credit
facilities to minority communities. Over Rs. 82000
crore were provided to minorities under priority
sector lending during 2008-096 (Department of
Financial Services).

(iii) District Consultative Committees (DCCs) of lead
banks have been directed to regularly monitor
disposal and rejection of loan applications for
minorities (Department of Financial Services).

(iv) A multi-pronged strategy to address the
educational backwardness of the Muslim
community, as brought out by the Sachar
Committee, has been adopted, as given below
(Ministry of Human Resource Development):

(a) The Madarsa Modernization Programme has
been revised to make it more attractive by
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providing better salary to teachers, increased
assistance for books, teaching aids and
computers, and introduction of vocational
subjects, etc. This is now known as Scheme
for Providing Quality Education in Madarsas
and has been launched with allocation of Rs.
325 crore during the Eleventh Five-Year Plan.

A new centrally sponsored scheme of
financial assistance for Infrastructure
Development of Privately Managed
Elementary/Secondary/ Senior Secondary
schools set up for minorities has been
launched with allocation of Rs. 125 crores
for the Eleventh Five-Year Plan.

National Council of Educational Research and
Training (NCERT) has prepared text books
for all classes in the light of the National
curriculum Framework-2005.

Thirty five universities have started centers
for studying social exclusion and inclusive
policy for minorities and scheduled castes
and sheduled tribes.

Under the Kasturba Gandhi Balika Vidyalaya
(KGBV) scheme, criteria of educationally
backward blocks has been revised with effect
from 1st April 2008 to cover blocks with less
than 30% rural female literacy (53.67%:
Census 2001). Under the scheme, out of
2573 KGBVs, 427 have been sanctioned in
blocks with Muslim concentration population.

Universalization of access to quality education
at secondary stage called Rashtriya
Madhyamik Shiksha Abhiyan (RSMA) has
been approved with focus on educationally
backward minorities.

Jan Shikshan Sansthans (JSSs) are
envisaged in the revised schemes. At
present, JSSs are imparting vocational
training in 33 out of the 88 Muslim dominated
districts in the country.

Provision of more girls’ hostels in colleges
and universities in minority concentration
districts/ blocks is proposed under the
existing University Grants Commission
scheme.
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

Written Answers

An expert group, constituted to study and
recommend the structure and functions of an
Equal Opportunity Commission, submitted its
report on 13th March, 2008. This has been
processed, along with the report of the expert
group on diversity index (Ministry of Minority
Affairs).

A National Data Bank, to compile data on the
various socio-economic and basic amenities
parameters for socio-religions communities, has
been set up in the Ministry of (Statistics and
Programme [mplementation).

An autonomous Assessment and Monitoring
Authority (AMA), to analyses data collected for
taking appropriate and corrective policy decision,
has been set up in the Planning Commission.

A training module has been developed by the
Indian Institute of Public Administration, for
sensitization of Government officials. The module
has been sent to the Central/State Training
Institutes for implementation. Lal Bahadur Shastri
National Academy of Administration (LBSNAA)
has prepared a module for sensitization of
organized civil services and it has been
incorporated in their training programme
(Department of Personnel and Training).

Under Urban Infrastructure Development Scheme
tor Small and Medium Towns (UIDSSMT),
additional central assistance of Rs. 1602.20 crore
has been sanctioned for 69 towns having
substantial minority population, out of which Rs.
659.37 crore was released in 2008-09 (Ministry
of Urban Development).

A Bill has been passed by the Parliament for
providing social security to workers in the
un-organized sector, which, inter- alia, includes
home based workers (Ministry of Labour and
Employment).

A High Level Committee, set up to review the
Delimitation Act, has considered the concerns
expressed in the Sachar Committee report and
submitted its report. (Ministry of Home Affairs)

Guidelines on Communal Harmony have been
issued (Ministry of Home Affairs).
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(xiii) Dissemination of information regarding heaith and
family welfare schemes is being undertaken in
regional languages in minority concentration areas
(Ministry of Health and Family Welfare).

(xiv) State Governments and Union Territory
Administrations have been advised by Department
of Personnel and Training for posting of Muslim
police personnel in thanas and Muslim health
personnel and teachers in Muslim concentration
areas.

(xv) State Governments have been advised by Ministry
of Panchayati Raj and Ministry of Urban
Development to improve representation of
minorities in local bodies.

(xvi) The recommendations of the Joint Parliamentary
Committee (JPC) on Wakfs have been received.
These have been processed as per approved
modalities (Ministry of Minority Affairs).

(xvii) The Government has accorded in-principle
approval for restructuring of National Minorities
Development and Finance Corporation (Ministry
of Minority Affairs).

(xviii) An Inter-ministerial Task Force constituted to
devise an appropriate strategy and action plan
for developing 338 identified towns, having
substantial minority population, rapidly in a holistic
manner submitted its report on 8th November,
2007. The concerned Ministries/Departments have
been advised to give priority in the implementation
of their schemes in 338 towns (Ministry of
Minority Affairs).

(xix) Three scholarship schemes for minority
communities viz., Pre-matric, Post-matric and
Merit-cum-means scholarship schemes were
launched and 6.89 lakh scholarships were
awarded to students belonging to minority
communities in 2008-09 and 15.13 lakh
scholarships upto 31st December, 2009 in 2009-
10 (Minority Affairs).

(xx) The corpus of Maulana Azad Education
Foundation, which stood at Rs. 100 crores, was
doubled to Rs. 200 crores in December, 2006.
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The corpus was increased by Rs. 50 crores in
2007-08 and by Rs. 60 crore in 2008-09. It has
been further increased by Rs. 115 crore during
2009-10 and now stands at Rs. 425.00 crore
(Ministry of Minority Affairs).

(xxi) A revised Coaching and Allied scheme was
launched and 4657 candidates belonging to
minority communities were provided assistance
upto 31st December, 2009 in 2009-10 (Ministry
of Minority Affairs).

(xxii) A muiti-sectorial Development Programme (MsDP)
was launched in 90 identified minority
concentration districts in 2008-09. Plans of 76
minority concentration districts in Haryana, Uttar
Pradesh, West Bengal, Assam, Manipur, Bihar,
Meghalaya, Jharkhand, Andaman and Nicobar
Islands, Orissa, Maharashtra, Karnataka, Kerala,
Uttarakhand, Mizoram and Jammu and Kashmir
have been approved and Rs. 784 crore released
upto 31st December, 2009 since inception
(Ministry of Minority Affairs).

Goods Train between Tiruchirapalli and
Chennai Egmore

1229. SHRI P.R. NATARAJAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are aware of the fact that
even after running goods train between Tiruchirapalli and
Chennai Egmore via main line, the passenger trains and
express trains are still not running;

(b) if so, the detials thereof; and
(c) the steps taken by the Railways in the regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) Yes, Sir.
The Opening of a section for passenger train services
requires sanction of Commissioner of Railway Safety,
while Railways can authorize opening of a section for
goods trains.

Thanjavur-Mayiladuthurai-Villupuram gauge
conversion project has been completed in 2009-10. A
decision was taken to run goods trains between
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Mayiladuthurai and Villupuram to utilize the assets
created, till Commissioner of Railway Safety sanctions
the section for passenger services. Accordingly goods
services on Tiruchirappalli-Chennai Egmore section (via
main line) has been commissioned with effect from
31.12.2009.

The application for sanction for opening of the
section for passengers services has been submitted to
Commissioner of Railway Safety (CRS), Southern Circle
by CAO/Con., Southern Railway. The passenger trains
can start after the Commissioner of Railway Safety
accords his sanction for running Passenger/Express trains
between Mayiladuthurai and Villupuram.

Handloom Ciusters

1230. SHRI MANOHAR TIRKEY: Will the Minister
of TEXTILES be pleased to state:

(a) whether handloom clusters have been developed
in West Bengal and Sikkim under the Integrated
Handloom Development Scheme;

(b) if so, the details thereof, district-wise;

(c) the total number of weavers covered by these
clusters in the said States;

(d) whether the Government proposes to increase
the number of such clusters in the said States; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) Yes
Sir. Handloom Clusters have been developed in west
Bengal only under Integrated Handloom development
scheme. No cluster has been sanctioned to Government
of Sikkim.

(b) and (c) Details of district-wise handloom clusters
sanctioned to Government of West Bengal and number
of beneficiaries under each cluster is given in the
enclosed statement.

(d) and (e) The increase in number of clusters is
subject to viable proposals received from the State
Government.
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Statement
Sl.No. Name of Cluster Name of district Beneficiaries covered
1 2 3 4
1. Begampur (wsc) Weavers Service 321
Centre Kolkata
2. Bishnupur Bankura 500
3. Jangipura Hooghly 477
4, Kurchi-Harali Howrah 350
5. Dandirhat 24-Parganas (North) 314
6. Gangarampur Dakshin Dinajpur 252
7. Radhamani Purba Medinipur 500
8. Tufanganj Coocbehar 500
9. Mirzapur Murshidabad 470
10. Ragunathpur Purulia 310
11. Balagrh Hooghly 368
12. Shamsunderpur Paschim Medinipur 438
13. Chakborali 24-Parganas (North) 483
14. Kashipur Purulia 310
15. Charkasthasli Nadia 535
16. Debipur Burdwan 380
17. Chandarpur Purba Medinipur 538
18. Tentulia Birbhum 426
19. Sonamukhi Bankura 310
20. Malgon Uttar Dinajpur 531
21. Dinhata Block | Coochbehar 360
22. Bordangi Dakshin Dinajpur 589
23. Chak Islampur Murshidabad 480
24, Kumar Gram Jalpaiguri 500
25. Sattari Malda 490
26. Alipurduar-i Cluster Jalpaiguri 350
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1 2 3 4
27. Krishnapurchak Nadia 457
28. Charmajdia-Charbrahma Nagar Nadia 585
29. Thanga-Para Handloom Cluster Dinajpur 438
30. Abadanga Handloom Cluster Birbhum 320
31. Fuliapara (NIFT), Cluster, Nadia 585
32. Rudrapara Handloom Cluster, Nadia 511
33. Kenjakura Hanloom Cluster, Bankura 600
34. Indpur Handloom Cluster, Bankura 460
Total 14966

[Translatidn] by March, 2012 depending upon early transfer of land

Guna-Etawah Rail Line

1231. SHRIMATI YASHODHARA RAJE SCINDIA: Will
the Minister of RAILWAYS be pleased to state:

(a) the details of cost incurred for laying of Guna-
Etawah rail line in North-Central Railway;

{b) the status of laying of railway line from Bhind to
Etawah; and

(c) the time by which the said work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) An expenditure
of Rs. 416 crore has been incurred upto 31.03.2009 out
of the total estimaied cost of Rs. 540.96 crore.

(b) 69% progress has been achieved for Bhind-
Etawah new rail line. There have been problems in
availability of forest and Wild Life Sanctuary land for
this portion in the states of Uttar Pradesh and Madhya
Pradesh. Working permission now exists in Uttar Pradesh
and issue of transfer of land in Madhya Pradesh has
been taken up.

(c) The completion of the project is expected to be

and availability of resources.
[English]
Resurgence in Demand of Steel

1232. SHRI K.J.S.P. REDDY:
SHRI P. BALRAM:

Will the Minister of STEEL be pleased to state:

(a) whether there is resurgence in a demand of
steel in the European Union (EU) region and developing
countries:

(b) if so, the details thereof;, and

{c) the action plan perpared by the Government to
exploit the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) and (b) While there
has been an overall recovery in steel demand and
production towards the later half of 2009 and into the
first month of 2010, the production worldwide for the
year 2009 fell by 8.27% as compared to the previous
year. The production in the Duropean Union (EU) fell by
nearly 30% in the same period. Except for the Middle
East and Asia, all the major geographical regions of the
world recorded drop in steel production, as can be seen
from the table below:.
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World Crude Steel Production (Region-wise)
Region Year
2007 2009 2009 over 2008
(% change)

EU-27 209.732 198.550 139.143 -29.9
Other Europe 30,608 30,887 28,814 -6.7
C.I.S (6) 124,169 113,986 97,358 -14.6
North America 132,618 125,365 82,251 -34.4
South America 48,232 47,586 37,819 -20.5
Africa 18,755 17,009 14,843 -12.7
Middle East 16,452 16,036 16,591 35
Asia 761,940 749,496 776,330 3.6
Oceania 8,783 8,424 6,014 -28.6
Total 1,351,289 1,329, 719 1,219,715 -8.3

Source: World Steel Association

However, steel production globally increased sharply
by 18.2 percent in the month of January 2010 over the
same month of the previous year. The figures for the
EU remained high.

(c) In a deregulated sector, the Government acts as
a facilitator and continuously monitors the developments
and prescribes policy measures depending on the
outcome of its assessment of market trends-be it home
market or export market.

The Government has constituted an Inter-Ministerial
Group (IMG) under the chairmanship of Secretary (Steel)
to monitor and coordinate implementation issues
concerning major steel investments in the country. The
IMG will review and co-ordinate measures for early
completion of the major steel projects and address
various problems concerning:

e Infrastructure constraints related to ports, rail,
road network.

e Availability of iron ore and coal.

e Speedy environmental clearance for project sites
as well as for iron ore and coal mining activities.

e Availability of land, water resources and issues
concerning rehabilitation.

For the Small and Medium Enterprises (SME) units,
the Government has reduced import duty on scrap and
other raw materials to zero in order to make available
quality inputs at competitive proces through the import
route. It is also in dialogue wuth different States regarding
quality and tariff of electrical energy to these secondary
units.

[Translation]
Export Orders for BHEL

1233. DR. KIRODI LAL MEENA: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether Bharat Heavy Electricals Limited has
got export orders from international markets;

(b) if so, the details of such orders during the last
three years; and
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(c) the details of the steps taken by the Government
to improve the functioning and efficiency of BHEL?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARUN YADAV): (a) Yes, Sir.

(b) Bharat Heavy Electricals Limited (BHEL) has
booked orders from international markets worth Rs. 1,903
crore, Rs. 2,312 crore and Rs. 3,265 crore respectively,
in the years 2006-07, 2007-08 and 2008-09, which
include export orders for projects, products, spares and
services. Details of major physical export orders secured
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by BHEL during these three years are given in the
enclosed statement.

(c) Continuous review and monitoring of the
functioning and performance of BHEL is undertaken by
the Department of Heavy Industry with a view to make
further improvements. The company is equipping itself
by way of technology augmentation, facilities &
processes, forming joint ventures & strategic alliances
and inducting manpower to meet the country’s power
forecast for the lith Plan and beyond. It has already
enhanced its manufacturing capacity to 10,000 MW per
annum. Plans are also a foot to hike it further to 20,000
MW by 2011-12.

Statement

Major physical export orders secured by BHEL during 2006-07, 2007-08 and 2008-09

SI.No. Project/Product Details Country
1 2 3
2006-07
1. 220/110/20 KV Substation, Kabul Afghanistan
2. 230 KV Substations at Baghabari and ishurdi Bangladesh
3. 2 x 120 MW Gas Based Siddhirganj Power Project Bangladesh
4. 23 nos. 125 MVA, 220 KV Transformers Egypt
5. Compressor package France
117 nos. Voltage Transformers & 133 nos. Current Transformers Greece
4 x Frame 9E Gas Turbine & Generator based Power Project, Sulaymaniyah, Iraq
Kurdistan
Rehabilitation of 3 x 5 MW Devighat Hydro-Electric Power Plant Nepal
Renovation, modernisation and uprating of 2 x 3.67 MW Hydro Electric Power Tajikistan
Plant
2007-08
2 x 12 MW Steam Turbine & Generator (STG) Package for Finchaa Sugar Factory Ethiopia
"2 x 20 ‘MW Steam Turbine & Generator (STG) Package for Phase 1 and 2 x Ethiopia
40 MW STG Package for Phase 2 of Tendaho Sugar Factory
2 x 126 TPH CFBC Boilers for Mine Mouth Power Plant Indonesia
1 x 15 MW Steam Turbine & Generator (STG), 1 x 120 TPH CFBC Boiler Indonesia

package for PT Indo Bharat Rayon
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1 2 3

5. 2 x 156 MW Western Mountain Gas based Thermal Power Plant Extension Libya

6. 2 x 442 TPH CFBC Boiler & Auxiliaries for Koniombo Nickel Caledonia

7. 2 units of Frame 6B Gas Turbines for RAK Power Plant United Arab

Emirates

8. 2 x 100 MW Nam Chien Hydro Power Plant Vietnam
2008-09

1. 5 nos. 100 MVA Transformers Greece

2. 3 x 18 MW Boiler-Turbine-Generator Island for PT Kaltima Prima Coal (KPC) Indonesia

3. 16 nos. Transformers of various capacities Myanmar

4, 2 x 14 MW Hydro Power Plant, Ministry of Infrastructure Rawanda

5. 1 x 1256 MW Power Island Package Senegal

6. 2 x 200 MW Tishreen Thermal Power Plant Syria

7. 1 x 7 MW Generator for Pamir Energy Tajikistan

8. 4 units of Frame 68 Gas Turbine & Generator (GTG) for International United Arab
Energy Resources Emirates

[English]
Outstanding Dues Against Airlines

1234. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the details of the amount of dues for aviation
fuel of the various airlines payable to Public Sector
Oil Marketing companies for the last four quarters ending
31 December 2009, PSU-wise and airline-
wise;

(b) whether any notice was given to these airlines
to clear their dues;

(c) if so, the details thereof and the amount
recovered from them, airline-wise; and

(d) the action being contemplated against erring
airlines?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN

PRASADA): (a) to (c) The details of the amount of dues
for aviation fuel of the major airlines payable to Public
Sector Oil Marketing Companies (OMCs) and payments
recived from them during the last four quarters ending
31.12.2009, PSU-wise and airline-wise are given in the
enclosed statement.

The issue of outstanding dues has been taken up
several times with defaulting airlines by the OMCs to
clear their outstanding dues. Even notices to put them
on Cash and Carry were also sent. continuous efforts
are being made by OMCs to collect the outstanding
payments from the Airlines.

(d) Due to repeated default, M/s Kingfisher Airlines
was put on Cash and Carry effective 29.01.2009 and
bank guarantee was en-cashed by Indian Qil Corporation
Limited (IOC). Bharat Petroleum Corporation Limited
(BPC) has also put Kingfisher Airlines on Cash and
Carry effective 06.02.2009 and invoked Arbitration/legal
proceedings to recover the dues as per fuel supply
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agreement. BPC has now reported that M/s Kingfisher
Airlines have consented to settlement in Mumbai High
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1st Quarter (January to March’ 99)
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Court to a schedule of payment along with interest on
the principal amount.

(Rs. in Crore)

NACIL JET AIRWAYS KINGFISHER AIRLINES
Name of OMCs  Outstanding Payment Outstanding Payment Outstanding Payment
dues Received dues Received dues Received

I0C 389.35 907.18 580.37 866.42 169.07 77.23

BPC 139.9 219.58 110.33 169.39 314.32 108.41

HPC 104.16 179.99 4.03 5.14 574.71 173.24

2nd Quarter (April to June’99)

(Rs. in Crore)

NACIL JET AIRWAYS KINGFISHER AIRLINES

Name of OMCs  Outstanding Payment Outstanding Payment Outstanding Payment
dues Received dues Received dues Received

I0C 290.78 §79.37 650.15 351.15 40.71 130.48

BPC 77.82 217.86 100.61 95.12 314.32 0.00

HPC 59.96 150.93 3.7 5.64 536.68 333.76

3rd Quarter (July to September’ 99)

(Rs. in Crore})

NACIL JET AIRWAYS KINGFISHER AIRLINES

Name of OMCs  Outstanding Payment Outstanding Payment Outstanding Payment
dues Received dues Received dues Received

10C 773.28 112 759.28 367 15.51 62.36

BPC 220.82 32.78 149 51.4 314.32 0.00

HPC 173.49 20.95 4.34 6.24 622.91 299.68

4th Quarter (October to December’ 99)

(Rs. in Crore)

NACIL JET AIRWAYS KINGFISHER AIRLINES

Name of OMCs  Outstanding Payment Outstanding Payment Outstanding Payment
dues Received dues Received dues Received

ioC 1199.64 237.63 826.00 526.18 15.03 29.88

BPC 337.73 74.23 172.71 86.59 290.37 50.00

HPC 260.49 65.52 0.09 4.39 576.24 393.33

Note: Payment received is toward dues

outstanding as well as for current supplies of ATF during the respective quarter.
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Setting up of New Airports in Karnataka

1235. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the details of new airports proposed to be set
up in Karnataka;

(b) the details of airports proposed to be upgraded
in Karnataka;

(c) the time-frame fixed for completion of new
airports and upgradation of existing airports; and

(d) the total amount allotted and released for new
airports and for upgradation of other airports in
Karnataka?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d)
Government of India has accorded ‘in principle’ approval
for setting up of new Greenfield airports at Bijapur,
Gulbarga, Hassan and Shimoga in Karnataka for
development by the State Government of Karnataka.

Airports Authority of India (AAl) has provided an
outlay of Rs. 251.30 crores for development works at
Mangalore, Belgaum, Hubli and Mysore airport. Till
January, 2010, Rs. 172.16 crores has been incurred.
Work on the construction of new Terminal building and
new apron has been completed at Mangalore airport.
For the Upgradation/Development of other airports, the
requirement of land has been projected to the
Government of Karanataka.

Hike in Project Cost of Reliance Industry
Krishna Godavari Gas Fields

1236. SHRi NRIPENDRA NATH ROY:
SHRI MANOHAR TRKEY:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government has approved the hike
in project cost of Reliance Industry Krishna Godavari
Gas fields;

(b) if so, the details thereof alongwith the details of
the amount approved previously as the project cost;
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(c) the criteria adopted for assessing the project
cost; and

(d) the impact of this increase on retail power tariffs?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The Field Development Plan of
D1 & D3 gas discoveries in the block KG-D6 (RILNIKO)
was approved by the Management Committee as required
by the Production Sharing Contract (PSC). The
investment is estimated to increase from US $ 2.5 billion
approved in the Initial Development Plan to US$ 8.8
billion as per the Revised Development Plan. The
increase is on account of increase in production volume,
corresponding increases in production facilities and
number of wells, and increase in global price level for
E&P services.

(¢) The estimated investment proposed by the
Contractor was assessed based on the type and size of
the production facilities, pipelines and number of welis
to be drilled and completed etc.

(d) Under New Exploration Licencing Policy PSCs,
pricing of gas in not linked to the cost of production of
gas and therefore, change in project cost has no direct
relationship to price of gas.

Express Train

1237. SHRI C. SIVASAMI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have excluded (VPU) and
(SLR) type coaches from the MS Mangalore Express
train (No. 6107-6108});

(b) if so, the reasons therefor; and

(c) the steps taken by the Railway to reinduct these
coaches in the said train?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Sir. 6107/
6108 Chennai Central-Mangalore Express is running with
scheduled load of 22 coaches including two SLRs. There
is no VPU in the scheduled composition of the train.

(b) and (c) Do not arise.
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Committee for Textile Sector

1238. SHRI ANANTHA VENKATARAMI REDDY: Will
the Minister of TEXTILES be pleased to state:

(a) whether the Government proposes to set up a
committee to look into problems faced by handloom,
textile units and spinning mills in Andhra Pradesh;

(b) if so, the details thereof;

(¢} whether the Government also proposes to
announce any special package for upgrading and
modernization of textile industry in Andhra Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) No,
Sir.

(b) Does not arise.

(c) and (d) No Sir. Presently, the Government is
implementing schemes like the ‘Scheme for Integrated
Textiles Parks (SITP) and the ‘Technology Upgradation
Fund Scheme (TUFS), for infrastructure development and
technology upgradation in the textiles sector and to
provide a conducive environment to enable the Indian
textile industry to rea